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STATEMENT RE. INDO-PAKISTAN 
FINANCIAL DISCUSSIONS 

The Millisier of FiDaDCe (Sbrl 
Morarjl Desai): Sir, 1 propose, with 
your pennission, to make a short 
statement on my recent visit to Pakis-
tan for the discussion of the outstsnd-
Ing IInancial issues between the two 
countries with the Finance Minister 
of Pakistan. 

As the House is aware, I had a pre-
liminary discussion on these issues 
with the Pakistan Finance Minister 
last August, about which I made a 
statement in the House on the 5th 
September. At that meeting we 
agreed that the officials of the two 
countries should get together and sort 
out the ligures to be entered in the 
balance sheets of the Centre and the 
divided States. on hi~h the partition 
debt would have to be determined. 
The officials had three meetings, one 
at Karachi and two in New Delhi. 
and I am glad to say that they have 
been able to get down to agreed 
figures over most of the field. Some 
major matters have, however, proved 
rather intractable. These include the 
valuation and allocation of certain 
Defence assets, the determination of 
the amount of income tax arrears at 
the time of the partition, inc! uding 
the un assessed jncome on that date 
which might have come in for subse-
quent assessment and the valuation of 
the pensionary liability. The amounts 
involved in these items are substan-
tia 1 and the material for c.ietennining 
the amounts is neither readily availa-
ble nor complete. Although the offi-
cials did their best. to see if agreed 
figureS could be produced, they have 
been unable to do so and the matter 
had finllily to come before the Minis-
ters. During my stay in Pakistan, I 
had a number of discussions with 
thc Pakistan Finance Minister on 
these items and the various other 
outstanding issues. In regard to most 
of th .. latter, the ligures involved are 
either alreed or available and it is 
largely a question of IItting them into 
an overall settlement. But such a set-
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tlem .. nt W not possible until the figure 
of the partition debt is settled and 
OUf current dues of the instalments 
in repayment which should have cnm-
menced in August 1952, arc known. 
We made an earnest attempt to see 
if the gaps in the balance sheets 
which the officials could not fill, 
could be settled on some ad Iwc basis, 
but I regret that we were unable to 
do so, with the result that the posi-
tion remains as before. 

In the last few months, there has 
been a growing feeling in -both the 
countries that the series of discussions 
which were initiated last year would 
result in an early settlement. I have 
no doubt that there will be some 
disappointment at the fact that the 
last round of talks had not resulted 
In a settlement. None would have 
been happier than I if this had come 
to pass, I have not. however, unduly 
worried about our failure to reach a 
settlement. As I havE" said more than 
once in this House, the issues involve 
large sums of money about which it 
is neither safe nOr easy to takC' snap 
decisions. Our desire to reach a fair I 
final and overall settlement is shared 
by the Pakistan Finance Minister. 
Our discussions were held in a very 
cordial and cooperative spirit and 
the HOUse will realise how anxious 
w€" were to reach a settlement from 
the fact that We continued our dis-
cussions till almost tne last minute 
before I had -toleave for the airport 
to catch the plane for my return 
journey. Both of us feel that we 
should make a further effort to bridge 
the gap between us and We have de-
cided to have another meeting at an 
early date. I would onl:\' ask the 
House and the public to bear with 
me patiently until these discussions 
have been completed. 

12.11 hrs. 

"DEMANDS FOR GRANTS-Contd. 
MINISTRY OF COMMERCE AND INDUSTRY 

Mr. Speaker: The House "'ill now 
take up discussion and voting on De-
mands Nos. 1 to 5 and 106 relating to 

"Moved with the recommendation of the President. 
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the Ministry of Commerce and In-
dustry for which 6 hours have been 
allotted. 115 cut motions have been 
tabled to these Demands. Hon. Mem-
bers desirous of moving cut motions 
may hand over at the Table within 15 
minutes the numbers of the selected 
cut motions. 

Hon. Members are already aware of 
the time-limit for speeches. 

DEMAND No. I-M,N,STRY OF COM-

MERCE AND INDUSTRY 

Mr. Speaker: Motion moved: 

·'Tha t  a sum not exceeding 
Rs. 70,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which wiIJ come in course of pay-
ment during the year ending the 
.1IS! day of March, 1961, in res-
pect of 'Ministry of Commerce 
and Industry", 

DEMAND No. 2-INDUSTRIF.S 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 23,0483,000 be ,ranted to 
the President to complete the 
,urn necessary to defray the 
c-harges which will come in 
course of payment during the 
Yl"'r ending the 31st day of 
March, 1961, in respect of 'Indus-
tries". 

DEMAND No.3-SALT 

:aIr. Speaker: Motion moved: 

"That a sum not exceeding 
Ro. 48,04,000 be granted to the 
President to complete the sum ne_ 
cessary to defray the charges 
which wil1 come in course of pay-
ment during the year ending the 
31st day of March, 1961, in res-
pect of 'Salt". 

~  No. 4--COMMERCIAL INTELLI· 
GENCE AND STATISTICS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 77,03,000 be granted to the 

President to complete the OUIII 
necessary to defray the charle. 
which will carne in course of pay· 
ment during the year endine the 
31st day of March, 1961, in res-
pect of 'Commercial Intelligence 
Bnd Statistics." 

DEMAND No. 5--MISCELLANEOUS Ds. 

PARTMENTS AND EXPENDITURE UNDER THE 

M,N,STRY OF COMMERCE AND INDUSTRY 

Mr. Speaker: Motion moved: 

"That a sum not exceeding Rs. 
2,25,77,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1961, iR respect of 
'Miscellaneous Departments and 
Expenditure under the Ministry 
of Commerce and Industry." 

DEMAND No. 106-CAPITAL OUTLAY or 

THE MINIS'mY OF COMMERCE AND IH-

DUSTRY 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 23,47,92,000 ,be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March 1961, in respect 
of 'Capital Outlay of the Ministry 
of Commerce and Industry,". 

Shrl NaIl Reddy (Anantapur): Mr 
Speaker, Sir, before I enter upon the 
subject about which I want to speak, 
I would li ~ to refer to one tax which 
has been levied on factories which 
produce groundnut oil. As a matter 
of fact, there are a good number of 
factories in our country whose capa-
city is very small. . So. if the~e are 
taxcd without taking into account 
their capacity, naturally, it is the 
smaller fry that is hit harder than 
th~ igg~r ones. I would expect that 
the Commercf' and Industry Ministry 
would look into this question before 
the Finance Minister finalises his 
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taxes, and suggest to him certain re-
medies to fix these levies according 
to the capacity of the expellers. I 
hope the Commerce and Industry Mi-
nistry, which is interested in the 
development of this sector, especially 
the smaller sector, wil1, certainly, not 
fail in their duty in this respect. 

Then, there is a very important 
problem attention on which has been 
focussed in the Press for the past few 
days. I am sure tl)e Finance Minister 
knows about it because there had 
been a discussion about that in the 
Orissa Legislative Assembly only re-
cently. 

We have been informed through 
the Press that there has been, from 
1955, probably up till now, some kind 
of enquiry going on into certain fac-
tories, industrial units and managing 
agencies that are now under the ma-
nagement of one 5hri Patnaik. And, 
in the discussions in the Orissa Le-
gislative Assembly, Shri Singh Deo 
had made it clear, as per the news-
Hem that has appeared in the States-
man, that the State revenues which 
were given to them for aid were not, 
probably, used in the interests of in-
dustrial development but were ra-
ther misused. I have been told, as 
per the report, that shareholders have 
complained and there have been com-
plaints running round and there have 
been enquiries .... 

Shrl U. C. Patnalk (Ganjam): I hope 
the hon Minister will mention the 
full name and not merely say 'Pat-
naik.' 

Shd Nael Reddr: I am sure the 
hon. Minister will not take it as i!!hri 
Patnaik. M P. as the one interested 
in this. It is Shri Bijayanand Pat-
naik who is involved in this case and 
it is the Synthetic Oil deal and the 
Orissa Textile Mills management that 
are now under discussion. 

We have been told that the funds 
given to them have been misused. 
The shareholders have complained 

about it and enquiry committees have 
gone into it but unfortunately their 
reports have not been placed before 
the Parliament or the publiC. The 
Central Government should come 
forward and give the full facts so 
that the public may know what kind 
of private sector deals had been en-
tered into and how the funds have 
been misused. It looks as though the 
Mundhra deal and the Dalmia deal 
will pale into insignificance if the 
facts are really brought before the 
public. I am sure the hon. Minister 
will give a reply to this 

Mr. Speaker: Verv often I receive 
letters that alleg';tions are made 
against outsiders who are not here to 
represent their own caSe and that the 
facts are not correct and so on. So 
far as the officers are concerned, there 
is a rule that if an hon. Member 
wants to make any charges against 
any officer, the Minister is primarily 
responsible and notice is given and I 
pass it on to him so that the Minister 
may come prepared. A similar pro-
cedure is not possible with respect 
to an outsider. In these circumstan-
ces, the hon Members will take full 
responsibility for making such state-
ments. 

Shrl Nagl Reddy: This is from the 
Orissa Assembly debate-the state-
ment of the hon. Minister there. 

Mr. Speaker: I am not saying any-
thing with respect to this I have re-
ceived complaints. So, before they 
make statements here they should 
fully equip themselves with the ne-
cessary au thori ty. 

Shrl Nagl Reddy: Sir, just as I was 
coming in, to know the efficient func-
tioning Of our dellartment, a small 
note was given to me. Here is a note 
which gives us an understanding as 
to how Our departments function. It 
seems that one small-scale industria-
list had written a letter on 21.2.59 to 
the Director of Industries, Bombay 
for certain concessions or for permis_ 
sion to start a factory He was asked 
to contact the Deputy Director of 
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Industries Nagpur. He contacted him 
but was asked to contact the Iron and 
Steel Codroller, Calcutta, who, when 
contacted, asked him to contact the 
development wing in Delhi. When he 
contacted the development wing, 
Delhi he was asked to contact the 
Development Commissioner of 
Delhi. When he contacted the 
Development Commissioner, Delhi 
he was asked again to contact 
the Iron and Steel Controller Cal-
cutta So, here is" world going 
round and round. I am told the 
person has not yet got any proper in· 
formation as to whom he should con-
tact or when he is going to get a re-
medy. For the big people it is very 
easy to come and talk to the Minister 
or Secretary or the officer concerned 
and get things done easily. It is only 
the-small fry who is in the danger of 
being thrown in the sea of Govern-
ment's bureaucracy and I wish the 
Minister takes note of this fact and 
sees that the small fry is not drown-
ed. This is done at a time When we 
think Of vast industrialisation. 

Now, I am coming to the most im-
portant factor in our national deve-
lopment We are now coming almost 
to the close of the Second Plan and 
it is time that We took a kind of a 
review of the functioning of this Mi-
nistry before the Third Plan i. fIna-
lised. This becomes most important 
because every Five Year Plan bases 
itself mostly on the nature and di-
rection and the capacity of our im-
pQrt-export trade and the way in 
which it could be developed and 
strengthened as the basis for the 
development of our country. During 
the past three years we have seen 
that the country has faced one of the 
greatest foreign exchange crises that 
could be faced by any country. 
It has shown certain very dangerous 
features as to who controlled the 
foreign trade in our country and 
how far we were capable of eX-
porting our goods and how far the 
export of our goods to particular 
countries was related to the import 
of goods that We were getting from 
them. We should see these things so 

that We do not fall into the burden 
of debts which is more and more. 

I was going . through the January 
issue of the Reserve Bank of India 
Bulletin and I have found a ~r  

shocking statement. It shows that in 
this period, 956-58 when the total 
foreign trade 01' the export-import 
trade of our country was reduced to 
a considerable extent, the one sector 
that improved its position in thi5 
period of recession was the sector of 
the foreign controlled companies in 
our country. Their share in the fore-
ign trade was 32.8 per cent in 1958, 
compared to 26' 7 per cent in 1956. 
The figures are much more revealing 
if you go a little deeper into this 
question. Between '1956 and 1958, 
there was a shortfalJ of Rs. 212 crores 
in our imports but who bore the 
brunt? Is it foreign-controlled com-
panies? No. Their trade were reduc· 
ed only by about Rs. 22 crores and it 
was the Indian sector, the indigenous 
trade that lost a major part of this 
Rs. 212 crores. After sO many years 
of development and industrialisation, 
it looks as though a new philosophy 
of pragmatism has COme against the 
philosophy of socialism that we have 
accepted in this House in 1956. It is 
time that We looked into the question' 
mUch more carefully and deeply so 
that We do not allow these foreign 
controlled companies to flourish as 
against the Indian sector in our coun-
try. 

There are a few more astonishing 
features here and I will give only one 
example, as the time is short. Take 
for instance  the metals import-iron 
and steel and other metals. Because 
of our difficulties, We cut short these 
imports and imported only to the ex-
tent of 46' 6 per cent. of 1956. That 
means that less than half was im-
ported. But what was the share of' 
the foreign controlled companies? It 
was 78' 9 per cent of their imports in 
1956. While the total imports were 
cut by more than 50 per cen t. these 
foreign companies' imports. were cut 
only by 22 per cent. Why should it 
be so? Is our foreign trade tagged on 
only to the interests of these foreign, 
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companies? I am surprised at the way 
In which the Indian sector II&hts 
afainst the State Trading Coz-poration 
which is not a ,big factor in our forei,n 
trade. I would requelt the Indian 
industrialists to look at the real facts 
and see as to whom they should IIcht. 
· These foreign companies who. are 
now entering more and more into the 
export-import trade are trying to 
· control and get an octopus grip on 
the whole of our forei,n trade. I 
would not like to 10 more into that 
· as it would take more time. 

Mo"" than that, Sir, when we go 
into the question of the flnancilll of 
· this trade, it is much more reveilin,. 
In 1957, the Indian scheduled banks 
financed only 38' 8 per cent of tlie 
total private foreign trade, and in 
1958 these banks flnanced only 37' 9 
per cent. I remember, Sir, when I 
was a student, our old nationalists, 
who W12re great economic intellectu-
als of the type of Dadabhoy Naroii 
· and Ramesh Chandra Dut! had told 
us that no country can prOlress in its 
industrialisation without foreign 
trade, especially import-export trade, 
being in the hands of the coun-
try's indigenous sector. They had op-
posed the foreign trade being in the 
hands of foreiln controlled compa-
nies They had economically proved 
that 10 keep this particular sector in 
the hands of foreign controlled com-
panies was to ruin the nation's indus_ 
triill development. I find even to this 
day that our Indian scheduled banks 
are limping far behind the foreign 
schedul .. d banks in this respect. 

Coming to Ih.. trends in our trade, 
what i. the trend in these three. years 
with the dollar area? The most shock-
ing thing is, we have had a deficit 
trade of Rs. 38 crores, Rs. 76 crores 
and Rs. 113 crores in the years 1957, 
1958 and 1959 respectively. Our deficit 
is growing. Our exports to these 
countries arc getting reduced more 
.and more whereas our imports are in-

creasing more and more. In the kame 
way, the common market area which 
has now begun to put some spokes In 
our exports to these countries bas 
also given us very shocking years. 
With the common market area we 
had a deficit of RB. 169 crores, Rs. 125 
crores and Rs. 141 crores in the years 
1967, 1958 and 1959 respectively. If 
we are to continue in this way in our 
trade with thOSe countries, a .day will 
come when we will be in a very dill'l-
cult position to repay our loans .. 

How is the repaymen t of loanl 
done? Repayml!!lt of loans by any 
country can be done only through 
exports. The export trade for us .is 
aa important as the import trade. If 
the export trade goes on reducing in 
its content and quantity and our im-
port trade from those countriE!l; goes 
on incJ:easing, then our indebtedness 
will be increasing in that proportion, 
to the same extent. 

If our imports have been like thi .. 
what have been our exports to these 
countries. Taking, for example, the 
dollar area, within these three years 
our exports to that area dropped by 
Rs. 36 crores. Taking the common 
market area, it gives Us the very 
same picture. This is the h ing~ 

side of the import-export trade. 

I. there anything which can III 
taken as one which' is in our favour? 
Yes. As the Eastern Economist had 
put it  it has high potentialities thil 
is only the bright star in our import. 
export trade, and that is the star of 
the Communist countries with whom 
we arc exporting and importing in 
growing numbers. In this period of. 
difficulties our exports to the com-
munist countries increased by Rs. 21 
crores, from Rs. 28 crores in 1957 to 
Rs. 49 crores in 1959. It is due to the 
important factor that a new idea of 
economic development had been 
brought forth into the UJl!I.er-deve-
loped countries. I am .. referring to 
the bilateral agreements, the rupee-
payment agreements and deferred 
payments. which not only live ... 
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capacity to import that which we 
want but also the capacity to export t 
our goods to the extent w" have 
imported from them. It is therefore. 
I recl that the idea that ~  put for-
ward by Shri Lal Bahadur Shastri, 
our Minister of Commerce and Indus-
try, in the Export Promotion Council 
Meeting, that the trade should be 
integrated with aid, is the most im-
portant factor and that must be deve-
loped in the coming period of our 
Third Five Year Plan. Unless we are 
going to integrate our trade with aid, 
un less we are going to make this as 
th... focal point in our developing 
eeonomy we will be in such a crisis 
that we will not be able to develop 
much further; not only that, we will 
be dragged on into the vicious circle 
of more loans and thereby getting 
Ito to greater debts which we will not 
be able to repay, because the export 
trade is decreasing as a result of 
which a much greater proportion of 
our export trade will be only towards 
repayment of loans. and that will be 
the greatest hindrance for our coun-
try's development. 

Because of thi~  Sir, a new factor 
also has developed in our coulltry. 
. Because we are finding the export 
trade in th(>se doldrums, of\ late we 
have developed a n<:w theory, and 
.that is the theory of allowing foreign 
private capital 'to enler our industry 
. so that we may not repay immediately 
for the imported machinery. Well, 
Sir, there 1S an Industrial Policy Reso-
lution which was discussed very 
thoroughly in this House in 1956, 
which was accepted by all parts of 
this House and unanimously passed. 
Without proclaiming to the country 
that this Industrial Policv Resolution 
is buried, I am sorry, it is being 
~  in reality. 

I tad pUI a question to which I got 
an answer. It gave me a kind of sur-
prisp. I would not havp got that in-
formation otherwise. We were told 
that in the years between 1956 and 
1958 quite a number of companies had 
been given the sanction to join hands 
with foreign companies to establish 
industrial units in our country. What 

7 (Ai) LS-4. 

was the position in 1958-59? More 
than 50 pel' cent of foreign capital 
participation was sanctioned in the 
~ e of 23 companies, out of the sanc-
honed 45. 

In the Industrial Policy Resolu-
tion We were told that 49'51 per cent 
is the general rule, there might be 
an l"xception here and there. But, 
then, what does the reality show? In 
1958-59, more than 50 per cent foreign 
capital participation was sanctioned 
in the case of 23 companies. The total 
number of companies allowed foreign 
capital participation was 45, and out 
of these 8 companies were allowed 
100 per cent foreign capital invest-
ment. 

When did the general rule become 
an exception and an exception become 
8 general rule, I am not able to n~ 

derstand. In relation to this, we have 
known of late that We are allowing 
foreign capital participation even in 
the oil industries. When the Prime 

I Minister in his previous Press Con-
ferenep told the Press that the Cabinet 
had not yet decided as to where the 
fourth steel plant was going to be 
if.<tablished, how it was going to be 
established, whether even foreign 
capital participation was going to be 

... allowed etc. when he himself exprt'S-
s("d the' doubt, naturally one feels 
that the Industrial Policy Resolution 
was pa!":sed in this House only as an 
eye-wash to temporarily keep the 
people in cold-storage without raising 
thE'ir voice against the tendencies that 
are growing in our country. The 
reality iJ:;, we are burying the Indus-
trial Policy Resolution 100 fathoms 
deep. Therefore, even the Eastern 

n i ~t was extremely Jubiliant. 
"It is good that it is being buried. 
Whv do you want to bring it back 
to life again? It is good it is dlead 
and gone in reality. Why do you 
want to bring It back to life again! 
Let us bury it deep." That is what 
they have Raid. 

I am afraid, the industries in our 
country today are more and more 
being handed over, not even to the 
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indigenous Indian capital but more 
and more to the foreign private capi-
tal, which would mean that their grip 
is increasing in our country's eco-
nomy. It is not in our interest cer-
tainly, and it is going to be against 
the interests of our State. 

We have known through questions 
and answers here that we will never 
get the technical know-how from 
them. That has been the positiO'll 
with regard to the oil industries, that 
is the position with regard to the 
chemical industrie.; and that has been 
the case in the steel industry, In 
none of these industries, evC'n though 
they had been in existence for a long 
time, have we got the technical know-
how, which alone can make our 
country an independent country. 
which can make it really stand on its 
own legs, by which we can try in 
future to develop our own industrial 
base with our own capacity. 

As I said, the steel industry has 
been there for some time now. Can 
our men connected with the steel 
industry even to this day produce a 
steel factory or erect a steel factory 
without the help of foreign techni-
cians? Can our people in the oil sec-
tor come forward and say that they 
know the technique, they can dIo the 
survey work, they can conduct the 
drilling operations and find out where 
oil is in our country? Can we say 
now that we have got the technical 
know-how in our hands even though 
some of these industries have been 
in our country for many years now? 
This is not the way of industrial 
d£'velopment in independent hands or 
independent countries. This is the 
way of giving away the CO\U1tryts 
wealth into the hands of foreigners 
who would never teach us, and there-
fore who would never allQw us to 
develop our country. I hope the 
Minister of Commerce and Industry 
will take note of these factors and try 
to see that in future at Jeast we will 
not allow such things to happen in 
our country. 

Mr. Speaker: Dr. Krishnaswami. 

Slid Barish Chandra Mathur (Pali): 
Sir, only six hours have been aliotted 
to this Demand. The time is too short 
for this Demand. The activities of 
this Ministry are all-pervading and. 
the entire prosperity of the country 
depends upon trade and commerce. I 
think you have discretion to extend 
the lime. So, I make a submission. 
that the time for this Demand may 
be extended. 

Mr. Speaker: The Business Advisory 
Commi ttee considers all these aspects 
and divide the time and decides on 
the time for each Demand for Grant. 
All the groups are represented in the· 
Business Advisory Committee. Six 
hours have been allotted for this 
Ministry. We are thirsting for time, 
but we have no more time. I can 
extend always by half an hour or one 
hour at the most. 

Shrl Harish Chandra Mathur: The 
House h"" been co-operating with you· 
in the best way, by sitting late hours 
all the time. I hope you yourself 
will realise the importance of this 
Ministry and the wide ramifications it 
has and the interest it evokes on all 
sides. 

Sh.1 Prabhat Kar (Hooghly): And 
if all the three junior Ministers parti-
cipate, much time out of these six 
hours will be taken away by them 
alsa. 

Shrl Barish Chandra Mathur: ~ 

r1eflnitely want to listen to the Minis-
ters, but the time may be extended 

Shri Nag! Reddy: Perhaps, we may 
reduce the time tor some other Min-
istries and. thereby itry to inJCr_ 
the time allotted fOr this Ministry. 

Ch. Banblr 5Jn&'h (Rohtak): At least 
eight hours may lie allotted for thIa-
Ministry. 

Mr. Speaker: We' started at 12-10, r 
think. Six hours have been allotted. 
So, it comes to 18-10. I would re-
quest the han. Minister to reply to-
morrow. 
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Shri Harlsh Chandra Mathur: This 
evening we have also a half-hour 
discussion. 

Mr. Speaker: The hon. Minister may 
take an hour tor this r~ l  Six 
hours will be kept for all hon. Mem-
bers and possibly one junior Minister. 
The Minister of Commerce and n ~

try will reply tomorrow. 

The Minister of Commerce and In-
dastry (Shri La) Bahadur Shastri): 
The Minister of Industry will inter· 
vene today, and if you so desire, I can 
r.s>ly tomorrow. 

Mr, Speaker: Yes. That would result 
in our getting onf-' more hour for this 
Ministry, Dr. Krishnaswami. 

Dr. Krishnaswami (Chingleput): 
Mr. Speaker, Sir, although our ex-
ports have increased in volume and 
value in 1959 as compared with 1958 
and 1957,-a heartening develop-
ment-there are certain features 
which we have to take into account. 
Our exports, I would like to remind 
this House, were of th(> value of 
a,. 626 crores in 1959 as compared 
with Rs. 580 crores in 1958 and Rs. 594 
crorC5 in 1957. It' is true that we 
have relied on a numher of incen-
tives. The MinL.try of Commerce and 
Industry has been taking various 
measures to promote our exports. We 
have export promotion councils. We 
have employed fiscal and other incen-
tives such a5 replenishment quotas. 
These are mogt useful, but it is pro-
per that the House's attention should 
be invited to two equally basic as-
pects of the problem of export pro-
motion. Let us realise that exporta-
ble commodities have to be produced 
in larger quantities so that surpluses 
for export increase every time ,even 
without internal demands, as is bound 
to happen in a period of great invest-
ment increases. 

It is fallacious to consider the pro-
motion of exports as only a problem 
of selling more. It Is basically aorob-
lem of producing more of those good, 
for which there is an export demand 
abroad. Otherwise, domestic require-
ments will eat into export avallabili-

ties and tend to raise our prices and 
reduce our competitive power abroad. 
To a certain extent this has already 
occurred in the case of groundnuts, 
oilseed,:, textiles and cashewnuts which 
show few signs of inCrE"8Sing in 
amount over the past four years. In 
fact, the production of cashewnuts has 
been stagnant for the past three years. 
How tho Ministry of Commerce and 
Indutsry is going to have a co-ordi-
nated policy with the Ministry of Food 
and Agriculture is an entirely diffe-
rent matter which I shall leave to the 
two Ministers and the two Ministries 
to settle. 

But I would like to point out that 
in the future, in the programml' of 
investment allocations, we will have 
t.o give a higher priority than in the 
past fur increasing the sUpplip<:l or n'lr 
traditinnal ~ r'  Th,l'l.-' f; tr. ~ ') 

b(" a fal1adous impre3sion in cC'rli;l.i.l 
circles that there is not much seope 
for increasing our traditional exports. 
It is no doubt true that it is more di-
fficult to incn'ase our traditional ~ 

ports in any substantial measure in 
the existing market centrf"s, but surely, 
there is scope for selling our tradi-
tional products in new markets. Of 
course, increasing supplies is a pre-
condition for any such export drive 
on our part. 

Secondly, the other issue is that of 
selling more products in competition 
with our rivals. We have to bear in 
mind the necessity of maintaining our 
position as a minimum in the existing 
markets and in exploring nt.."\V markets 
for selling our goods. Some of t.he 
commodities like light engineerin~ 

goods and other metal products can 
find a place in new markets even in 
advanced countries. It is oeldom 
realised by those who have given 
thought to this problem of industrial 
development that in light engineering 
goods we have an advantage which 
compares favourably even with 
advanced countries like the United 
States of America, and it might be 
possible for ll.1I!. even to explore the 
possibilities of goods being exported 
in larger measure to these areas. 
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What I am suggesting is that the 
Ministry of Commerce and Industry 
should be more aggressive in its out-
look on these matters and have more 
trade centres opened in some of these 
areas in order th i ~ it may be possible 
to push our export; abro3d. Consider 
Specifically the threat that we are 
likely to meet in South-East Asia. 
Surely we cannot overlook this factor. 
Here, weare bound to come into 
serious competition with Peking. The 
Chinese dJcvelopment programme in 
its next phase has begun to rely on 
larger exports and it is for two rea-
sons. Firstly, the kind of labour in-
tensive development which marked 
initial phase of China's reconstruction 
would now have to be supplemented 
by widening still more the industrial 
pace along more modern lineR. This 
will necessitate at least during the 
coming five years much larger im-
ports of machinery and equipment by 
China. Secondly. Soviet credits given 
in the past are either for a short per-
iod of for a medium period, and. 

r in~ to official accounts, they fan 
due for repayment sometime in Octo-
ber. 1960. Moreover, there appears 
to be a dist'nct shift in the aid loan 
patterns of the Soviet Union and other 
past European countries. They arc 
now looking morp outside the iron 
curtain countries than in the past for 
investment. Surely, these factors 
will rt~ e thp. ~ i t n e avnilable 
to China. Altogether. the chances 
Rrc that competition from China will 
hecome more fiCrt.'l' and unpred:ctable 
since Peking will not be governt::'d by 
any of the usual GATT obligatiom. 

How then shall we build up our 
export markets? Here I suggest that 
we hav.. to activisc our commercial 
diplomacy. We might have to orga-
nise more exhib:tions and more trade 
centres, and also more extensive mar-
ket. service both by private persons. 
governmental and semi-government. 
al organisations will havA tf) be fos-
tered. I t has to be realised at the 
outset th,t these steps will not and 
cannot be expected to -bear imme-
diate fruits. 

Sir Frank Lee, a former Under 
Secretary of the Board of Trade, has 
pointed out the difficulties which 
Great Brita'n feels in attempting to 
build up its export trade. In the case 
of the United Kingdom. which had a 
bigger and older tradition in the field 
of exports, the export promotion drive 
for increasing exports to the dollar 
area began in 1948 and yielded sub3-
tantial results only in 1955. We should 
not be disheartened if our trade cen-
tres, exhibitions and other export 
promotion devices do not yield results 
soon. In fact, here is a case where 
We should persist more and more in 
order to build up more markets 
abroad. In allocating funds, We should 
cE'rtainly allocate more for these pur-
poses and bear in mind that these 
funds w ill be recurring and yield 
results only over time. That is so 
far as many of the new markets are 
concerned. 

I should also like to invite the 
attention of the House to certain 
developments that have taken place 
within the past decade. We must be 
sensitive to new Clemands which are 
likely to arise as a result of political 
and econom:c changes. Africa. for 
instance, is one of the great continents 
which is today pulsating with change. 
Owing to the achievements of the 
World Health Organisation, producti-
vity in Africa has increased by leaDS 
and bounds. From a geographical 
point of view, we have the nearest 
links with Africa. It is quite clear 
that anyone who studies the map of 
the World will find that African ports 
are nearest to the World-city of Bom-
bay. Massawa and Assab. to mention 
two ·ports in Ethiopia and also East-
African ports are nearest to the 
world-city of Bombay. From the 
point of view of comparative advan-
tage, we are better situated than 
Japan, America or any of the advan-
~e  nations. SinCe economic develop-
ment also is bound to lead in its wake 
in this continent to a demand for 
simple manufactured goods and light 
engineering goods, there is no rea soD. 
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why We should not explore the possi_ 
bilities of having increased trade with 
Africa. :. 

I should like, in particular, to refer 
to Ethiopia. I do so, because the 
economic survey of Africa since 1950 
has given convincing proof of the 
possibilities of expansion in Ethiopia. 
It is a country which is very thinly 
populated. There are about 25 mil-
lions in Ethiopia. The fertility of the 
soil, according to the estimates made 
by the United Nations, is the same or 
pretty nearly the same, as that of 
Ukraine. The possibilities of increase 
in food output and in other goods is 
considerable. With the spread of 
money-economy and of manufacturing 
industries, I venture to think that 
from the per capita income about 6 
dollars to 10 dollars per annum, of 
to_day will increase to 100 to 125 
dollars in about 7 or 8 years. Besides, 
let us remember, that there is consi-
derable amount of goodwill in Ethio-
pia which We should be willing to 
exploit for the purposes of mutual 
enrichmE:'nt. 

I should like to refer to a matter 
which has caused considerable per-
turbation. It is no doubt lrue that 
in certain parts of Afr:ca, some of our 
traders and moneylenders are not 
popular. Some attribute it purely to 
political reasons. But. I venture to 
think that quite apart from political 
reasons, the very vulnerable occupa-
tions which these people pur:;ue, open 
t.hem to certain amount of attack 
from others. I know that our eX-

porters there in portions of East 
Africa are finding it difficult to con-
t'nue. They have their difficulties. 
Being traders and moneylendcrs, they 
arc not by any means, highly popular. 

In addition, I regret to have to 
point out that our attitude seems to 
have added to their difficulties. We 
seem to feel that any Indian who goes 
abroad for private investment does 
so at his risk and whatever difficulties 
he encounters are his own concern. 
People of Indian origin settled abroad 
are assiduously encouraged to merge 
with the local population. While 
there is great merit in this advice, 

there is equal necessity to ensure 
that with expenCIlce of local con\1l-
hons and the undoubted inlt.alive 
that people of Indian origin have, 
they ,.1Ould ·be harnessed to selling 
more of Indian ,oods abroad. 
In bringing about this end, a mOl ... 
imaginative policy by our diplomatic 
and consular representative abroad 
IS reqwred. The Indian passport 
ought to be a symbol of common 
endeavour and common objectives. 
The Indian traders abroad ought to 
be able to look to their Embassies and 
Consulates tor guidance and support, 
if necessary, in pursuing their voca_ 
tions, because after all, they are the 
people who will ultimately sell more 
of our goods abroad. 

It is true that this is not happening 
to the fullest extent desired. It is 
not uncommon for Indian traders in 
I\l airobi, Singapore or HongRong, to 
deal mainly. if not solely, in goods of 
non-Indian origin. The!'"e is also thi~ 

other aspect which we have to take 
into account. The Common Market 
of Europe is going to have advc-rse 
consequences on our export. Now, 
more than ever, it is necessary that 
we should enter the African markets. 
which are tied to us by considera-
tions of economic and geographical 
interest, because once having entered 
it, We would be in a better position 
to gain more advantages than even 
thOSe of the Common Market of 
Europe. 

This question of export endeavour 
is a very difficult problem and I wish 
my friend would be a bit more patient 
with the Ministry of Commerce and 
Industry. No one suggests that the 
officials should be given a carte 
blanche. But one should realise that 
in matters concerning export promp-
tion, one has to adopt an attitude of 
great patience and consideration. It is 
easier to restrict imports than to push 
exports overnight. 

On this matter again, I h~ l  like 
to quote what Sir Frank r-ee, the 
Under Secretary of the Board of 
Trade, has said in the Stamp Memo-
rial Lecture only 8 few months ~g  

It is worthwhile that it should be 
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brought to the notice of the House and 
also of the Minister, so that they may 
reallse what the problems are. Sir 
Frank Lee pomts out: 

"The task of creating the right 
conditions both at home 'and ab-
road has become much more com-
plicated now, especially when it 
is no longer a question of making 
production for export available in 
a seller's market, but of actually 
having to sell goods competitively 
in a buyer's market." 

Then follows the point about direct 
advice rand encouragement to expor-
ters. He says: 

"All that I can do is to devote 
a few minutes to the more mun-
dane theme of the direct encou-
ragement and assistance which the 
Board tries to give to exporters. 
First as to encourag"ment. Obvi-
ously, direct exhortation to export 
by itself goes very lil'lle way. It 
can probably do little more than 
to hurry industrialists rather fast-
er On the road along which econo-
mic and financial pressures are 
already drawing them. It is right 
for the Board to continue to im-
press on industry and the public 
the dependence of our political 
position and our standard of life 
on the level of our exports, to bring 
potential export openings to the 
serious attention of the industries 
concerned, to demonstrate that 
opportunities exist, if a particular 
market is effectively tackled, to 
give direct advice about selling 
~ n iti n , tarifts. agents, contracts 
procedures and so on." 

In the end, one point which he has 
emphasised is about the creation of 
the Dollar Exports Council. We might 
haVe to create an African Export 
Council, if as a result of the surveys 
we find we can certainly export much 
more. In my judgement, there is 
reasonable scope for OUr expanding 
OUr exports to these areas. Sir Frank 
Lee says: 

"One particular development 
in the field of export endeavour 

which has been notably success-
ful is the Dollar Exports Council, 
an organisa tion created with fi-
nancial as!;istancc from both Gov-
ernment and non-Government 
sources by industry for industry, 
It is essentially a body in which 
i:Jdustrialists who have themsel-
ves achif.'ved success in the difficult 
dollar markets encourage and 
assist others to venture there. The 
expansion of our exports to the 
USA, now our largest export mar-
ket, is due in no small measure, 
to the enthusiasm, the publicity 
and the pooling of experience 
which the Council has brought to 
it3 task. 

It is one of the happiest creat-
ions of the Board in recent years. M 

wish the Ministry of Industry end 
Commerce great luck in their endea-
vours to promote exports and I hope 
and trust that in their formulation 
of schemes they will not be fettered 
too much by lInancial considerations. 
In all these matters, it is a case of 
throwing the bread on waters in the 
hope that something will tum up 
later. Trade centres opened in places 
like Beirut, which i. a centre of a 
great deal of endeavour, exhibition. 
organised in Cairo and possibly also 
new trade centres opened in Chicago 
would give us a great deal of scope 
for further expansion. But I would 
like to tell the Minister for Com-
merce and Industry that the 
amount that is allotted for this pur-
pose, according to my reading of the 
Budget, is pitiably inadequate. We 
have to persist in this and we have, 
at the same time, to see to it that, 
along with this endeavour to promote 
knowledge of Our goods and create 
a goodwill lor our goods, we also 
increase domestic supplies at home. 
That is a difficult problem, but the 
Planning Commission. the Ministry 
for Commerce and Industry and the 
Ministry for Food and Agriculture 
should surely get together and evolve 
a harmonious policy so that 
we might have the possibilities 
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of greater expansion of exports and 
we mJght certainly play a very great 
role in Asia which is ours by right 
and to which we au entitled, both b; 
:geography and the political neces-
sities that we have taken for the 
self-determination of the peoples of 
Africa. 
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Mr. Speaker: The hon. Member 
will kindly hear the hon Minister 
first. . 

The Minister of Industry (SbrI 
Manubhal Shah): Without meaning 
to interrupt the hon. Member, may 1 
point out that we have already cir-
culated the indices of industrial 
growth from 1951 to 1959 from year 
to year? 

Mr. Speaker: So, the papers have 
already been circulated. 
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[ • .ft ~ '  

lI!<'Im t:('r. ~ ilffi lfi: &ft fir. ~ 
"I'l'lI<'r ~ i\TlITiI ;fr.r .n fir. ~ 
~ ffim' it .w,r f;r.r W ~ om: ~ 
tifT mR 'Ffi it ~ I'R!f ift ~ ~, ~~ 
iIi"'f ~ 'lit ;re if lflt('f ift ~ I 
~~ f<'fl1; '"~ ~ 'Ih 'lit f;m;ft ~ 
tit~i ~t i ~l ", ll" l ' ' ' 

it \'TN of.\' ~ ~ I ;reit it 'ill ,~ 

~ @'Tr ~ ~'"' mtt if 
' llri " ln"'i l~~1 ~ 

. ii<m:r ~ rn of.\' 1fi1T "It1:t m 
of.\' <mi ~ ~ ' ' " r ~ ~ 

'~~~~ iffuil;m>f.\'iro 
~  'll 'il'i ' 'li "lt1 t ~ 

~ !!:1j; wm: if "fro'r "" mtr{ 1JlIlIT 
;;mrr ~ ~ ~ ~ ~ ~ fir. prr-
~~ if; rmf WI': t:('r. ~ ~ 

~ "" ~ 'iI1<f om: "It1:t m;f.t ~ 
~ f;r.r ~ m't f1j; ~ 

"'~ ~ aT li' ..mrr ~ iI'Pf 'I>'T ~ 
mrr ~~ f.!; ~i 'i h'l't~  

t:('r. "fro'r "" >rr.IT 'lit m 'I>'T ~ 
' t ' ~1 ~~ ~ti l t 

r~r~i lll~~ il 

~ rr~~1 'lti ~ 

r ' ' ~i ~~'11  

~ill~~~~ ,i ~ 

~~~ rei ~t 'r ' it"ltt  

i ~' t ~~~ ~ 

"'r ~~~1 ~ 

"It.. l~~ 'Ih 1:« arRf 'I>'T ~ '111' 1' 

~r~~ i ' ~ ~ 

~it~'11 "i~~ 

~ ~1 ~~'lh  

~ 'llI1ll 'Il'i'f PI fi!; <iIT !!:"i ~ 
~ ~ m of.\' "~ i~ i  if 
. 'fI'><: of.\' If( oft 'IR ~ ~ iIRI 'iii 
futt;rfur 'iii t om: fi!; ~ if !!:"i 
~~r~~~ 

~ ~ If,t ,,);ft .;m ~ I 

Shri Manabhal Shah: I do not 
want to interrupt the hon. Member, 
but, a. you know, already a factory 
has been approved of and the State 
Government is going ahead with thl! 
fertiliser factory. 

'" ~ ; ~ ~ ;fi;;r ,.rr aT m>f.\' 
'(\If ~ 1fT I 11' 'f(.r tit ~ ",. 
~ fi!; ~ fu 'iii <r<'Ii ij' 'ltif ~ 

~1l 'r i 'i l~~~l i ~~ 

1i " tt r ri ~ i ~ i  

<tfl' ~  ~ 1Rfro '"~ ~ ilifi 
\¥o"( '1ft <mi ,f 'liTt ,~- t 'Ii'f1I''l' 

~  If,t 'ill ~ ~ ~ i ~ 

'IT( m<'f ij' ~ ~ 'fffit 'li'1{T om ~ I 
~ Q;«T 00 qm f'li It''i ~1t 
~ .n 'IN 'iii ~ i.'f"('1i ij' ,!rn ~ 
'lr~it~' t~~it  

~ ~ III ;fr.r ~ Ii!; m 
~~i ~~'l t i'11 ' i 

mtt ~ "" ~ t .... 
Mr. Speaker: His complaint seems 

to be that it is a private factory 
instead of the Government itself 
having one. 

.n ~~ : ~ ~ if ;foWl' 
if; f.!t! ftri; 6'<w.l' fiI;>n' om t ~ ~r 
~  

Shri Sallah CIuuuJra: The Andhra 
Government themselves told us that 
they wanted to put up this factory. 
They had got in the Telangana Trust 
Fund at their disposal which they 
wanted to utilise. Therefore they 
did not want Central majority parti-
cipation in the share capital. They 
said that in the fertilizer factory in 
Andhra they would like to ri~ 

at least 51 per cent of the share 
capital. The Central Government 
agreed that if they had the resoure ... 
they could go ahead. 

Shri Bella (Nizamabad): What-
ever the parleys behind the seene .. 
the general impression in Andlua 
Pradesh is that when the Centre 
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refused to establish one of the five 
new factories in Andhra Pradesh, the 
Andhra Pradesh Government was 
forced to take up the project them-
:selves. 

Shrl SatJsb Chandra: That is not 
·so. If that is the imptession .... 

~~ ir ' lt~ 

~~~tl ir~ ' t ~ 

if; ~ 111: ofRr 1;1AT ~ ~ fit; ~  

~" 'l1 l~~ ~ rt1' 

~ m 'lU 'I(Y fiI;Irr ~ mW: 
~it~~~ t 

~ ~ m ~ ~ ~ .... 
Sbrl SatJsb CbaD4ra: r can ~ a 

'",ate,orieal statement that this is not 
'.80. 

~' '~ ~ir~~~ 

'ImTT ~ I it w m it '!fit ~ 
~ ~ ~ I ,"J4iI<".,,\:ilWI ~ 

~ ~ 'IT'r oft' 'IfTIl' '" ~ Iff" ~ 
~~' l' ~1 1 ~~~ 
~' i" ~ it ~~~~~ 

'mT ~ ~ I!i\;fi rrt ~ 
<tT ~ ~ .m ~ I!i\;fi ~ I 

ltit ir~'l t1 il'l' 

~~ it ~it~ rt~~ 
~~ i ~ i ~~1 

w ~~ it it ii;;tttr ~ ~ ~ 
~ r1 1 ~~ it ~ 

~ it lIl'TT ~ ~ ~ forri 
~~' t 11 ~~~~ 

~' t l ~~1 ~ t' i 

~ it m ~  otTI!I' ~ 4iT 'I'AT 

~e '  mIT ~ ~ I ~ fom ~ 
~~~~~~"" l~ 

~~' ~~tl ~ 

~~~ it ~~~it 

~~ i 'l ll' rri~' "t 

~~~i ~~ i1  

~ lim "111f ~ wiI> ~ 
~ -t r t ,  ~ ~iti "~ 

~  ~~ it ~~  IlIl'TT iffif ~ 

' "t~~~~~i  
~ ~ mr 'IfTIl' I ~ 1ftir, "I'l1: ~ 
1!it llt<it it; rn on: ~ « I 

{i'I'tT ~ ~ ~ ~ it ;it 

"1" ~ 4i1lf fiI;Irr t ~ ~ m'fl 
~t t ~~~~~ ~

~ it; ~ 'Ill ~ ,,~ 'll'mIT'1T 'I'T<l1r 
~~~ "l'~~~ ~ 

'l tir ll 1li ~ ~1 

S1brl Jlw.DJbUDWala (Bhagalpur): 
Mr. Speaker, Sir, anyone will be 
proud of the industrial develop-
ment that has taken place in our 
country. Big industries have been 
started and we have been able 
to produce industrial ,oods to a 
great extent 'and we have particular-
ly stnrted such basic industries as will 
help other industries to develop, such 
as steel plants. etc. Though thcre 
has been a setback during the last 
two or three years, there halt been 
a risC' in industrial production 
this year to the extent of about 7 
per cent. This is a very relieving 
feature and B" ti ~ t r  thirc:e.l 
though m'any cntlc8 mlght say man)' 
things against it. But looking to the 
various kinds of difflcultie. thot we 
have had to face, thl. progre.. can 
be said to be satisfactory. 

I would say two thing. which 
r would like the hon. Minioter tor 
Commerce and Industry to look into. 
Of course, in the ~ginn ng it was 
excusable that ther .. had been some 
morE' pxpenses and lapses in the pub-
lic .ector and there had been also 
lapse., in the private sector. But now 
sufficient time has heen taken and 
still if we take a balance-sheet of an 
industry in th .. public sector We .han 
find that thprr> l."l: hee-n a great e ~ 

pens£' w..,j,.h "rn"l~ nt  to waste, 

r do not wan t t, go into the detail. 
of this ao I have to touch UJlOD other 
points. The Estimates Committee and 
the PubJic Accounts Committee have 
brought out.o many CU.tOlDl of 
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lapses in the public sector and indi-
vidual examples have been cited In 
this House which, of course, our Mi-
nisteJ;j; have been looking into, but 
this is not sufficient. I would submit 
that more attention should be paid 
to the efficiency in the public sector 
so that for the investment that we are 
making, for the money which we 
have been . borrowing from other 
countries, for the taxes that we have 
been levying upon the people we 
should get proper return.As I have 
said in the beginning, there are bound 
to be some lapses at the iniflal stage. 
But now it is high time that we 
should pay proper attention to this 
matter. 

As regards the Company Law 
Administration, in spite of all the 
efforts made by the Department-and 
amendments in the Company Law-
so many lapses are going on. They 
have some legal difftculties also. It 
is not that they are slow because they 
do not want to work, but there are 
some legal difficulties also and I 
-~ l  request the hon. Minister to 
sei., that the Company Law (Amend-
met'lt) Bill is soon passed that many 
... ::mculties which exist at present are 
removed, 

'rhen I come to my main point 
which is regarding the small-seal .. 
industries and the medium-sized in-
dustries. As I have said before, we are 
very much proud of our industrial 
development. But it is only the big 
industries which have developed and 
they are making very good profits in 
all the sectors, So far as the smaJl-
scale industries and medium-sized 
industries are concerned, I find that 
they are not developed. Of course, 
there are difficulties in the way and 
it requires great spade work. It is 
~  to manage big industries where 
there arc only a few people whom you 
meet and Trmove their difficulties. 
There are very few big industrie, 
89 compared to small-scale industries. 
You can look to those big industries 

and give individual attention but you 
in that way have not been able to 
look to small-scale industries, I do not 
say that the Ministers have no mind 
to do that but they cannot apply their 
minds The demands of the small-
scale industries are not properly met 
and so is the case with regard to 
medium-sized industries. 

In this regard the Estimates Com-
mittee has made un observation. AU 
page 14 of that Report it is stated: 

"The Committee feel that be-
yond enunciating the principle of 
deccntralised pattern of economy 
little else has been done to trans-
late it into practice. Though it is 
one of the three basic objectives 
of the Plan programme there has 
been no conscious efforts to fulfil 
the objective, This view is alsC) 
borne out by the following obser-
vation of the Selected Buildings 
Projects Team expressed in their 
Report on Slum Clearance." 

This is what they say: 

"If adequate steps are taken to 
provide these facilities and to start 
small-scale industries in villages, 
the exodus of village population 
to towns can be arrested. It is 
better to carry industry to the 
ppople than carry people to the 
industries," 

Though this may look a small thIng 
so far as the welfare of the larger 
number of people is concerned un-
less we are in a position to solve this 
problem, we will not be able to solve 
the problem of unemployment. The 
hon. Minister has said that unless 
this problem of unemployment is 
solved, there cannot be any peace in 
the country. As we have done in the 
case of big industries, 5imilarly soma 
arrangement should be made here so 
that we are able 10 look to all the 
details and the grievances of the 
smaU-scale industries which, I say. 
has not been done till now. It is not 
due to want of any desire on the ~ 
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of the Ministers. They desire it. But 
the task is so great that in spite of 
that they have not been able to look 
to this. 

Shri Nagi Reddy quoted examples 
and mentioned that the big houses 
have all got their representatives 
here. They can approach the 
Minister or the department, they know 
the particular department, they have 
got all facilities; but the small indus-
trialists do not have such facilities and 
they cannot get their requiremEmts 
met. So. I would request the Minis-
try to pay particular attenUon to this. 

In this booklet Small Scale Indus-
-tries-PTogTamme & PTOgTess. it has 
:·been very aptly said: 

"Although it may appear com-
paratively easy to start an industry 
on 8 small-scale basis, in actual 
practice. however, a small entre-
preneur has to face one or more 
of the following handicaps: lack 
of finance, inadequat" knowledge 
of the methods and tools of pro-
duction, scarcity of raw-materials. 
inadequacy of factory accommoda-
tion. lack of marketing informa-
tion and marketing facilities, to 
mention on1y a few." 

:But nothing is given in this report 
as to how to meet these difficulties. 

~hrl MaDubhal Shah: If I may 
·draw the tt~ti n of I.be 
'hon. Member, it is this Ministry's 
Report, and the whole report is direct-
·ed towards that activity. 

Shri JhUlljhonwala: I know I.he 
'whole report is directed towards that 
activity, but in actual practice I find 
the difficulties enum::?rated do exist 
and are not being removed. I have 
already said it is not for want of 
desire on the part of the Mini.try that 
the small and medium industries are 
suffering, but the point i. we do not 
havC" any report as to the progress 
that has been made, figures ar" not 
forthcoming to indicate the progress 
we have made. I want the Ministry 
10 ~  ....')rt.iculaTly responsive t" the 
jndividual grievanees of the small 
industrialists. 

13.27 b ..... 

[SHRIMATI RENU CHAKRAVARTTY .n 
the Chair] 

For example, I find they produce 
some articles, but there is difficulty 
in marketing them to the big indus-
tries. . The Commerce and Industry 
Minister had said he would try to de-
n", and allot ancillary industrie, 
to feed the big industries, 
but when they produce on a 
small scale the big industries do not 
take thdr produce, They create 80 
many difficulti!;>s, or they themselves 
come into the fI('ld just to put down 
th" small and medium industrialists. 
The big industries should be asked to 
take the parts etc., that the small 
industri"" produce Instead of import-
ing them or producing the things 
themselv .. and thus trying to swall<>w 
the small industries. I wish to invil<! 
the particular attention of the Minis-
try to this aspect. 

Now I come tt> Import and export 
licences. When the life of export and 
i r~ tlontrol was being extended 
I pointed out the injustice of giving 
li en e~ to only the ves:t"d interests 
or the so-called E'stablished importe .... 
and (lxporters being given licences 
according to their past performance, 
since this leaves very little SCJpe for 
new-comers to come in, Ot course, 
licences are being given to new-comers 
also. but I would . like to know from 
the Minister how many nE'w-comers 
have come in, the percentage of licen-
ces being given to them. Even 
though they have very good perform-
ance, you give them only small quotas 
based on the figures of previous yrars, 
and in the process the big import and 
export houses monopoJis(> the licences 
since in the past they hav" had a big-
ger .hare in the past. This i. not the 
method or the policy which the Gov-
ernment should adopt. They should 
try to decentralise thcse Ii""nces. If 
the rtew·comers are functioning better, 
or are in no way less efficient than the 
established big hou""., I do not see 
why they shou Id be given on Iy 5 or 
10 per cent of the licence •. while the 
others get 50 per cent or more. Thia 
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Is a point I would request the Minis-
try to bear in mind because the 
middle class people who had a chance 
of coming into the business when 
there was no licence system have no 
chan"e nOW because things have been 
controlled and planned. It was neces-
sary to do so, and I feel even now it is 
necessary, but the Government should 
see to i I tha t Ihis does not become the 
monopoly of only a few. 

Last time Shri Kanungo said lhat 
they had burnt their fingers by giving 
licences to new-comers. 1 know that, 
but then  they were wrong in selecting 
the persons to whom the licences were 
to be given. If they had chosen the 
right persons. it would not have hap-
pened. 

I have no time left. but I would like 
to insist again that, if you want a 
socialist pattern of society which is 
nece.°.sary for the welfare of the peo-
ple So that people can take advantage 
of th,-' itlllHUVements 11:1:1 dev,-'lop-
ments w(' tlrl' milking ~  should lonk 
to the sm311 p('opIc also. 

~ 1 h ii ~ in ' "  : if.r.re 
~,~i ~i ~i ~~~ 

~r <;IT ~ ~ I ~ eh" w-rr 
flroTl1 ~ fll; m ~ ~ lImIn: ~ ~ 
'3"':1 '" ~ ~ I l!111: t'f ~ ~ 
if ~ ff ~ ~ '" ~ "<l"f morr 
~  

~~' 'l"~~i  

~ ~ ~" t 4" il~ '  ~ ~ 

~~~~i ~~~ 

~  ~~~i -~ 

~ if ~ if ~ r tr rt ~ ~ ~ 

~~~~~ i~~ 

fit; ;r(  ;r( tI$J 1ft ~ rt 
~  ~~~ t it~' "e 

' l1 ~~~~ 

h '4~~~1 l 111 i -~i lii' 

~ '" 1ft ~ lJCm'f ~ ~ FI ~, 
~~~~~  

~~~~ ~ '  

~  ~ i~~ ~~ 

"",,~~~ i ' i ~

~ r~l~ rri t'  n~ 

ij; iIR 'f4T ~~  ~ if '\fIR: ~ 

g rt rt~ t ' l t~~ ~ 

" t 11 ~~ ~~~~ 

~~~ ~  ~ ~~ 
~ ~ ~ I ~ mr mq; ~ ~r ~ 
i l ~~ ' i~ i ~~i

.W( ...... I«fic '" ~ ~ 'IT <1'I;ir I 
ff.R '!im" ~ C<1T'! 'I>'l" fil;aT<r ii 
~ r ~ i '3"' 1 ' i ~ 

i ~' i't~~ i ~ 'li't~ 

~ ~ I ~ C<1lf.fIT '!i11ro.r 
>t ">ft iIMIT4T ~ f.!; ~ ~ ii 1(\1 'ifw. 
~ ifII, ~ ~ 'It ~'tir ~, 
?,lr WIT m=.rLTiic ~  ~ riit I 
':?m if.T"'T '3" ~ l ~r iIMIT4T ~ f.!; 
~ 'lim" ,.iIl { C<1T'! if ;;it ~ 'i " 

gm ~ qjl" "' ~"" t<fT ~ flI1r ~'tir 
i ~~ ~~~~ i ~ if.mff.t 
if ~ '''IT<:T ~ Iit<rr ~ ~ ,,'Iii 
t~ '" ~ ~~  ~ ~'  
~ '!im" N1: it; ,..-.r <fI;r ~ if. 
~~~~ ~' i't 

~ m ij; m ~ if \Ti"if.iV 
' i't~~ i~'i ~ i ~ 

~~~~ ~~' i ~ 

ir rr~1 i ~~~ i ~ 

~ 'f4T ~ ~ I ;;rif "'" ~ >r.f-
~ it; ~ 'liT ~ i t ~ riIT· 
1 """'~~~~~ r ~ 

~  ' i ~ ~ i ri ~~ 

~~ri~i ri ~ r 

1ft ~ <ton iItT ~ ~ <!if tlif ~ 
~ if ~ ~ ~ 'I>'l" ~~ ~ iiI": 
<mft t I 
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~i ~'lil~it~~rn 

~~~~ ~ 1tit n'll'll  

tTlIT ~ fiI; q;.;r q;mnr 'iiI '1': if\cr 
~ ,,,)( ~i  ~ 'iii<: "1;<,"," 1!;f"1'T if1t 

~  ~ ~ I ~ ~ ~ ~ 

1fq<\' ~ I l!'R ~~ >fr J;fI1f IfI!T ~ ? 
ir ~ ~ ;;ffIT il;it ~ f;;r«1 'l"RT'Il '1': 

~  'r'f'li"lf -." ~'1  ~ I 'In: 'I'\Ts 
;;ffIT "tit ~ fJf'f<f;r lIT<'I'"RT '1': <f;rlCl 

~'  '~" ~  ~, '" ~ ;;ffIT il ~ ~ 
~  'l"RT'Il '1': iTITI ~' l '  ~ 0 ~ 

~ ~ 'iii<: " ' '~ ;;ffIT "tit ~ f;;r;ror;T 
~1""i  '1': i-:fR:T ~' l '  ~~" ~ ~ I 

~ ~'  ~ ~ ~ I l1"i{ (1") IJl:'rnT 
~t"'~ ~ I ~~ t -of) lPi .rl'f ~ ' ~ fiO 

~ ~~ it fiO<:I'IT ~  ~ I ifm 
' ~ it ;n'Il'lIT f.f; ~ 'liT ~ ~  ~, 

~ i ~ r1i"-' ~ 'm 'fflT, ;;;fI <ir iPT 'lir 
~ '  l!iT <n'IT ~  'I' 'i"raT I ~ ~ '  ~ 

fiI; ~l 'li ~ ""M '!it fi{'! if 1!;'f. >fer lfT 
~ ~ 'f>If l!iTIf f'F;rnT g, ,-<3 ~~ ;;ffITr 
'!it fi{'! it , >fer lfT ~~ 'Ii"" 'lilll fi:;$r 

W )(. ~ ' ~ ""m "tit ~ ~r ~ 

it 'iff{ >fer lfT ..,>ffi l!i'f 'lilll fi:;$r ~ I 
tTT Il ~ ' i~ "I'l'WfT ~ f.f; ..,<rq ~ 
l!ifll iq ~'1 , 'iii<: ,",r ~ ~ it 
t i 1 ~  l!iT !'fIfR ~ ~r ~ 

~ ~ lPi ~ ~ " i~ I 

t;flIT ;;r1q;1io 'llTfo «To ~  'IITf. 
"" 3I"'I'I'TT ~  <it ;m it ~ mro ;;rT 
i!t;;rT ~~~ 1 ' i" ~1 ~ 

~r rr ' ~ ll i' ~ 

~ 'iiI ff\'Ii >fr ~ I 'f![ ~ 
'lit ~ <ft oT'li ~, 'f'R: ;;r) o;rr;;r ffII;" ~r r 

~i  ~ ~ ~  ~ f<mnr ~ ~  

~ r r ~'1' ~ 1l 1l'~~t 

~ ~  'liT 11'T ~ ~- ~, ;,i<R ~ 
~~~ tl i ~ i ~ 

fipr ~ ~ .... It .... "" .. ,,;!" ii: !'fIfR '!it 
W"T l!iV1T ~ ~ I I<{ ~ .m' ~ 'Ii>: 

"'lIT 'lilIT f.n:rm 11'1 ~  ~ qto: "It 
~ .m: ~ 1  m ~ ;m it 

'Ii>ft ~ ~"" * ;r.rm ~ f.!; ~ '  ~ 
q lPi ~ tTT il;m ~ m ,~ ~  q 
~ 11') il;1'TT ~  I ~ Ii' ..,'1' Ifif .-rffi 
'1': ~ ~ ~ <ir ,!;T ~ 'liT;mfi '1': 
W >ft ~ flmmr l!'Tm ~ I l!it;;ff1T >fl!' 
Wffild' ~ f.!; ~ ;mf TT'fT ~, ~ ~'  q 

'lin{ 'q'<'R <nm ~ ~, ir ;mf t;fP i~  lit 
li'I1I'r'l '1") ~"" 'I>tt 'flir v.ff I ~ ~ it 
11'1 il:« "fm ~~ ~ ,",t f.!; ~ ~i  ~ fiI; 

llf; 'fT;;r 'rT'fT ~ ~"""  ~ t ~ 0 it ~'  q 
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;m '!it "R'[ m>3"C ~ ~  ~ I ~ ,,"'!>nf 
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Slari P. IL 0. (Kalabardi): 
Madam Chairman, at the moment, we 
are passing through an era of Ind .. -
trial revolution and this Ministry hu 
got a vital role to play in fulftWnc 
our industrial targets. The Ministr7 
has published a very nice booklet 
from which we find the comparative 
figures of production In various indus-
tries. As a result of the setting up ot 
varIous new industries, there has been 
a rapid diversification of the indus-
trial structure. From the statistics, 
we find that there has been great pro-
gress both in industrial eapacity and 
production. I congratulate the MInis-
try on thiB achievement. 

From Statement III 01 the Report, 
we find that there has been some 
retardation in production in 25 indUl-
tries, tor which various reasons are 
given, namely, labour trouble, machine 
trouble, shortage of raw materials, 
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decline in demand and sO torth. 
would request the Minister to look 
into the matter and see that things 
improve in the years to coml', 

A further critical analysis of the 
Ministry's work makes out a strong 
case for more effective control by Par-
liament of the work of the industries 
both in the private and public sec:ors. 
Coming to the public sector, we find 
that the number of State enterprises 
is increasing and investment in them 
is becoming substantial. Formerly, 
there used to be only some commercial 
departments of the Government and 
they used to dTaw from the Conaoli-
dated Fund of India and the existing 
parliamentary control was thought to 
be adequate. But as activities in the 
public sector are expanding and more 
industries are coming up, I think there 
should be a Standing Committee of 
this Parliament to look into the mat-
ter sO that there is more control exer-
cised by this Parliament over these 
ind ustries. When the State entered 
the field of industry, they thought that 
some autonomous corporations and 
companies should be formed with more 
autonomy and flexibility as we find 
in business enterprises. Except at the 
time of discussing the annual reports 
of the various corporation. or at the 
time of floating a new corporation, 
this House does not get sufllcien t 
ohance to scrutinise the various actl-
vitiee of these concerna. I personally 
feel that it is tiJae that we tho\IPt of 
having a Standing Committee to look 
into these matters. 

We have seen SO far from the work-
ing of these industries in the public 
sector that the officers at the hiper 
administrative level of the Govem-
meat like Secretary, Additional Secre-
tary or Joint Secretary are appointed 
Chairmen or Managing directors or 
DiTectors of these Industries. Some 
of them, sit on the boards of four or 
live concerns. So I feel that this auto-
nomy Is just a myth; rather bureauc-
racy Is being perpetuated. At the 
same time, no attempt is made to 

have effective parliamentary cGlltrol 
over the functioning of these au1ono-
mOllS bodies. 

The 9th Report of the ti n ~ 

Committee recommended that the 
present practice of appointment of 
officers from the services to the boards 
of directors or as Managing Directors 
should be discontinued. But it is a 
pity that the recommendation is com-
pletely ignored and nothing has been 
done in this regard. At the same 
time, I most respectfully submit that 
as profit is not the only motive of these 
enterprises in the public sector, thll!"e 
should be Consumer Advisory Coun-
cils to represent the Views of the COIl-
sumers regarding the quality and the 
prices of the various products. The 
workers, at the same time, should be 
associated in the management of these 
various industries. So, by the parti-
cipation of the workers and the consu-
mers, I feci that the products ""'!lId 
improve both in standard and price 
and that the' bulk of production would 
also increase. 

Coming to the private sector, r 
would like to pin-point my observa-
tions on the working of the Company 
Law Administration, particularly 110 
far as it relates to the Orissa Textile 
Mills Ltd. You must have seen that 
in reply to a short-notice question on 
the 11th of this month, in the Ol'issa 
Legislative Assembly and in reply to 
the debate on the Demands relating to 
the Department of Industries, the-
Minister for Industries, Orissa, reveal-
ed tha t the Governmen t of Orlsaa are 
not satisfied wi th .the finding of the 
Company Law Administration on the 
report of Shri Davar, the investigator 
who has brought to light several inllt-
anees of violation of the pnwisions 
of Company law, miautilisatiQll of 
money, misappropriation and 1Il8Ia •. 
fides of the Managing Agent. oC 
the Orissa Textile Mills, resulting. in 
huge loss to the company. The 0rlI!S8 
Government have further requested 
the Company Law Administration to 
giYe their findings on each of th& 
points raised by Shri Daver. 
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The irreBularities and iIlegaUties 
lbat have been resorted to in the 
OrIssa Textile Mills are of such a 
magnitude that silence at this stage 
will amoun t to a crime. J shall be 
falling in my duty if J do not bring 
these to the notice of this ParUament 
which is the sovereign body in this 
COUlltry and which is the custodian ot 
our various legal rights. J sincerely 
urre upon the House, as the watch-
dog of all legitimate interests, to go 
into the matter and to exercise mOft 
vigilance and control over all the 
departmen·ts and not to throw Its 
man·tIe of protection on any individual 
or company because of the ~~ 

or omission of some government de-
partment. 

There is nothing to be ashamed of. 
I! mistakes are committed, _timeII, 
we must confess that. J would like to 
scrutinise the various mis-applications 
of public funds by the managing 
agen ts of this Orissa Textile Mills Ltd. 

Shri Davar, Chartered Accountant, 
..... as appointed as inspector by the 
Governmen.t of India, Department of 
Company Law Administration, to 
investigate into the al!airs of the 
Orissa Textile Mills Ltd., from the year 
1944 to 1955 and to point out the 
in"egularltioes (and oollltraV1mlltiOllB lin 
respect of the provisions of Company 
law or any other law for the time be-
ing in force. He submitted his report 
in September, 1957. Mter several 
reminders this reached the Govern--
men t of Orissa, after a lapse of two 
years, in September, 1959. It seems 
the investigator was appointed under 
sub-clause (!) clause (b) of section 
237 of the Companies Act. The Can-
tral Government are committed to 
take action under sections 242 and 244 
if, from the report of the Inspector 
submitted under section 241, they come 
to th,. conclusion that th~ are maJ-
prsctiCe!l. The investigator has stated 
In clear terms that malpractices have 
occurred. So, the Government have 
JlO other alternative than to proceed 
wtder section 242, that is prosecution, 

or under section 244, that Is proceed-
ing for the recovery of damages. Bllt, 
in this case, the Government has 
thrown their manUe of protection. 
They have done that. The finding 
of the Company Law Administration 
is that no action is necessary. 

The managing agents here are 
B. Patnaik & Co., who have acted in 
a manner prejudicial to the Interests 
of the company and they have con-
travened some at the provisions of the 
Companies Act. J would like to 
place some of the glaring instance. 
before this House. 

Shri Davar has mentioned in his 
report advances to the directors of the 
company or to other companies in 
which the directors arc interested 
without disclosure of interest. That 
has contravened section 299. Then, 
utilisations of the accumulations in 
stal! Provident Fund by the company 
in contravention of the provisions of 
the Trust deed. This provident fund 
is the sacred accumulation of the 
wages of the various workers. This 
haa been misused; and it has contra-
vened section 418 of the Companies 
Act. 

14 hrB. 

Next is the continuance of Shri D. 
Des and Shri G. Lal as directors even 
after their failure to pay the call 
money on shares on due dates. That 
has contravened section 283 of the 
Companies Act. 

Then, loans to directors and other 
companies in which the directors are 
interested. This has contravened 
section 295 of the Companies Act. 

Besides these, several other instanc-
es have been brought to notice aud 
several acts prejudicial to the Interests 
of the company disclosing bad manare-
ment. negli,ence and mala fide and 
want at business acumen and inade-
quate supervision which have put the 
company to a loss to the extent of 
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Rs. 48 lakhs and odd. The most glar-
in~ onf'S are: 

1.o .. e. suffered in the 
Subsidised Industrial 
Housing Scheme due 
to fraudulent payment, 
Inadequate accumulat-
ing and insufficient 
supervision and un-

Ro. 

planned work 4.45.000 and odd 

LOBS due to revision of 
contract with MIS 
Dalmal & Sons witJoout 
reasonable ground and 
without enforcing the 
first contract . . 6 Iakhs and odd; 

Fraudulent charge of 
building materials in-
dented for Kalingl 
Tube. to the Oril .. 
Textile Mil'" and 10 .. 
on payment of railway 
freight 79,000 one! odd; 

Loa. caused by suspicious 
tranuction of aale of 
acrsp. aod hoopa at 
much below the price 
and possible di.posa I 
of iron materials and 
structurals etc. z4,ooo and odd; 

Payment of share selling 
commission to Mrs. 
Patnailkwithout het sell-
ing any sing1e share u,ooo and odd. 

Mr. Chairman: Axe these from the 
actual report of the investigator Davar 
who enquired into these? 

Shri P. It- Deo: These things ale 
revealed there. He has also cited 
instances where the responsibility nay 
the criminal liability for these colos-
sal losses a,' 'Quarely placed on the 
shoulders of the managing agents. 
The losses, according to him, amount 
to more than Rs. 48 lakhs and odd. 
These are all startling revelations. 
But to the surprise of everybody the 
Company Law Administration gives 
the ftnding that "no action is consider-
ed necessary". This has found a place 
in the second report of the Company 
Law Administration which was cir-
culated to us last year. 

Shri Lal Bahadur Shastri: I do not 
want to interrupt the hon. Member. 
But as some of the points which the 
hon. Member has now referred to will 
require some explanation-what th~ 
Company Law Administration have 
said for which they have some valid 
reasons for that-I shall therefore 
reply to these points tomorrow. 
But, I can only tell the hon. 
Member that he is giving only 
one side of the case which is before 
him and he has not cared to look at 
the other side at all. 

Sbri P. K. »eo: It is for the hon. 
Minister to say in reply. (lnternq!-
ti<>'M). I feel that the decision Ia 
arbitrary and not in conformity 1rith 
the finding of ShrI Davar which are 
based on IIrst-hand knowledge. It 
they had gone through the repor1; 
they would have been the last penons 
to arrive at this decision. 

I do not attribute any motive; but 
state the facts. It is for the Chair 

to draw the conclusion. The sacred 
savings of money of our country were 
misused for personal gain. They 
were gambled away like this. The 
Orissa Government has a share of 
Rs. 12,75,000 besides large amounts of 
loan given under the Orissa Govern-
meM (Aid to Industries) Act. The 
utterances of the Orissa Industries 
Minister on the lloor of the Assembly 
there and the correspondence that hal 
passed between Shri Patnaik and Dr. 
Mehtab. the Chief Minister of Ori. .. a 
had been circulated to most hon. 
Members of this House and it has 
brought the cat out of the beg. I 
shall quote some sentences from thia 
correspondence between these two 
persons. In his letter of the 3M 
March. the Chief Minister writes: 

"I am also circulating, in addi-
tion to these papers, some other 
papers such as the report of the 
Public Accounts Committee on 
the synthetic petrol deal of yours 
and the report of the auditor <JI. 
the Company Law AdministratiOIl 
of the GoverJlment of India on the 
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Orissa Textile M1l1s and a few 
other reports. I am asking either 
the Conjlress President or the 
Prime Minister to appoint a small 
committee to investigate into these 
thing.. You are right that &I 
leader of the party for the last 
many years, lowe responsibility 
tor all that has happened and to 
these alone I referred. I am now 
sufficienUy experienced not to be 
misled by the ao-called ideali.lm 
of all persons without verification 
of their antecedents." 

To this, Shri Pa!.naik replied on 7th 
March. 1960: 

. . Your .ulleetion of a hich 
level committee to examine these 
affairs now is most opportune and 
I can only request you to see to it 
that this is done without any de-
lay. As a Party man. I am pre-
pared for these examinations by 
top Party Executives." 

Mr. Chairman: The hon. Member 
should now conclude. 

Shri P. K. Deo: Prior to Shri Davar, 
the Orissa G<lvernment also appointed 
Shri G. N. Mitra, the then Director 
of Industries to 10 into the matter and 
he was assisted .by two officers of the 
Accounts and Finance Departments of 
the Orissa Government. In that 
report, he not only condemned the 
managing agents but attributed the 
loss ot more than a crore of rupees to 
their negligence and their malaftdea. 
It revealed a sordid state of affam.. 
This sordid state of affairs was men-
tioned in the reply of the Industries 
Kinlster in the debate in the OrisBa 
Assembly. 

I learn .... 
Mr. Chairman: No new point; he 

has finished fifteen minutes already. 

SbrI P. K. 080: No new point. Only 
two more minutes. I do not like to 
use any harsh word. towards Shri 
Patna.ik or anybody. U the preI8 
statement of Shri Mullick, Secretary 
of the Utkal Pradesh Congress Com-
mittee is correct, Shri Patna.ik did 
not have a bank balance of Ra. 1,000 
in 1944. Today, he is the J1IYlItery 

man of OrlSSa's, nay, India's UDd.er-
world and' claims to be the kllllJDBk-
er of Orissa ........ 

Shri U. C, PalDaik (Ganjam): The 
hon. Member would do well to refer 
to hlm by the lull name because 
otherwise it creates complicationa 
ht:re. 

SbrI. P. K- 080: I refer to Shri 
Bijayanand Patnaik: He is a friend 
of mine; we were classmates. 

Mr. CbaIrman: 1 thlnk the hOG. 
Member baa taken very long in in-
fonnlng the House about a,l th ..... 
things. Now, he should end. 

SbrI P. K- 0.: Only two minu\ea. 
He is also a friend of our Industries 
Minister Shri Manubhai Shah b&-
cause of hls earlier association with 
the Orissa Textile Mills. He is also 
a friend of Shri Kanun,o because 
it was during his tenure of office &I 
the Minister of Industries in Orissa 
that thls luminous star came up In 
the industrial horizon of India. We 
feel vet'y proud over this. He W&I 
responsible for the Orissa's poor ex-
chequer losing by about £50,000 on 
hls wild goose chue of synthetic 
petrol. Though it hu no relevance 
to this thlng, it is to be borne in 
mind because till the last he kept 
the Central Government, including 
the Prime Minister's Secretariat in 
the dark; they thought that he W&I 
hazarding his own money in the pur-
suit of the synthetic petrol but ac-
tually the Orissa Government h&l 
been put to a loos of £50,000. Vari-
ous strictures were passed by the 
Public Accounts Committee of the 
Orissa Government. He hal been 
giving cheques which couid not be 
encashed In the bank. That Is the 
state of affairs. 

You will a,ree, Madam, that it is 
a de""sta ting case of the misuse ot 
the public funds of the company 
which arc no longer the private pro-
perty of any individual and they 
should be looked into. I would like 
the public and the Member. ot Par-
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hament to knC1W and wo the share-
holders to know whether, if such 
things happen, the  Governm'mt is 
ptl'pand to take action under sec-
tion 15 of the Industrle. Develop-
ment and Regulation Act to cause a 
separate investigation into the aftaira 
of the Orissa Textiles Ltd. and to 
take over the management under 
~e tl n 18(a) as n~ In the case of 
the British India Corporation of 
Kanpur and also to tet'lninate the 
managing agency which is due to ex-
pire on 15th Aagun, 1180. When the 
OtIssa Government Is keen for an 
enquiry. the shareholders a .. e keen, 
Shri Patnaik Is keen and the Chief 
Minister is keen, I dO not know why 
the Government of India should 
fight ahy of an enquiry 'and throw 
their mantle of protection over an 
individual, When the charges are .., 
oerious. 

~ ~ Pf ~ ~  

","~,~~' l't3 't~ 

~ ~~~ ~~~ 

Wf ~t-'i,  if ~ if ~ <m'fr 
,it I ,,~~t -
''The year 1959 which Is under 
review in thl. report, witnessed 
many favourable developments. 
Industrial production registered a 
fresh sharP increase ... The level of 
industrial production in 1959 rose 
substantially over the previoUB 
year." 

""' fu'n: ~ ~ 1I"Jft '1ft ~ 
~~t ~1 

W f«ftt it """R ~ ~ rn 
'Ift:;r) iIffu;ft ~ ~ r  ~~ 

f'rnIr'liti!' I('R: ~ ~ ~ ~ .mt ~, 
film om ftwl!; ~ P '11: fiI;trr 1m t. 

" l ~~"~1t' ~~ 

~~~~ ~~ it  

l- ~ ~ ' i  t ~" 'JIl fll ~ 
0'( <n: ~ m it ~ 1m ~, 'll '!rr 
~' "' ~~ I ~' ~ 

rn a:-

"The main Instrument of policy 
to guide development in the pri-
vate sector in the direcLon Indi-
cated in the Plan is the Industrial 
Development and Regulation Act. 
Apart from the powers to grant 
and refuse li e~  the Industries 
(Development and Regulation) 
Act. 1951 provides. for close con-
sultation between the Govern-
ment. Industry. labour and other 
interests through the Central 
Advisory Council ot industries ..... 
The Act also empowers the Cen-
tral Government to investigate 
into the aftairs of industrial under-
takings and take them over it cir-
cumstance. justify such action." 

~ fi;ri( irtt ~ If(t ~ fit; 
;;rgr " ' i"~ It'li!' ~ ~~  ~ ~ 

~"" r ~~ ' i ~ 

~ rm ~  ~ ~ 'l<ft;;n ~ fit; ~ '!it{ 

~~ ~~il n i t 

~ ~ IfT1f ~ IfT1f ;;r) ~~r 'IT 

~~~ f.I;'IT rr~  ~ ~ ~ 

~ 'l1T GI'RiT t I ~ m<l " >HT ~ 
~ 'I'fu:r 'I\"W ~ m ~ ~ nr ~ ~ 

~ qw ~ ~ ;m: om: ~ ;;rr ~ t. 
f.I; l'~ ~ ...-r ~ ' -~ ~ fiI;trr 

~~~~ ~"'ll '11"' '  

~  ~ ~ rm r.r", ~' i  ijr 

~ l';mnrtt ~ ~ ~ ;;rro ~ 

(t ~ .(r, m f«i'IT'Ii l'i ~ 11;'fST'f 

f"l1fT;;rr lJiIr I 

~~ ~~ ' 1 '  ~ 

~ 'l'll ~-- -

"To ensure equitable distribu-
tion of certain types of available 
motor cars and to r~l l te their 
resale to eliminate profiteering. 
the Gcwemment Illued on the l.t 
May. 19119. an order ealled the 
Motor Car (Dlltrtbutlon and 
Sale) Control Order, 1"9." 

~~" , l'i '~~t it t 

"'" 1l ~ W ~ ~ ~ nT1!T' 
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om 'IT "" mn-~ 1f;T ~~ if 
.rt ~ q-T<ft ~  ~ 'l'l"im-(1m ~  

~~ i lrr~~ I itt1J;(.t1f;f 

~~~""~ i -l ~~t  

~ ~ ~ fit; "1') m<f1f;T ~ 'fT ill iU 
~rrt' - n ~~~ 

4Il'f ~ ~ ~ I qr.r m it 
~~"" ,,- n 1 ~ 

'lit ~ lrTm ~  m ~ ""«I' ~ ~  

~ if ~ fuIor<it ~ ~ f.R 1f;T ~ 
"I(\' ~ ~  ~ far'! ill omr om t. t 
~1 l ~~1 'l ~ 

l!1'fu-.r 'Ii<: "" ~ tI''\';: ~ it" 1f;'l: m 
'!lI1'IiI IFI!Rf ~ I ~ m<f 1l. ~ j 
fit; w tJrh: ..n ~ "'I'm ~ fiI;lrr 
~~ it~ l l"ll ' it~~ 

~~it" l ~~

irf<;pr ~ i1f'ttm ~ ~ "I'l ~ 
"I'T<fi «. t ~ tt ~ I i!rtT" om it 
'"~~t it ~ i ~~ 
1 ~~"'ll i ~~ 

-~n~ t,~ 

~~ ~i -~~ ~'  

~1 ' ~ttl 

~it~" ~~ 1 i  

lit itlit ~  ~ ~ 'I'( to nr.r it 
i ~ ~1 ~~~~ 

~ f;Im;rr '1ft '!lI1'IiI (1m t ill m: 
1 ~~ ~iti'~1t~ 

omIT ~ ~ 'fflT om ~ I ~ om it Ii' 
Itlf; .m-~ 'Ii<: ~ 'fIT'IT ~ ~ 
~~~' ~ it "~ 

' t~~'l ti - il r rr~' ~ 

~t~~1 l it~~

~tt~~ ... 

t"",,, ~ ~  

~ ." iI¥ '!'l'fi ~ I 

oft U'f por ~ : l1l"i1: .n lit ~ 
t, ~ rtit'l t, ' ' ~~ I 

irt1 t1 ~~~ r ~ 

~ it 1 - i r rr~ 

~ '1ft ifIi'i '! ~, ~ ill w lffi1f; 
1f;f 1f;llf ' ~, ~~ i 1 r 1f;1; 

~~~1 ~~1 ~ 

' ~  <rT ~ ~  ~1  1f;l; I ~ \If!!! 

tim 1f;f f.n; ~ 1f;T ~ it '" 

IIfTIl1 'fT. tf ~ ill ~ '" 1f;7 '!'fT'I T 
~~ l 1r~~i -t -

"I understand tram Shri H. K. 
Das. Mana,in, Director of Mesars. 
Metro Motors. Ambala Cantt .• that 
you have under your considera-
tion his application for the deal-
ership of your vehicles. 

I have known Shri Das and his 
organisation for ten years IIlld 
have very high opinion of h1I 
business capability and integrity, 
Hm Brm. Messrs. Metro Motors, 
enjoys a very hl,h reputation for 
courteous and eft\cient dealin ... 
Their service set-up i. perhaps 
the best in Punjab. 

Shri Des has been a General 
Motors dealer for Chevrolet ami 
Vauxhall vehicles to the State 
Transport Undertaking and other 
department&. Hi. dealln18 wen 
found to the 8atlafaetion of all 
concerned. In 1951, be supplied 
the Brst biB lot of diese! enlin ... 
The experiment proved 80 boDe-
tlcia! that the department 800II 
decided to standardise on dielel 
engines. 

It has always liven me a ...... t 
pleasure to know of his BUCC", In 
business and 1 feel that if he ia 
aft'orded an opportunity of IIAO-
ciation with a reputable orlanlsa-
tion Uke yours. your products 
would be in very appropriate 
handa." 

~~~ , r~ '  

l 1rll i ~ ' 1 ~~  

Mr. ChaIrmaa: Who wrote that lat-
ter? The hon. Member hu read .. 
the entire letter without mentioniDI 
the writer's name. 
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[Mr. Chairman! 

Cb. BaDbir 8iD&'b (Rohtak): Is that 
necessary? 

Mr. Cbalrman: It has been stated on 
more than one occasion that if a ... hon. 
Kember makes any allegation on the 
basis of a letter, the contents of the 
entire letter and the writer's name 
have to be mentioned. It is very 
peculiar that the hon. Member has 
read out the entire letter leavinl It 
uncertain as to who the author of the 
letter is. 

~ ~ PI' ' ~  ~ 'lIT rn 1i;r 
~~~~rn~ tt~~ 
~it~t ~ tt~~  

~ r~~ it  

~ '1ft ~ ~~ ~ fuffi: 
rrrli ~~ii ' r ... "t~ 

~ ~~~~~ 

tt~it i l ~~",,~ 

tml ~li' rl ll'~~i r 

~ ~ I 

0Jft W1Im! ~ ~  

~~rn~7 

0Jft '{111' PI' '1'<'1' : '~ ijr m; 
~~~  rn~~t 
D.O. 1459-eMP dated 26-3-1959 to Mr. 
N. Annaswami. Sales Manager, Tats 
Locomotive & Engineering Co., Ltd., 
Bombay. 

~ l ~ it~ 

'lIfT t~ ~ ~ ~ I "!'f 'fU m.mr 
~ l ~~itr t~ tt~ I 

~ ;i' ~ ~ <1T t "~~ ~ 

i r it ' in'~~ I ~ 
~~~ iit i lrrt  

~  ~ ~ ~ ~ ~ mfRT ft<iti 
r ~~i ~' i" it, 

1 "r'lr"4 1~ 'Ii" oW it ~ ott 
m on: 00 '1{ ~ ~it ~ ~ I r.m 
'fIRf ~ ~ mr fi!;lrr tm 'IT 
"'~ lf1I(f lflI' "'11m! III Ii!; r~ ~~ if; 

' ~it~it'll ~~ 

~ {' ~ ~, w -m 'liT ~ ~ 
htiltit~ i lrrt ~ ~lr  

~ ' i~~ ~i ~~~ 

tm a flI; ~ ~ 'fIft <:!'Ii {' ;n{t 
~ <tt ~ htiIt it ~ f;;y'Jfi 1ft fiI;1rr 
tm flI; ~ an: on: 'lIfT  'lIfT rd'"if\o<!\'" 
~ I ~ it a u r"fiM;<'i\", 'liT ~ an: 
n ~ ir " rt ~ ~~ 

~ a flI; ~ .... m"Ii ;¢l' ~ a. ~ ~ 
",~ilt t rl 'll ~ ~~ 

i i t~~ tt~ r~  I 

~~i t~~~~' t~ Ii!; 

~ ...,. qm: ' t~' ' ~~ I 

~ ~ iIt fu1f w ~ it ~ 1ft, 
~t t  ...,. ~ ~' ' it ~ rn iIt 
fu1f ~ fir<:f ;m fi!;lrr tm, f;m on: ~ 

' i~' i'i tit~""~~  

iIt Ut it ittT fri ~ wft<:r ~ fi!; ~ 

~ , ~~~~ 

~ , r t~~~ ~

'"ilt ~ ~~ ~~~  
i~ tt rr~ I il ~ 

o;rrq 1.¥ ~ ~ ~ ~ l'~ ft<iti it 
' t~i ' i ' i~t ~1i  n 
furRn:, HX'1, iI: ~ mrflm ~ 
ott ~ iIt r.rq ~ If''h fiFqr 
tm 'IT, f;m 'liT ~ "I<'f >:(t ~ I 
~' i ' i 1i~~it"l ' ~ 

" ~~ ~t t  ~~"" , 

~t t  <!'Ii ~ ott ~  >ftWf gi I ~ 
"fi! ro.rr it ¥ w<r, Z txt. ...,. l ~ 

~ ~ vf\', ~ ~ mf.fT ~ m-
'fZ1, m: ~ ~ 'Ii1i ott >t1mr it orN 
'fZ1 <tt ~ 'liT ~ lJ?fTlf if\lt it ott 
'1{, f;m a ~ ~ '!i!1i ~ '11f[ I 
11' 't ~ ill<! l'#.rQ ~ Ii!; WR ~ 
{t'R' ~ mr ~ m-<it w ~ 'liT 
~ t~t '~~~  

~~~ ~ittrr 

~ ~ I 
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W iI1 'IR If q';;nif iI1 m ~ lit 

~~~ 1~ ' ni ' i ~ ~ 

fm lit ~  '!iT ~ ~, w ~ I!rr 
t( i\' ~ ~ lit f.r'Ii ~ 'IT q'tT 
'lIf ~ 11' i\' .rr fq;1fd fur 0{ ~ ~ ~ fi!i 

q';;nif it .rr ~ qjl'«f ~~ '*" I!rr 
lIilmf 'IT ~ I!rr 'lIf ij; f<W ~ w . ~ ~ 

<m{ ~  m-r IPfT 'IT I .rr ~ '1ft m 
fuTt ~  'lIf 'liT m it om ~ ~ 
f'Ii ~, ~ ~~ ri ~"~ " 
<m{ ~  ri pr a I W «!IIT'I' .m-rr 
r ~ i i~~ -r ~ 

.m om ~ 'lIf m m 'liT ~ 'IT'f 
it n 'Ii': m I ~ "IfIfmT 1ft' '1ft 
'If <IT 'lIf I!rr ~ 'I'furr ~ ~ fi!i 
~ ~,,~ ~ .m 'lIf ij' 'Iil't 'Iif1m 
' 't ~ ~i t ~' ' t r~ i i 

~~' t ~i ' rr~ 

~ t 'lIf '1ft 'ffi..,'\fmr ~ ~ 
f'Ii ~  '1ft <Rffi iI1 ~ ""' lit ~ 
~ <rTlf, ~ lfi\: .".,. '1ft ~ ~ ~ ItT 
!fR ~ ~ it ~, ~ lf1Rf iI1 ~ 
'ffi ~ ij' ~ 'Rol '1ft "IfIfmT '1ft <rTlf 
f"Rf Jt fl!; ~ ij' ~ 'Iif1m ~ 
~  

~~~~it~ 

~ ~ '1ft fmt ;ro '1ft 'If vfT 
off 'lIf' ~ lit ~ ~ I!rr f.r'Ii ~ IflIT 
"IT I '3'« fmt '1ft 11' i\' m ~ '1lT t, q'n: 
11' it iIT<Il '!rT I;ffif <IT<: 'fl: f;ror; ~ 
~~ ~~ ~ i i~ 

<il!'m ~ ~ ~ ;;mIT t .m 
~ l' ~~~t IWfuTt 
i ",,"n' l ~~t 

'''lbe Khadi Board was aUotted 
funds aggregating toRs. 5,52,53,000 
during the years 1953 to 1957" 

ift ~ '!iT l«ft'I'ir ~ t ~ ~ ' i' ~ l>. 

~ <il!'m ~ ~ .rnt m '1ft ~ 
'It vfT fl!; ~  ~ it iT ~'l  

~~~'lit~ ~  

~ '1ft ..,'\fmr '1ft ;;rrq I '3'« it fri 
'( ~,,~ <W1' 1;0 ~ ~ 'fl<T 

.m '3'« it ~ lit m>T ..... "" om ....m. 
~, ~ W fu1t it ~ IflIT ~, fl!; : 

"Receipt of audited statement 
of accounts and utilisation certlJl-
cates, as prescribed by Govern-
ment, was awaited from a Jar.., 
number of loanee institutions. 
Formal loan agreements with a 
number of such institutions were 
still to be executed". 

i t~' i ~l i' ~ i i rr1 ' '  

.. !if 'Irrlf iI1 m ~ IflIT ~ f;;re;n 
~0 '  rn-"IT ~ ~r ~ 1flIT, fq;{ 
lit f"l<RT ~ ~ IflIT lfll: ~ "'" 
'I1f rn-I 'Ill ~ ~ lit IflIT '3'« '1ft 
~ iI1 f<W ~ t !iI'T1f .rr ~ m.r' 
~~~~~r~l ~llil 

1tl~~i 1~~ i i l  

~, ~ ~ ~ (\ .m .rr ~ 
~ <rTlf lfi!: ~ iI1 ~ n ~, ~ 

~ "~ i ' ~~ 

~ 'Iif1m '3OT ~ I 

~it11'~~ i~ 

~ iilit~~~ I ~ 

'Iifim;r ~ ..r ~ vfT, .rr mllft<f 
fuli t '3'« ij;;r.r n 'f7 '3'« iWf "I\'f. 
ffl f"l\'ltT IflIT t fl!; 
Reduction of inequalities in in-
come and wealth and a more even 
distribution of economic power" 

"Another aspect of the inequa-
lity is that ~  re,ional disparity. 
In any comprehensive plan of 
development, it is axiomatic that 
the special  needs of less-develop-
ed areas should receive atten. 
linnn. 
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~ 1i 'r ~ ;ncr ~ I "I"'R m;;r ~ 
'<m: m<'f ~ ~ t~ aT ~ '!<IT ~ 
~ fit; ~~ ~ t¢'t (Rl!i ~ i 

~ 'liT, ;;iT ~  ~ l l r ~ ;;ilfiI; 

!!I>n i~ ~, ;;or 'liT i~i' '  rn it; ~ 
'!ir( I!fm 'lilfuu ~ t¢'t 'It I "I"'R ~ 
'l t 't t6 ~~ii'~ r~ I 

'til ~ ~ i fiI; I/fi ~ ~ 
c!'for it ~  Ifffi '!IT."l!R ~ ;;rnf'IT 

~~t t 't " ~ i t 

~~ ";1 ~r ~ ~ t~""l f'lill1 ~ 

(flfiI; fro ill <flIT'f ~ it f'f'folT ~ 
ifT" I 

Mr. Cbalrman: Members may now 
move their cut motions to various 
Demands for Grants subject to their 
being otherwise admissible. 

A list indicating the numbers 01 the 
selected cut motions will be put on 
the Notice Board and will also be 
.circulated to members to-night for 
their information. 

Failure to cheek the growing price. Of 
cloth in the countTtl 

SMi S. M. BoIDerjee: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced to Re. 1." 
(1241) 

Failure to check e:rcessive profiteering 
in imported goods 

8hrl M. B. Tbakore: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce aDd 
lndU'Stry' be reduced by Rs. 100." 
(10) 

Scarcitll of small motor cars 

Shri M. B. Thal<ore: I beg to move: 

"That tAe demand under the 
head ..... istry of Commerce and 
Industry' be reduced by Rs. 100." 
(12) 

Iosue of maTgin order to the AItmed4-
bad Cotton E:rchange 

Sbrl M. B. Tbakore: I beg to IDOW: 

''Tha t the demand under the 
head 'Ministry 01 Commerce and 
Industry' be reduced by Rs. 100." 
(13) 

Policll regarding import of cotton 

Shri M. B. Tbakore: I !!eg to IDOft: 

''That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(14) 

Need to appoint a Commission 10 

nvestigate into the charges of _1-
practices in the issue of impol1 

licences 

Shrl M. B. Thakore: I beg to _: 

''That the demand under the 
head 'Ministry of Commerce ad 
lndU'Stry' be reduced by Rs. l00.w 
(15) 

Black-marketing of import and upon 
licences 

Shri M. B. Tbakore: I beg to move: 

''That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(18) 

Failure to provide non-ferrous metc1 
to Small Scale Industries in U. P. allll 

other State. 

Shri S. M. Banerjee: I beg to move: 

''That the demand under the 
head 'Ministry of Commerce and 
Ind\mtry' be reduced by ~  100." 
(1234) 

Need to take over more elo.ed Te:rtile 
Mills 

Shri S. M. Banerjee: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
lndustry' be reduced by Rs. 100." 
(1235) 
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Delal/ in pal/ment of rebate to Hand-
loom Co-opfM'ati"e. 

8bri S. M. Banerjee: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1236) 

Discrimination In tile matter of alloca-
tion of non· ferrous metal bettoeen bl" 
,t'lleduled Industries and small seale 

industries 

Sbri S. M. Banerjee: I beg to move: 

''Tha t the demand under the 
head 'Ministry of Commerce and 
IndU'Stry' be reduced by Rs. 100." 
(1237) 

Failure to finalise tile plan for lIa"ing 
integrated Drug Plant in tlte countTII 

8brt S. M. Banerjee: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce anti 
Industry' be reduced by Ro. 100." 
(1238) 

Need to take DUer Sal/a;i Jubilee 
Cotton Mills at Sidllpur in Gu;arut 

Shrl M. B. Thakore: I beg to move: 

"Tha t the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Ro. tOO." 
(1242) 

Need to pro"ide emplOl/fflent to the 
MiII-wOTker. rendfM'ed unemplOl/ed 
due to tile closure Of cotton mills in 

Gu;arat 

8bri M. B. Thakore: I beg to move: 

''That the demand under the 
head" 'Minlltry of Commerce BJld 
Industry' be reduced by Ro. 100." 
(1243) 

Failure to set up anti big industry in 
Gu;arat 

Sbrt M. B. Thakore: I beg to move: 

''That the demand .. nder the 
head 'Ministry of Commerce and 
Industry' be reduced by Ro. 100." 
(1244) 

Fai'lLr. to set lLP small scale IndUltries 
in Gu;arat 

Shrl M. B. ThUor,,: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Ro. 100." 
(1245) 

Need to gi"e proper guidance to the 
IntlesteTs interested in ""aU scale 

industries 

Sbri M. B. Thakore: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Ro. 100." 
(1246) 

Failure to set up anI/ t>illa"e indultt1l 
in Gu;arat 

Shrt M. B. Thakore: I beg to move: 

''That the demand under the 
head 'Ministry of Commerce and 
IndU'Stry' be reduced by Ro. 100." 
(1247) 

Need to take step. to ".tablisll Work 
Councils to repr.,,,,,t the manCllJftllft't 
and worker. in e""TII public ... ter-

priae 

Shri Bbaaja 0 .. :  I beg to move: 

''That the demand under the 
head 'Ministry of Commerce and 
IndU'Stry' be reduced by Ro. 100." 
(1251) 

Need to take steps to a"aid waslGge 
of public funds in publicltll in respect 
of pub lie entn-pmes OT eOl'JlO"ClHotu 

Shri Bbaaja OlIO: I beg to move: 

"That the demand under the 
bead 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 

~2  

Failure of the Companll Law Adm;-
nistrution to ".,ercise prop1M' cOlUftlI 
O1Jer tile Orissa Tertile MIlI8 Lt4. 

Shrl P. K. Deo: I beg to move: 

"That tbe demand under the 
head 'Ministry of Commerce anel 
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Industry' be reduced by RI. 100." 
(1257) 

F .. ilure to tuke ACtion on the repOTt of 
Shri G. N. MitrA, reg .. rding tile 

Orissa Te:rti!e Mills 

ShrI P. K. Dec: I beg to move: 

"That the dema!ld under the 
head :Ministry of Commerce and 
Industry' be reduced by RI. 100." 
(1258). 

Failure to tG/ce notice of the TepOTt 
",,!>miffed bll Shri M. S. DavaT, intleBti-
IJGtOT, Tegarding tTansACttons bll the 
m4naging agenU of the Oriua Teztile 

Milia Ltd. 

ShrI P. I[. Dec: I beg to move: 

"That the demand UDder the 
head '!I4ln!stry of Commerce and 
Industry' be reduced by RI. 100." 
(1259). 

Derirabilitll of ezpanding the coW 
industf"1/ in Orisaa 

Shrl P. K. Dec: I beg to move: 

''That the oIema.'ld 
head 'L'ldustries' be 
RI. 100". (1280). 

under the 
reduced by 

Derirabilitv of Qlumg impetus tOT 
Htt!ng up mare ""gar industries ita 

South India including Orisaa 

ShrI P. K. Dec: I beg to move: 

"That the dema.'ld under the 
head 'Industries' be reduced by 
RI. 100." (1261). 

Derinzbilitl/ of Betting up mare Te. 
rollitlg milia in the State. of Orisaa 

and Madhlla Prade,h 

ShrI P. K. 080: I beg to move: 

'"1'hat the dema.'ld under the 
head 'Industries' be reduced. by 
RI. 100." (1282). 

Need t<>r Betting up industrial estates 
in aU the t"em4ining districts of Oris.a 

ShrI P. K. Dec: I beg to move: 

''That the demand under the 
head 'Industries' be reduced by 
Jt •. 100." (1283). 

W OTkinll of the Forward MaTlcets 
Commission 

Shri M. B. Thakore: I beg to move: 

''That the demand under the 
heed 'Miscellaneous Departmeats 
and Expenditure under the 
!I4lnistry of Commerce and 
Industry' be reduced by RI. l ~ 

(17). 

Failure to suPpl1i newBprintB to MUll-
pap,.,.. who.e annual requirement ta 

below t ... o tons 

Shri M. B. Thakore: I beg to move: 

'"1'hat the dema.'ld under the 
head 'Miscellaneous Departments 
and Expenditure under the MinI»-
try of Commerce and Industry' be 
reduced by Rs. 100." (18). 

Need tOT hatling a full-time Director 
to look after public entet"prises 

Shri Bbaaja 080: I beg to move: 

"That the demand under the 
head 'Capital Outlay of the 
Ministry of Commerce and Indus-
try' be reduced by RI. 100." 
(1253) . 

Question of appointment. to higher 
administratitle posta in public 

enterprtae, 

Shri BhaDia 080: I beg to move: 

''That the demand under the, 
head 'Capital Ooutlay of the 
Ministry of Commerce and L'ldus-
try' be reduced by RI, 100." 
(1254). 

Need for estGblishinll Consumer_ 
AdtliaoTt/ Councila to Tept"eaent cota-
BUmeT" intere.t for the products of 

public enterprises 

Shri BhaDja 080: I beg to move: 

'"1'hat the dema.'ld under the 
head 'Capital Outlay of the 
Ministry of Commerce and Indus-
try' be reduced by RI, 100.-
(1255). 
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Need for appointment of a Committee 
to assist the pricin" polic1l of public 

enterprises 

Shri Bhanja Deo: I beg to move: 

"That the demand under the 
head 'Capital Outlay of the 
Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1256) . 

Desirability of nationalising the 
Orient Paper Mill Ltd. 

8hri P. K. Deo: I beg to move: 

"That the dema!ld under the 
head 'Capital Outlay of the 
Ministry of Commerce and Indus_ 
try' be reduced by Rs. l ~ 

(1264). 

Desirability of setting up an aluminium 
plant in Kalahandi District, Orissa in 
the Third Five Yea,. Plan in Public 

sect"" 

• Shri P. K. Deo: I beg to move: 

'That the demand under the 
head 'Capital Outlay of the 
Ministry of Commerce and Indus-
try' be reduced by Rs. 100." 
(265) . 

Mr. Chairman: These cut motions 
are nOW before the House. 

Sbrl Blmal Gbuse (Barrackpore): 
Mr. Chairman. I make no apologies for 
referring to a topic on which many 
other hon. Members have spoken 
because it is a subject of extreme 
importance to our national economy, 
namely, the present position and the 
problems of our export trade. In spite 
of the efforts that the Governm""t have 
made-though they are laudable ef-
forts-for improving our export trade, 
the fact remains that, in total, the ex-
port trade has not increased. On the 
contrary, from year to year, over the 
last three years, the exports have dec-
lined. The magnitude of the problem 
that faces us is this. Our 
maintenance imports in the 
t t r~ which faces us immediately, 
in the third Five Year Plan, will be 
stand;ng at Rs. 700 crores. During the 
second Plan, our maintenance import, 
I believe, has been of the order of 
Ro. 800 crores to Rs. 850 crores. But 

it will increase to about Rs. 700 croTeS 
in the third Plan. The servicing of 
foreign loans would require about 
Rs. 100 crores so that the magnitude 
of the problem that faces the MinIstry 
is this: we should have at least an 
export of Rs. 800 crores worth of gooda 
for maintenance purposes and for ser-
vicing of the loans, without taking into 
account the capital requirements that 
we shall be needinl for the third Five 
Year Plan. That amount, I believe, 
will come through external assistance, 
What is the position in relation to this 
problem? 

Our exports are in the neighbour-
hood of Rs. 800 crores to Rs. 650 crores. 
Besides, there are the invislbles. With 
invislbles added up, it would be of the 
order of Rs. 650 crores to Rs. 700 
crores. So, there will be a pp of 
Rs. 100 crores to Rs. 150 crores. At 
present, the invisibles will not be 
there in the third Plan. But the pp 
will be of the order of about Rs. 100 
crores as far as we can lee, today. 
How are we going to face the pro-
blem? I do not think it will be the 
Government's contention that It will 
have to be met by foreiln loana 00' 
foreign aid. If that is the poaitiOll, 
Our exports have to be increased. But 
how can we increase our exports and 
how are we to do it? That ill the 
problem which faces us. On that as-
peet, I want to say a few words. 

I do not agree with Dr. Krishna-
swami when he said that we will be 
able to increase our exports to the 
developed countries like America 
and the countries in Europe. It is 
not possible, for two reasons. One j, 
that we cannot compete with those 
countries. It is true that we can ex-
port something to America, but that 
does not give us any sizable export. 
The other faotor is this. The United 
States of America and the European 
countries appear to have tied up 
their 'requlrements with South Ame-
rica and Africa respectively. TIu! 
common market for Europe is linked 
up with Africa and the United Slates 
with South America. So, J do not 
think we can increase our expor1l; 
very much to Africa because they will 
be receiving cheap manufactured arti-
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cleo and commodities from Europe. 
At the same time, USA and Canada 
will be dependent more or I.... on 
SDuth America for their export. 

The tact remains that our tradition-
al eltporls like tea, jute and cotton 
textiles are vulnerable exporls tor 
two reasons. The first is oornpetition, 
and the aecond is, substitution. There, 
we are at a disadvantage because in 
making our shipmenta, we find that 
our treiaht is hia:h. It is so not 0111), 
because the wSlance is too &:reat from 
thooe markets but also because we 
have to route our .teamers throua:h 
the Suez Canal. That means that it 
costa us about five shilJinp more, 811 

tar as I know. If you could do some-
thing about it, our export., could be in-
creased. If tha t is the position, we 
shal1 have to find out what our natur-
al markets could be. As far as I can 
see, the natural markets would be 
primarily the Middle East and to a 
certain extent the Far East. 

Then we have to undertake .. mark-
et survey ~  find out what are the 
commodities that we could export to 
thOle markets. I do not think we 
c:ou Id do very much in the way of 
exporting our manufadured commo-
wties to Europe or the American mar-
kets. If that is the poaition, then we 
have to depend primarily on our pri-
mary products tor export to thoee 
4eveloped oountriea. Those exports 
alao will decline because of the assist-
ance Europe will be a:etting from 
Africa and North America will be 
lettinl from South Am..nca. So, ... 
bave to depend upon the mlddle eut 
tor our ex;porls and also to some ex-
II!nt the far-eastern countries. 

What are the commoditi.,. which 
the middle east and tar_tent coun-
tries can absorb from us? I do not 
bow, and I do not think, that _ 
IIiIa1l be able to e e~ our eJq>OI't 
tNde sizably with UIY country, whe-
ther it is a Europnn COUDUy or a 
c-nllllist country or • aountry in 
AIDeriea. I do not thlnk _ shall be 

able to develop a very sizable export 
to these countries, Of course, we 
are developinl our exporls with th~ 

Communist countries and it is a wel-
come Inwcation. But I do not think 
that we can develop very sizable ex-
ports. There is a limit to that. We 
are developi", it Or> a barter basis. So 
far, so good, as a temporary phase. 

But there was an idea thrown out 
by an bon. Member that trade with 
every country must be balanced. It is 
a preposwrous idea. There wiU be no 
IntElrnationliJ trade if that wElre to 
b<i so. If trade with every country 
is to balance, then International trade 
will fail. There is one thing which 
appears to me offer a good prospect. 
I think it will offer a good prospect 
for our export. I mean the food In· 
dustry. I want the Government to 
explore the possibi lily of the food in· 
dustry. What I mean is, tor example, 
fishing, canll#d ftsh and fruit. On the 
one hand, we should develop the fIah-
Ing industry and also the fruit indus· 
try. On the other hand, we should 
develop the container industry also-
both tin containers and &lass contain-
ers. I am told there is a huge market 
tor tinned commodities in the Middle· 
Eaat and also In the south-eastern 
region. I know-I read In the annual 
report-that so lor as the fish indus-
try i. concerned, something has been 
done. But the question is whether 
very much more cannot be done. If 
private enterprise ill not forthcoming. 
whet ean Government do with a view 
to exped1tleusly develop this indus-
try? That is the question. I would 
like Government to give more 
tboulht to this question. I do not 
think we have a very great prost><'ct 
of developinl' on a Iarp oeele Indw-
VIa1 eo<poJ1a. It would be in thl' 
primary atage; we cannot very mllr·· 
develop highly developed Industrial 
aporia, because we shall not be able 
\0 eompete wlUl Ole developed coun-
tri... I do not Sly we shall not fry. 
W. shall try, but we should nof pin 
our faith too much on tIleR hlply 
.... nut.etured commodities. 



CHAITRA 10, 1882 (SAKA) lOt' Gram. 

I 
~ 

There are two other thin&s to which 
1 would briefly refer. One is about 
!,he profitability of public seolol' 
\llldert.akings. It appears that an In-
vestment of Rs. 421 crores gave us a 
return in 1958-59 of Rs. 168 lakhs, in 
1959-60, revised estimate Rs. 150 lakhs 
and in 1960-61, budi"t estimate of 
Rs. 130 !akhs. I am aware that with-
in Rs. 421 crores is included Rs. ~  

CI'OreS for the steel plants, which pro-
bably have not IIOne into production 
and therefore could not earn profits. 
But even if we deduct Rs. 300 crores, 
there is a balance of Rs. 121 crores 
which seems to have yielded Rs. 168 
lakhs in 19511-59 and is estimated. to 
yield a.. 150 lakhs in 1959-80 and 
Rs. 130 Iakh... In 1980-61. 

Slut Ma.Ilabllal 811ah: I hope the 
bon. Member will see the profits wp 
have given in the annual balance-
sheela. They will be far more. 

Sbri BImaI Gboae: My ligures an> 
from the appendix to the explanatury 
memorandum which ~ circulated 
alOlli with the bud,et papers. 

SbI'I Ma.Ilubhal Shah: That may be 
the appropriation in the budcet fram 
the public sectorprojecla. All the 
proI\la are not included. in that. 

8br1 BImaI Ob_: The Minister's 
aantention is that the profits are 
more, but the dividend declared w .. 
lea I _tthat. 00 an investment 
01 Il00. 131 cro."., It the dlvtdeD4 II 
a.. 130 lakIIa, it 00IDe5 to • IIt'le over 
1 per cent. 

I want to ask thr ... questions. Fint-
17, Why are the pre6la "" low? 1a It 
tile GovermzIeDtI. policy that iii vi-
denda should be ...t:rIcted In th. pub-
lic _lor 1ndustrM. and whether Gov-
ermnent ha"" isaued. a dinlctive that 
the public sector undertaklnp Ihould 
_ distribute dividend beyOlld a cer-

taIo pen:eat.ace? Th4'd.Iy, If that ill 
the policy of Goverament, . ..m.u-
Govern.meDt Go not thlnlt that u.., 
sbould try to realile reYeIl... alae 

I tram the public sec., IndulUleo and L -,.., .... ~"~ .. --

an .. ency for realising revenue 
for the Plan. 

My othe ... point is about the 
of medium-sized industries rea 
long-term finance. It IIPP"8l's 
so far as big industries are cone 
there is not muab difficulty. So 
the small industries are n~ 

there is a lot of difficulty but 
cie. have been provided. WI 
tbose a,encles function properl 
not is another matter. 11'01 

medium-sized industries, 1 do n' 
any suitable s,ency for P'CI' 
long-term finance exc"pl lh~ 

Finance Corporation, 

There an-two difllcwties 
the SFC. One is, th., margin 
they want is too hiih for a me 
sized industry. Whether it i. IJ 
SFC, the margin demanded is ~ 

cent. The margin, SO tar .. mt 
sized industries are concerned, a 
be brouiht down to 35 or 40 per 
Secondly, SFC i. only confine< 
applications up to Rs. 10 lakluo. 
in today's context, i. too anall 
amount tor a medium·sized ind 
I WOUld, theretore, req ...... t Go 
ment to consider W. matter an 
crease the limit tram Rs. 10 lak 
Rs. 20 lakhs or Rs. 25 lald'... If 
two thinp are done, 1 believ. 
medium-sized industry will" 
some-ald. 

The trouble about them ,. lt~ 

there may be talent in this., 
they have not ,ot the neceuary a 
What we want i. somethln, 
i. beinl desired in the COOl 
live sector. If you want credlt-wa 
ne .. , credlt-worthln_ has to lie 
lined in terms of confIdence--wb, 
the penon can inspire eonfldenee 
not, whether t~ pel'llOft baa ... 
the exIAmt demanded ordinarilJ 
bulkinc <'JOIDIIIIIIla I b.ape 0... 
_ will rive tbII problem 8DItI< 
tentiOD and do ~ to hel~ 
medium-abed Indldltry. 

.... CIIMnMa: 8bri It. S. HI 
_yo He is not b..... H ..... 
ben 11... their namft and ,0 • 
Shri Ouha. 
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Sbrl A. C, Guba (Bal'asat): Madam 
Cbainnan, this year, I think in the 
general trend of the debate on the 
budget and also on separate Minis-
1.ries, the volwne of criticism is much 
less and also Quite milder. 

There was some sort of a ~  

picture in the last two years abou I 
industrial production. In 1959, there 
has been good progress in industrial 
production. From the ftrst year of thc 
first Plan up to thl' end of 1959, our 
mdustrial production has gone up 
from 100 (having 1951 as the base 
year) to 151.4 in 1959, 51 per cent. 
rise. In all, there hRS been very good 
progress in industrial production in 
the country. 

In the last two years, there were 
some difficulties about the availability 
of raw materials, particularly 1Ior 
small and medium-sized industries. 
Though my friend, Shri Mathur says 
the difficulty continues, by the end 
of 1959, it has been much mitigated. 
It is not so hard as il was before. 
But still, as I said on a previous occa-
sion during this session, the Minister 
should look into this matter and see 
that small and medium-sized indus-
tries get their due and proportionate 
.hare of imported raw materials. 

Even now I think a great bulk of 
imported raw materials is allotted to 
big-size industries. They are very 
strong and clever people, with much 
influence everywhere and so they 
can manage to get a great bulk of the 
imported raw materials. I think some 
attention should be given to this 
matter, so that the small and medlum-
sized industries get the raw materials 
according ui their requirement. •. 

It is not only a Question of produc-
tion, but also a Question of employ-
ment and decentralisation of econo-
mic power "hich is in vol ved in this. 
Small-scale industries can provide 
employment to greater number of 
prople in their units and also there 
will be less concentration of wealth 
:in' a few hands. 

In this connection, I should like to 
mention about the pollcy of industrial 
estates. So long the industrial estates 
have been set up practically in urban 
or semi urban areas. I would hum-
bly suggest that Government should 
set up industrial estates in really rll11ll 
areas and not in semi-rural arelH! 
like only Okhla Or Habra in West 
Bengal. They should be in, what we 
call, rural areas where rural people 
reside, not where the urbanised ~ 
pie reside, so that the benefit may 
go to the actual rural areas and the 
rural people. That would solve the 
problem of unemployment in the 
rural areas and provide some employ-
ment tor them. 

My friend, Shri Ghose, has referred 
to the credit facilities. Of coU!'lle, 
Government have provided a num-
ber of agenices. I am afraid 8 nUDI-
ber of agencies may create confusion 
in the minds of both medium scale 
and small-scale induatties. I think 
they have ~ at least two or three 
agencies. At least in Weat Bengal 
they have got the Rehabilitation Fin-
nance Corporation and the State Fin-
ance Corporation as also the Direc-
torate of Industries. 

Shri BImal Ghose: But nobody 
knows what the policy of the Rehabi-
litation Finance Corporation is. 

ShrI A. C. Guha: The number of 
agencies providing this credit, par1Ii-
cularly to the medium and small-size 
industries has already created some 
confusion in the minds of the people 
There should be definite co-ordina-
tion and a e'Jear-cut policy in this 
matter. The State FilllU1<:e Corpora-
tion is asking for 50 per cent ",argin 
and the Rehabilitation Finance Cor-
poratiOn is asking fOr mucll less. 
The Industrial Finance Corporation ill 
also asking for 50 per cent margin. 
So, in all these matters there should 
be a clear-cut policy of the Govern-
ment of India and I think the margin 
tor getting credit for small-size and 
medium-size Ind1Utrles should I-

llarrowed down to nearly 30 per cent. 
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In this connection, would like to 
refer to the question of handloom. I 
find from the Report that up to 
December 1958 the total sum disbur-
sed to the weavers' co-operatives was 
only Rs. 58,47,000. The break-up for 
the States are as .. follows: Andhra 
fudesh Rs. 7,93,000; Bombay Ro. 
1,50,000; Madras Rs. 44,89,000 and 
Orissa Rs. 4,14,000. So, out of four-
teen States, only four States have got 
this benellt. In the meantime, they 
have practically stopped the disburse-
ment of loans from the Cess Fund. 
So, what is the policy for the other 
States? I lind from the further re-
POrt that no arrangements have been 
made by ~ t Benllal in this respect. 
Are the West Bengal weavers not to 
get any benefit even from the Cess 
Fund? How is the amount of the 
Cess Fund utiHzed? I do not gl"\ldge 
either Madras or Andhra Pradesh get-
ting more; they ar .. more qualified 
and so they should get more. But 
should the other State weavers also 
not helped and brought up·to the 
level of their counterpart in other 
States. This is a very important mat-
ter, so far as West BengaJ is concern-
ed, because a number of refugees in 
West Benllal have laken to hand-
loom industry. So, proper credit faci-
lities should be made available to the 
handloom weavers in West Bengal 
and other States. I am not pleading 
only for West Bengal, I am pleading 
for all the States. They should get 
the facilities equally. If there is any 
difficulty on the part of the Govern-
ment or of the co-operative societies, 
tne Cess Fund should be freely anti 
more generously utilized for this pur-
pose. 

Then I rome to the supply of yarn 
and other ancillaries to the handloom 
industries. It has been my sad expe-
rience in my constituency that a 
number of handJoom weavers have 
practically become bond slaves of 
ROme intermediaries. They get only 
Rs. 1-2-0 per pair of dhotie or saree 
and the whole profit is taken up by 
some intermediaries. Why should the 
Government not set up some organi-
!alion to help these handJoom weav-
ars? Now what are the intermedia-

7 i ~ 

ries doing? They supply the yarn. 
They supply some credit also so that 
they may not starve. The dye-std 
and other things are also supplied by 
the intermediaries. Government 
should set up some machinery to look 
into tltis. I would 'particularly draw 
the attention ot the hon. Minister to 
certain areas in Nadia district in Weet 
Bengal where a large number of re-
fugee weavers. several thousands of 
them, are at the mercies of the inter-
mediaries, who are capitalist:! and 
who are exploiting the sweated 
labour in this way, and I hop .. he will 
look into it. 

In the case of Reserve Bank Ia-
for handlooms and for medium-silled 
industries, I find that nothing has 
been provided for west Bengal. Why? 
What is the difficulty? No claims from 
West Bengal? It there is any negleet 
on the part of any organisation, we 
should lake up the matter with tile 
local Government, or the Central Gov-
ernment should set up their own 
machinery to see that these units gel 
proper help from the Centre, ei{her 
in the form of Cess Fund loans or 
Reserve Bank loans, or any othel" 
scheme that the Central Government 
may enunciate in this matter. 

Coming to the public sector under-
takings, in my speech on the budget 
also I mentioned that we are getting 
meagre returns ftom oU'r investment 
in the public sector. I th.ink th.is leaf-
let (statement ot Financial Working ot 
Major Industrial and Commercial Pub-
lic Enterprises) will give us a true pie-
ture of the position. Except in the 
caae of Sindhri and Slate Trading 
Corporation, that is to say, one or 
two corporations, others do not give 
any dividend at all to the Govern-
ment or VPry poor dividend. Shri 
Ghose has asked whether it is the 
policy of the Government that these 
industrial concerns also should be 
made to contribute to the Plan. Sure-
ly, that i. the policy. Government 
cannot invest so much money, after 
getting that money trom the market 
at a rate of interest. simply tor 
producing something, not getting lillY 
revenue out of that. That cannot be 
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the policy of the Government. So, 
what is the Government going to do 
in this matter? 

In this respect, I should like to men-
tion specially two Corporations, the 
Handicrafts Corporation and the 
SmaJl-scale Industries Corporation. I 
find that every ye8Jr they have been 
losing lakhs of rupees. The Small-
scale Industries Corporation-I have 
not got the figure for the first two 
years-in the last two years, in 1957-
1958 and 1958-1959, out of a paid-up 
capital of Rs. 40 lakhs has been able 
to lose as much as Rs. 20 lakhs, and 
the Government have been good 
enough to make grants or to re-im-
burse the money. In the case of the 
Handicrafts Corporation also the 
same thlng has happened though, of 
course, this is the first year of their 
working. For the SmaJl-scale Indus-
tries Corporation this is the fifth year 
and still they have been making loss-
es, and the Government have b<>en 
making good the losses by giving 
them grants or loans. 

What is the policy of the Govern-
ment? This Corporation should not 
be treated as a promotion body. For 
that they have got the Small-scale 
Industries Board and Development 
Commissioner and the Handicrafts 
Board. So, when they have formed 
this Corporation, this Corporation 
should be treated as a commercial 
body and those who are put in charge 
of this Corporation should be made 
to feel that they are working some 
commercial body. I hope the hon. 
Minister will minutely look into this 
matter and see that the grants to 
these Corporations are stopped. Why 
should they get grlll1lts? If anything 
on the lines of promotion is to be 
done, let it be done by the Small-
scale Indwtries Board or the Small-
scale Industries Directorate. There is 
also the Development Commissioner 
for Small-scale Industries, another 
huge establishment. There also the 
establishment is not justified. Also, a 
lot of nepotism has been going on in 

these Corporations and these statu-
tory bodies. 

14'53 hrs. 

[PANorr THAKUR DAS BHARGAVA in the 
Chair] 

Apart from the development bodies 
which each of these two sectors has 
got, why should these Corporations 
also get some handsome grant from 
the Government to make up for (he 
losses they have been incurring year 
after year? I hope this matter will 
be looked into by the Ministry. 

Then I would like to say a few 
words about the Tariff Commission. 
The Tariff Commission was set up for 
a definite purpose and that purpose is 
not so important at present. There 
is hardly any question of giving any 
protection to any industry. Protec-
tion is given to every industry simply 
because of our shortage of foreign 
exchange. So, the whole function of 
the Tariff Commission should now be 
reviewed and revised. I think the 
Tariff Commission Act should be 
drastically revised to achieve its pre-
sent purpose and to make the Com-
mission suitable for the present pur-
pose of bringing fair price for thl> 
consumers. (Interruption.) 

I find from the Reoport that they 
h«ve not costed all the industries in 
regard to which they have made 
major recommendations. How then 
have they made their recommenda-
tions? Is it that the Tariff Commis-
sion base their recommendations 
only on the costing done by the inter-
ested parties and those who are in 
charge of these industries? The hon. 
Minister nods his head in dissent. Of 
course, it is stated here (in the report) 
that it relates only to those manufac-
turing units which were costed by the 
Conunission at th.e time of enquiry. 
It is apparent that they have not cool-
ed all the units on which Ihey have 
made certain recommendations. The 
Tariff Commission should do their 
OWn costing before they made an)' 
recommendation about any industry. 
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It has also been stated that the prices 
of a large number of commodities 
tend to fluctuate up and down a num-
ber of times in the course of a single 
year. What is the criterion followed 
by the Tariff Commission in fixing 
certain ex-factory price if the prices 
prevailing in the market fluctuate 
within the same year repeatedly up 
and down? Cannot the Government 
do something in the matter? Is it not 
that this fluctuation is not due to 
varying cost of production but is sim-
ply due to some unhealthy practice in 
the commercial life of the country? 
So it should also be made a charge 
of the Tariff Commission to see that 
proper costing is done and Govern-
ment should try to enforce the ex-
factory price; and with suitable mar-
gin for the middleman. The retail 
price should also be accordingly fIx-
ed. 

In this connection I would like to 
suggest that a consumer council may 
be set up. This was the recommen-
dation made by the Fiscal Commission 
of 1952. A consumer council may 
be set up so that the interests of the 
consumers may be protected as re-
gards the reWI price of consumer 
goods ........ (Interruption). 

My last point is about export trade. 
I think thE' foreign exchange require· 
ments of the Third Plan will be near 
about Rs. 2,500 crONS or something 
like that. How does Government ex-
pect to meet that requirement? It is 
not possible that for all time to come 
we shall depend on foreign aid or 
loans. These foreign loans are to be 
repaid and I think repayment has al-
ready started or will start in a year 
or so. So the question of earning our 
awn foreign exchange i. very neces-
I!IIry and urgent. Two important items 
on which we are earning some solid 
foreign exchange are tea and jute. 
0U'r exports in respect of both tea 
and jute have gone down last year. 
It was an ominous thing that our ex-
port earnings from tea went down by 
over Rs. 10 crares. I would suggest 
that in this regard the hon. Minister 
may pay some definite attention 
specially to the export drive of Indian 

tea in foreign markets. There should 
be proper publicity for the sale of 
Indian tea and not of tea in genera\. 
That has tX.en the practice so Ion;: 
of the Tea Board. I do not know why 
this has been allowed to continue so 
long. I am told that this year they 
have allotted a special sum for the 
publicity of Indian tea in foreign 
markets, particularly in the UK. 

I think for jute also they should 
try to do something. If the jute 
industry loses the foreign market, it 
will not only mean the loss of fore-
ign exchange but will also mean the 
loss of industrial wealth of India and 
of West Bengal and a number of peo-
ple will be left unemployed. I think 
in the jute industry the total invest-
ment in the country will be, near 
about Rs. 500 crores to Rs. 600 crores. 
It may be more. So this industry has 
to be protected. I do not know what 
the Government can do to see that 
the jute industry does nQt go down. 
For the jute industry the price of raw 
jute is an important matter. I have 
tried to impress this on the hon. 
Minister a number of times and he 
agreed theoretically, bu t I thin k he 
IInds some practical difficulties. But 
that difficulty has to be overcome or 
else we shall be faced with shortage 
of raw jute as has happened this 
year. 

15 hn, 

I agree fully with what Shri Bima! 
Ghose said, namely, that for our fore-
ign trade we should look more to 
Asian and African countries than to 
the industrial countries of Europe 
and America. They can take some 
j ute, some tea and other things. But 
our main drive should be towards 
Asian and African countries. Th_ 
are more or less untapped countries. 
Their standard of living is also rising 
and there is scope for further con-
sumption of 1l00ds. So I hope the han. 
Minister will see that our export 
drive is directed towards these coun-
tries. 
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Shri K. U. Pa.rmar '(Ahmedabad--
Reserved-Sch. Castes): Mr. Chair-
man, Sir, I lind from the Report tha ~ 
t:he total value of imports in 1959 
was Rs. 869 crores. When I look at 
these ligures it takes me back to 
what the hon. Home Minister said 
when he gave an assurance in this 
House. He said that whenever n~' 

hon. Member has to make any sug-
gestions he should make them here in 
tills House and should not make an" 
more criticism. Under the ~ 
lIlinistry a board has been constituted, 
namely, the Central Harijan Welfare 
Board. That Board resolved that im-
port and export licences should be 
I'lven to pe,.,.ons of the Scheduled 
Castes. That resolution which was 
passed under the chairmanship of the 
hon. Home Minister was forwarded to 
the Ministry of Commerce and Indus-
try. But to our great surprise the 
, resolution was rejected by the Minis-
tTy of Commerce and Industry. I do 
not know the reasons for that. Under 
the Constitution we have been given 
the assurance that equal opportunity 
will be given to all. Certain safe-
guards also have been given to the 
Scheduled Castes. But I do not under-
atand why the Ministry of Commerce 
and Industry have rejected that 
particular resolution. As my hon. 
friend, Shri Ram Krishan Gupta said 
here, the Chief Minister of n ~h 

intIuenced the industry to give the 
agency to that particular IIrm and 
they got it. We have no such person 
to inftuence. 

I would like to enquire from U,e 
hon. Minister of Commerce and In-
dustry whether he is aware tha, 
thOSE" who are importing these articles 
of necessity are getting 200 to 300 pcr 
cent prollt in the market. I want t.l 
know whether he knows this or nnt 
The licences are given to influential 
persons and in this way some persons 
are being benefited. These poor Sche-
duled Castes persons for whom even 
the Ministry of Home Affairs recot'l-
mended the givin& of these Jioenee. 
are being neglected by the Mimstry of 
Commerce and Industry. From thi. 

I understand and 20 per cent Sche-
duled Castes people also understand 
that even though an assurance is given 
under the Constitution, there is a cons-
piracy by this Government to keep the 
Scheduled Castes persons down-
trodden. I understand this from the 
past record. 

Some export of shoes was made from 
this country. The Scheduled Castes 
persons were manufacturing these 
shoes. I visited Agra and came to 
know that one lakh pairs of shoes 
were exported to Russia. They were 
returned back because they were not 
up to the accepted specifications. The 
real fact that I came to know from 
them was that the shoes which were 
manufactured by these shoemakers of 
Agra were purchased at Rs. 181-per 
pair and were sold at Rs. 321-per pair 
to the Russians. That big margin was 
extracted by the Intermediaries anf 
these poor people did not get it. In 
the same way when Scheduled Caste. 
people come forward for export and 
import licences, their request is re-
jected by the Ministry. 

I have also some experience. I have 
started a small fortnightly paper. I 
approached the Ministry for a quota 
of newsprint. Six months have passed, 
but for one reaSOn or other the Com-
merce and Industry Ministry have re-
fused to give the quota. That is why 
I have only to appeal to the hon. 'din-
ister for Commerce and Industry. 
They pretend that they are working 
on the the socialistic pattern of SO-
ciety. But as my hon. friend san, 
there is another Mundhra in Orissa. 
They are giving loans and grants like 
anything but there is no objection 
whatsoever from the Ministry of Com-
merce and Industry. 

My hon. friend Shri Guha also said 
that the scheduled caste refugees who 
have come over to India want some 
quota, but the intermediaries are 
approaching them. I have seen the 
feal position of the scheduled cas1e 
~  who have come to thi. COUIl-
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try and their position is pitiable. Gov-
ernment has not cared to give them 
loans even worth Rs. 1,000 tor startiDg 
new industries. 

15.06 hrII. 

[MR. DEPUTY-SI'E.uu:R in the Chair] 

8bri B. K. Galkwlld (Nasik): That 
i. their policy to improve them. 

8hri K. U. Parmar: The scheduled 
caste refugees alS<>-aS there are other 
refugees-should get the advantage. 
But they are not ·being given any ad-
vantage. The scheduled caste people 
understand that there is a conspiracy 
on the part of the Government to keep 
the scheduled caste people down-trod-
den. I have personally no grievance 
against the hon. Minister 8hri Lal 
Bahadur Shastri as an individual, but 
as the Commerce and Industry Min-
ister he should take care of such 
things which have occurred in his own 
Ministry. I said that a loan worth 
Rs. 1,000 was not given to the sche-
duled caste community. But I have 
seen that the import of sago was pro-
hibited by the Government in order 
to give full facility to one industrialist 
in my constituency who is the Presi-
dent of the Ahmedabad District Con-
gress Committee-he is a millionaire 
and runs one Rohit mills which pro-
duces maize products. To help in 
producing maize products, Govem-
men have given lakhs of rupees to 
this industrialist and I understand 
that all this money has been misap-
propriated or misused and no result 
has come out. So. I would request 
the han. Minister to enquire into this 
matter. 

Nowadays mall&' agencies are given 
to individuals. But to my great sur-
prise I lind that when the scheduled 
caste people approach the Ministry 
they are either being refused or their 
applications are not being entertained. 
One scheduled caste person coming 
from Saurashtra told me that he ap-
proached the Government for some 
small land for manufacturing salt. He 
was eked to deposit a sum of Rs. 200 
tor aettin« the land. He approached 

the State Government and then he 
approached the Central Government, 
but as he had no iuIIuence with the 
Ministers his application was rejected 
and that poor man is yet trying to get 
back that sum of Rs. aoO. 

It is said that our. is an undeve-
loped country and that is why 0 .... 
Government have approached di1ferent 
coun tries for loans and monetary help. 
They have got financial help from 
dilferent countries and they are not 
ashamed of these things. But when 
the scheduled caste people come and 
say, "We are poor people, we are 
neglected BiDee centuries and we 
would like to develop ourselves ill 
some industry or commerce", then 
they are told to come through proper 
channel. But by the proper channel 
as established by the Ministry, a8 I 
said earlier, it is very difficult for a 
common man to obtain any licence 
and it is a favoured few who get full 
benefit of this. I would like to request 
the Chair to please bring in some 
pressure on this Ministry so that there 
should be some relaxation of the rules 
and they should give Import-export 
licences to scheduled caste people. 

Mr. Deputy-Speaker: I am helpless 
and I cannot bring any pressure on 
the Ministry. 

Shrl K. U. Parmar: From the e"-
perience of two-three years I have 
seen that many things have been 
said on the lloor of this House. I also 
remember that the hon. Minister for 
Transport and Communications gave 
once an assurance in this House that 
the establishment of Vishakhapatnam 
Shipyard was under consideration. At 
that Hme the hon. Speaker was al.o 
hot and he rebuked the han. MlD-
ister. 

Mr. Deputy-Speaker: The Speaker 
is never hol 

8hr1 K. U. Parmar: He became 
angry and went to the extent of say-
tng. "You are creating a conftlct bet-
ween the north and the south." That 
i. why I would like to lilY one thtng. 
At that time when the auurance wu 
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[Shri K. U. Parmar] • given In this House, the han. Speaker 
took note of it. Now, an assurance 
was given by the Home Minister that 
"When l'ou are aggrieved by my 
decision or anybody's decision, you 
give us the sug·gestions." Thereby 
a Board was constituted from 
amongst the members of the sche-
duled castes and it recommended that 
licences should be given to the sche-
duled caste people and these proce-
dures should be relaxed and that in 
the interests of the nation also-and 
it is guaranteed in the Constitution-
the scheduled caste people should be 
helped. But this was not done. I 
think that all this is nothing but hy-
pocrisy. That is why I say if the 
Resolution was not accepted by the 
Mini.try of Commerce and Industry. 
either the Home Minister should re-
sign or he should say to the world 
that "we a're not for the scheduled 
caste people." What is more, their 
eyes and ears are closed and only their 
mouth Is open. They are canvassing 
in the name of Mahatma Gandhi, noth-
ing else. 

would request the han. Minister 
to come and see the scheduled caste 
people in the villages and see what i. 
the condition of the scheduled caste 
people. Tltey want some loans tor 
establishing village industries and 
there also favouritism, nepotism, 
red-tapism and everything is going on. 
lt they want to make somebody self-
sufficient they can do so by giving him 
financial help and other facilities. 

I would like to appeal to the han. 
Minister for Commerce and Industry 
that at least now. when he "is not 
ashamed of taking loans from' other 
developed countries, he should also 
not be ashamed of giving some faclli-
ties to the scheduled caste people by 
way of giving them licences for hul-
ler, 80ft coke. iron and steel, .teel 
plates and cement. 

I have seen in my own constituency 
'hat thOle having power and position 
in the ruling party are getting all 
these facilities. But the scheduled 

.easte people, even though they are 
serving the country and even though 
they are begging everyday. are being 
neglected. Tltat is why I am under 
the impression that there is a con-
spiracy on the part of the Govern-
ment to keep the scheduled e'aste 
people down-trodden and alwaY" 
down-trodden. That is why I appeal 
the .... 

Mr. Deputy-Speaker: An appeal 
should not be couched in such words. 
If the hon. Member is making an ap-
peal. then certainly it should not be 
couched in such words. 

Shri K. U. Parmar: I am making an 
appeal. But I must also say that this 
is the injustice that is being done to 
the scheduled caste people since cen-
turies. Our forefathers have suffered 
and our fathers have also suffered .... 

Mr. Deputy-S-.ker: At the hands 
of Shri Lal Bahadur Shastri? 

Shri K. U. Parmar: At the hand. 
of the caste from which Shri Lal 
Bahadur Shastri comes. 

Now. I would like to go to another 
point and that is regarding the film 
industry. Tlte excise duty on the film 
industry would fetch an amount of 
Rs. 75 lakhs to the Government. Tlte 
big producers of the film industry 
have approached the Government and 
they have made an appeal to them. 
I may say the ftIm industry as a whole 
Is the outcome of the big producers. 
But the Government should see that 
the small producers are also not 
suppressed or victi"!ised. 

There is very little time, and many 
points remain, but I will take some 
other opportunity to mention them 
However. I wish to mention about the 
textile industry. I come from 
Ahmedabad which is a taxtile area. 
Recently I had tabled a Short Notice 
Question which was rejected by the 
Minister of Labour and Employment. 

Mr. Depaty-Bpeaker: The Minister 
does not reject questions. 
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Smi K. U. Parmar: But really the 
textile industry COI1l<lS under this 
Ministry, and Government also gives 
considerable loans and certain facili· 
ties to these industrialists. However, 
even after 1956, when the Company 
Law Administration was set up, I 
have seen that in the city of Ahmeda· 
bad mill agents have been taking 
commission on sales and purchases 
which is not shown in their accounts, 
and as a result Government is losing 
income-tax etc., and the companies' 
accounts are shown as deficit. In this 
way they show that the company Is 
I'WUIlng at a loss. 

Shri Lal Bahadur Shastri recently 
said that the price of cloth was going 
high and industrialists should take care 
ol it. But the industrialists, on the 
one side, are making profit at the coat 
of the people, and on the other are 
not paying proper wages to the labou-
rers. The Wage Board has given good 
consideration to the question of the 
labourers' wages, but the Ahmedabad 
textile industry is hesitating to accept 
j'lc; decision. 

AI few months back, there was a 
doffers' strike in the city of Ahmeda-
bad. A tribunal was appointed and it 
gave its award, and people thought 
they would get something. The wor-
kers are not fully satisfied with the 
award, but they are not getting full 
advantage even from the award, and 
the mil! industry is trying to cheat the 
labourers by showing false accountS. 

g" I would request the hon. Com-
merce and Industry Minister to see 
that the agents of these big mills are 
not allowed to make these profits by 
befooling the Government and not 
paying income-tax, and also by not 
paying proper wages to the worker •. 

With these words, I conclude my 
speech. 
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SMi Barish Chandra Mathur: Alter 
.two bad years of depression, the year 
1959 has presented a picture which is 
really heartening. The index of pro-
duction has moved up beyond our 
.expectation. As a matter of fact, in 
1956, it was only 132, in 1957, it wa. 
137, and in 1958, it was only 139. 11 
was moving up very slowly, and we 
were really depressed, but in 1959, 
it has gone up to 151 '4. I have no 
manner of doubt that the index of 
production would go up with an acce-
lerated speed in the years to come, 
more particularly when our public 
sector enterprises go into production. 

Also, there has been some improve-
ment in our exports. But as was very 
ably pointed out by two hon. Mem-
bers who spoke earlier, we cannot ~ 

complacent about our exports. The 
exports are likely to come into greater 
difficulties, more particularly because 
<>f the situations that are arising and 
the greater competition which we 
are likely to meet. We have compe-
tition both on this side in the Asian 
countries from Japan and China, and 
on the other side in the European 
countries where they are coming into 
an agl'eement for the 'Inner Six' and 
the 'Outer Seven'; they have already 
created some difficulties, and pos.i-
bly, if they come together, we shall 
have to face certain difficulties in our 
exportl. 

It has been suggested, and very 
rightly, that we must explore fresh 
markets for our exports. I shall not 
deal with that aspect now, but while 
I am on this point, I wish to stress 
another point, namely that if our pro-
duction has to go up and our exports 
also are to be further stimulated, then, 
a very continuous, concerted and judi-
cious effort will have to be made. 
There is the least doubt about it. 
Apart from that, we shall have to be 
very competitive in the market. That 
must also be borne in mind. 

We have not been able to modernise 
our machinery. I submit that we must 
be competitive. After all, in the in-
ternational market, it is not only by 
negotiations and by bringing about 
influence that we can seize the market 
or we can go into the market, but 
we shall have to take note of th .. fact 
that We must modernise our machi-
nery, more particularly, in textiles. 
We must also see that the raw Ina-
terial is made available in abundance, 
particularly in those sectors where it 
is related to exports. At re ~nt, 

wherever we go, we find that the main 
difficulty is in regard to raw material. 
Though my hon. friend Shri A. C. 
Guha has suggested that there has 
been a little relaxation now in the 
matter of the availability of the raw 
material, yet, I think, so far as the 
manufacturing programme is concern-
ed, the main bottle-neck is raw ma-
terial, for the small-scale industries 
and the medium-sized industries in 
particular; though their quotas '>ave 
been increased, yet in spite of this 
increase, the small-scale industries as 
well as the medium-scale Industries 
are in a great difficulty in regard to 
raw material. Also, we should not 
discriminate in the case of the large-
scale industries, more particularly In 
that sphere where the pl!:ducts are 
going to be exported; and we must 
see that we make at least the neces-
sary raw materials available to them. 
And we must see to it that we become 
competitive. 
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Authough I am not in agreement 
with many of the suggestions and re-
commendations which have been 
made by the Federation of Iudian 
Chambers of Commerce and Industry, 
yet, I am quite clear in my mind that 
our productivity must be li .. ked with 
wages. The wage policy will have to 
be reconsidered, and the wages must 
be linked with productivity. Th .. t is 
a very necE"ssary thin~, if our pro-
duction is to go lip. Tner/.! are only 
two criteria i~h which We ::un 
judge our prog,ess In the field 'Jf in-
dustry, namelv higher productivity 
and OUr "bili:y t<> .xport. For this 
purpose also, we rr.ust be very ClJm-
petitive. We ,,,~ 1". bettcr wages to 
be paid, but 1};,! better ~  must 
be related '''s') to pro:luctivily. 

Having said that, I wish to say a 
little now about this pUblic and pri-
vate sector business. I do not know 
why this controversy still persists. It 
is really unfortunate that thf':' private 
sector has in a very in:.illiuus manner 
launched a vilifying propaganda 
against the public sector. They havt 
opened thrce fronts. One of them 
is the Swatantra Party. They are not 
concerned with anythill6 else. As the 
great leader of the Swatantra Party 
pointed out the other day, he is con-
cerned only with the major economic 
policies. Those major economic poli-
cies are just the great front of the 
private sector against the public !ee· 
tor. The other one . s the Forum for 
Free Enterprise. I do not mind If 
they express their views. But we 
must understand that these two are 
the arms of tha privalp. sector. ThPy 
do not directly lome and say what 
these two agencies of the private 
!lector come and say about it. So far 
a. they are concerned, in the Fede,.a-
tion, they say, well, We are prepue1 
to 01l'er our best co-operation. That 
i. the alluring and tempting ('o-opera-
tion which they 01l'er, so far as they 
are directly concerned, but their in-
4irect arms are all having a vilifying 
propag)Rnda against t~ public 
sedor. I think seriow note should 

be taken of this matter. 

I am not against the private sector. 
As a mat!Jer of fact, I strongly feel 
that the private sector must be stimu-
lated, and as I stated at the very 
out ... I, raw ma!Jerials must be made 
available to the private sector .0 that 
they could produce more and all 
their difficulties can be got rid of. 
But the private seenor must under-
stand where it stands, and this pro-
paganda must be stopped. You 
know how the other day, there was 
so much against the production In 
the ordnance factories. As soon as 
we had the programme for the pro-
duction of the Shal<timan, there was 
a veritable propaganda carried on 
all over the country. Again, there 
was a little trouble about the tractors 
in Dandakaranya, .and another propa-
ganda was carried on. I wish you 

to take note of what was said only 
yesterday av the meeting of the 
Federation, namely that the defence 
equipment must. be manufactured by 
the private enterprise. Now, re1ate 
all these and see how step by step 
they have proceeded. They are just 
vilifying. They say that ordnance 
factories should not manufact.ure the 
Shaktiman. Even yesterday they 
madc an appeal to the elfect that the 
private sector should be permitted 
to manufacture defence equipment. I 
do not mind what work we allow to 
the private sector. Let them have • 
full share. Let them be stimulated to 
produce more and more. But they 
must. understand where they stand 
vis ... a-vis tl1e public sector. As a 
matter of faell so far as the public 
sector is concerned, I wish it is rea-
lised that it is itself a great stimu-
lant to the private sector. It is serv-
ing as a broad base to help the pri-
vate sector go ahead. After all, in 
the public sector we have three big 
steel mills. What are ttlese steel 
mills doing? If we had not put up 
these three mill. in the public sector, 
do you think anybody else would 
have done it and production of Iron 
and .teel would have gone up? 
Would it have been pos.ible to plan 
it oltlerwise? The Tala. who are In 
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the field fol' such a long time were 
also given complete freedom to ex. 
pand, and they are finding it more 
<WHcult than we have found in the 
case of the three steel plants. Alter 
all, the five or six million tons of 
• teel which will be produced by these 
steel plants are going to serve the 
private sector so' that they could pro· 
duce something out of that steel 
Again, do you think that if we had 
not produced electricity in the public 
enterprises, the private sector wou1d 
have gone up? They must under· 
stand that the public sector is servo 
ing them, that it is a sort ot broad 
base. They must understand this and 
adjust themselves with the public 
sector which is there to stay, and stay 
tor all time, and going to expand. 
There is not the least doubt about 
that. It should be made absolutely 
clear to them that this is the position. 

8hrl Prabhat Kar: What is tho< 
third tront he was referring to? 

Shrl Narayanankutty Menon (M ... · 
kandapuram): It is the 'Swatantra' 
wing of the Congress Party. He will 
not say that. 

Shrl Barish Chandra Mathur: Hav· 
ing said all this, I wish also t.o say 
this about the public secbor. We do 
not give our support to the public 
sector merely because of a certain 
ideology. I do it on1y from an abso· 
lutely practical viewpoint; there is 
no other realistric viewpoint. I lend 
my fullest support to it and when· 
ever I have had occasion to say so, I 
have always said it.. But now that we 
have made a considerable headway, 
it is time that we prescribed a rule as 
to how this public sector is going to 
be run. I have referred to it earlier, 
and I am very glad that even the 
Estimates Committee have made a 
strong suggestion about it. 

There are two or three thinp 
which must be decided on the policy 
1evel so far as the public sector Is 
concerned. How are these public 

enterprises going to run? What is 
their responsibility to Parliament? 
How is the control of Parliament 
going to be exercised? We had set 
up a Committee about it. But yet 
nothing very much has been done . 
We must clearly state that accounta· 
bility to Parliament must be estab· 
lished either through a Standing Com· 
mittee or through any other agency. 
These public sector enterprises must 
be tl"eated almost on the same lines 
as all other business enterprises. 
They must give their programme of 
production for the coming year. We 
must have it along with the budget 
papers; as has been suggested, we 
must be given the fullest picture 
about the public sector enterprises. 

The third thing is that, as in the 
case of the railways and other enter-
prises, we ~ have a fixed dividend 
return from the public sector. May-
be that it is not possible to enforce 
this in the flrot two or three years. 
But after a lirnifJed number of years, 
the public sect.or must give u. a 
dividend of 6 per cent Or something 
of that order. Also for expansion 
purposes, once a public sector enter-
prise is established, it should be able 
to raise funds from the public at 
large. The support of the Govern· 
ment is there. This suggestion will 
ensure that there is no strain on the 
resources of the Government. We 
are perfectly safe so far as the pub1ic 
sector is concerned. Its constitution 
is there and its accountaliility to Par· 
liament is there. There is absolutely 
no harm if We rai,e loans. I do not 
want any participation of the public 
in that sense, but I do not see any 
harm so far as finances are concern· 
ed in raising loans for expansion 
purposes. Therefore, I would strongly 
suggest that these loans must be 
raised from the people. The public 
sector must inspire that confldence 
among flhe people. There should be 
that change of attitude not only here 
but throughout the country so that 
the public sector enterprises are look· 
ed at with such an amount of con· 
fldence that whenever they ask tor 
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funds, funds are made availab1e to 
them as they are made available to 
the private sector. There are many 
people who say: 'In the private en-
terprises, you have got a large num· 
ber of small people who subscribe 
to their capital, but a few people who 
derive the benelit., Why should we 
not subscribe to the public sedor 
ent.erprises'? 

Having said this much about ~he 

public sector and the private sector 
and how they should hannonise, I 
wish to pass on to my special subject 
of small-scale industry. 

Shri V. P. Nayar (Quilon): Is that 
his special subject? 

Shri Barish Chandra Mathur: 
have made a litJtle study of it. I have 
been saying that the small-scale 
industry has made a really good 
headway during the last three or four 
vears. It is possible that all critl-
~i  launched against it is more par-
ticularly through lack of knowledge 
~h n anything else. We have got a 
really dynamic organisation which is 
forging ahead for the seting up of 
small scale industries. The difficul-
ties are there. A small-scale industry 
i. not very easy to set up. There are 
10 many difficulties which a small 
entrepreneur has got to face. It is 
n ~ only the Government which is 
going to set up small-scale industries. 
It very much depends on the climate 
that is created, the facilities that are 
there, the services ~ t are available. 
Then only the private entrepreneur 
comes forward to put up a particular 
industry. 

My hon. friend said that a man 
had to go from pillar to post and he 
had to go from one agency flo another. 
I do not understand how it could 
happen. I think the DIrector of In-
dustries has been given all the pos-
sible powers to deal with all such 
matters. I do not know how ineffi-
cient tilat Director must be when a 
small entrepreneur had been put to 
tbat difficulty. 

So tar as smail-scale industry is 
tIODcemed, it I. primarily the respon-

sibility of the State Governmenta. 1 
know it:. but in spite of that, the Cen-
tral Government has taken a major 
lead in the matter and shown the 
initiative. But so far as the real 
policy is concerned, I am afraid the 
hon. Minister has not got a proper 
hang of h. He does not know about 
those important factors which are 
very necessary. Even in the First 
Five Year Plan, it was indicated how 
the private industry is to be develop-
ed. We had the question of dispersal 
of industry. Dispersa'l of industry is 
very much concerned with the deve-
lopment of small-scale industry. I 
just want. to put a positive question 
to the hon. Minister. What posibive 
steps have been taken by the Gov-
ernment for the dispersal of indu.-
tries? What special assistance do 
Government give 1.0 those people who 
come and estJablish industries in the 
under-developed 'areas? Absolutely 
nothing has been done. 

I had suggested the other day that 
a big amount should be eannarkeef 
for it and should be made available 
for the development of these under-
developed areas. They must give 
special concessions so far as income-
tax is concerned. They must make a 
special elTorU to see that raw mate-
rialsare made available to these 
people, who come and develop Inefus-
tries there, as a matter of top prio-
rity. 

Here I wish to give a very Interel-
ting ligure. It was supplied by the 
Ministry of Commerce and Industry. 
In 1958, bhey manufactured in the 
large scale sector about 7 lakh pipes 
and in the process employed about 
7000 persons. As against this, only 
about 80,000 pipes were manufactured 
in the small scale sector-that is, 
118th-employing a little more than 
7500. This should be clearly under-
stood. Yet what has happened is that 
it is only in the large sca1e sector 
that a big elTort has been made. They 
have done absolutely nof:hing so far 
as reservation ot the spheres Is con-
cerned. It is a very long-standing 
request that we must reserve certain 
areas for cotlaee industries, we must 
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reserve certain areas for !!he small 
sector industry. 

Even in the Policy Resolution it 
was stated how the small scale In-
dustry is going to be developed and 
how common production progranune 
is going to be stimulated. U has been 
definitely stated that they will levy 
even the necessary cess on the large 
sea1e industry. But, so far as the 
small scale Industry products are 
concerned nothing of the kind has 
been done. I want that the small 
scale Industry should stand on Its 
own legs and should -produce quaJlty 
goods. But something must be done 
about iU. 

Two working groups were appoint-
ed which have gone thoroughly into 
the matter; and they have suggested 
that if, In the Third Plan you want 
not to take any new programme-I 
am not asking you to take any new 
programme-if only what we have In 
hand is to be continued and if the 
tempo which has been created now 
has to be carried forward, then, at 
least Rs. 230 crores muse be provided 
for the small scale industry. If you 
do not provide Rs. 230 erores, the 
present programme which is already 
there wil'l suffer; find the tempo 
which has been created will suffer. 

It has been examined by two differ-
ent groups and they have come to !!he 
conclusion that if you provide this 
much amount, what you will get is 
that you will provide employment for 
3A lakh persons. Just take note 'If 
this; it is very important. We are 
all talking about the employment 
problem. But when it comes to rea-
lity, when we want to examine it, we 
find that this is not !laken note of. I 
know that the overall resources have 
to be taken into consideration. But 
until and un1ess yOU make a provi-
sion of at least Rs. 230 crores, the 
tempo which has already been creat-
ed there will suffer a set-back and 
employment potential will suffer a 
set-back. You will not be able to 

create employment for the number 
which has been envisaged there. 
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Shrl Narayanankutty Menon: He 
was producing synthetic oils . 
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[!!IT .. ;ru;r fut] 

1Pmrl!' 'ti ~~ r~"r 'R "I"R rill'll" 

"" "fiTlfT'IT .. "It ~'i r <m:<n: t "fTtr 
t ;;.r 'R ~ ~ ~1 l ~ f"flfT ;;rrl!' m 
~~ 1r • il ~ ;;iT i '~i  of'tT ~  'flIT ~ 

~ ~ {« ~ ~ ~ (t ;;rrltrr I 

Shrl liDaebandran (Tellicherry): 
Sir, in a vast country like India, there 
is need to disperse industrial units 
In the country rather than concen-
trating and building up industrial 
belts, To a certain extent regional 
dispari.ies in industrial development 
and income should also be taken in-
to consideration. In this regard, 
Kerala lags far behind and she stands 
neglected. A high density of popula-
tiOll and a high standard of education 
with consequent high rate of unem-
ployment call for urgent industriali-
sation of the State-both in the heavy 
and in the small-scale sectors. 

Excepting the second shipbuilding 
yard, which the Government has ns-
sured is being included in the Third 
Plan, Kerala cannot claim lor any 
other big project. The U. K. Heavy 
Engineering Mission which came 
under the Colombo Plan have submIt-
ted to the Government their final re-
port on the establishment of a heavy 
structural fabricating works and a 
heavy plate and vesselS works. It is 
known that there is a proposal to 
set up a heavy machine tools plant 
also,all to be taken up in the Third 
Plan. -

In view of the setting up of the 
shipbuilding yard and in view of t!le 
possibilities of industrial development, 
the plate and vessel plant or f.he 
machine tool plant must be set up in 
Kerala at a convenient place. The 
shipbulldin!! yard and oth.". ancillary 
Industries would require larl'le quanti-
ties of steel plates and vessels ~n  

also machine tools. We have all the 
facilities and plenty of Intellh(ent and 
.klIl"d rna" power r.,qulred. for sueh 
undertakings. 

I now come to the question of 
handlooms. Out of some 63,000 loollll 
in the Malabar region, only about 
10,000 have been brought under the 
co-operative sector. Out of the 
balance, about 27,000 looms are in 
Cannanore District worked by some 
500 factories. 

The monthly consumption of yarn 
in Cannanore District alone is about 
4,300 bales calculated for 25 single 
shift working days. The Cannanore 
Spinning and Weaving Mill itself I. 
producing about 800 bales of yarn. 
The proposed Cannanore Co-operative 
Spinning Mill as and' when it starts, 
may supply anoth"r 800 bales; The 
co-operative spinning mill will be 
able to supply yarn only to the co-
operative sector. So about 2,700 
bales of yarn bave to be imported 
from other States. The co-operative 
spinning mill will not be able to cope 
up with the '!.emand of the private 
sector. 

There are difficulties in the way of 
the factories getting their require-
ments of yarn. Thus, if the hand-
loom industry in Malabar is to be 
placed on a sound basis, another spin-
ning mill must be started. The 500 
factory owners mentioned earlier are 
willing to start this mill under their 
auspices and no financial help is re-
quired from Government. This will 
enable them to run their business 
more enonomically and stand fair 
competition with others. The Gov-
ernment may kindly give them ~he 

necessary permission as a special 
case. Recen·tly, when the Minister of 
Industries visited Kerala they have 
represented these matters to the Min-
Ister. I hope he will consider th!!lll 
favourably. 

There is continuing scarcity of get-
ting dye and chemicals for the InduI-
try. The Government shou'd libera-
lise the I .. u·e of regular Import licen-
ce" to actual users. Likewise, the 
recently introduced Inspection under 
quality control Is also causing the 
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business great inconvenience in the 
Malabar region. Since this Inspecto-
rate is nOW established at Madras, the 
factory owners are not able to iet 
the officers in time for inspection. It 
will be better if an Inspectorate is 
opened at Calicut or Cannanore to 
serve this area. 

Coming to the subject of industrial 
estates, though there are a few in-
dustrial estates in Kerala, all of them 
have not reached the maximum capa-
city nor the some of them working 
quite satisfactorily, due to neglect 
during the last three years. Now that 
there is a popular Government, it 
b hoped that these estates .will ftour-
Ish, and it is requested that the 
Centre may go to the aid of the 
Sta 'e to start more estates in each 
of the other districts also. 

Regarding coffee, the crop has 
doubled up during the last ftve or 
six years, nlainly due to intensive cul .. 
tivation. Further increase in crop is 
pOS5ible only by extensive cultivation. 
There are about 2,64,000 acres of 
coffee plantation in India. In the 
next ftve years it is planned to in-
crease the re~e more than 3 lakhs 
and the yield to about 80,000 tons nf 
coftee. For this, it is suggested that 
a Plantation Finance Corporation may 
be started to give ftnancial aid to 
the large growers of coftee who may 
desire to open up further areas. The 
present scheme of development loan 
with the Coftee Board is only for 
the small growers, and my sugges-
tion is for the benefit of the large 
growers. This will solve the unem-
ployment problem also to a certain 
extent. I would request the Gov-
ernment to conSider this favourably. 

The coffee planters are not getting 
regular requirements of fertilisers 
during the manuring seasons due to 
short supply. The Government may 
allot more supplies to the South to • 
meet the requirements of the planters. 
Colfee crop is mainly dependent nn 
timely rains, especially before and 
after blossoms. The sharp fall or 
rise In production noticed annually 
i. due to vagaries of weather condi-

tions. In OI'der to ensure timely 
showers and to maintain a uniform 
crop, a few of the pJ.anters are usin, 
rainers. But there is difficulty in 
getting sufficient numbers of these 
rainers by import, and they are cosLly 
also. Government should give more 
facilities for getting these imported 
to meet the demands of the industry. 
As a sort of encou .. agement, these 
rainers should be supplied to planters 
on a hire purchase system for a period 
of five years. It will be noticed that 
the export ot coftee is gradually in-
creasing, and the small amount of 
foreign exchange required for the 
rainers could be met out of export 
e81"nings on coffee. 

It is regrettable that there is no 
representative of large growers of 
Kerala on the Coffee Board. Prior 
to reorganisation of States, Mysore, 
Coorg and Madras (including Mala-
bar) were allotted two seats each fOl' 
the large growers. But after reorga-
nisation, Mysore and Coorg have been 
given five instead of four seats which 
they were getting before, and Madras 
was given one seat, leaving Kerala 
without any representative. There 
a .. e about 120 large growers in 
Kerala, and it is but justiflable that 
one seat at least should be given to 
them. 

Regarding export promotion of 
coffee, spices and essential oils, the 
resJK'ctive planting interests may be 
deputed abroad to find fresh markets. 
There is much scope for improving 
our export trade in these commodities. 

One of the major crops in Kerala 
is ginger. It Is not grown by larl'!e 
planters but by small-scale cultiva-
tors. The price of ginger Is not 
steady; in one year it may be very 
high and then for a nUmber of years 
it may continuously go down. Same 
is the case with lemon grass oil. It 
is a very important commodity be-
cause it earns dollars for the coun-
try. Here also the price may be high 
in one yeu and then it may start 
going down continuously for a num-
ber of year.. Finding of oteady 
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foreign markets will stabilise their 
price structure. Kerala is the only 
State which produces rubber; we are 
producing about 25,000 tons annually. 
Our requirement today is more than 
50,000 tons. Therefore, to encourage 
rubber plantation and thereby solve 
the unemployment problem in Kerala, 
I would request the han. Minister to 
give encouragement to the planters, 
to give them long-term loans so that 
the problem with regard to our future 
requirements of rubber will be solv-
ed. . 

Mr. Depaty-Speaker: 'Shri 
Ramaswamy-han. Members 
not try to conclude their 
within ten minutes. 

K. S. 
should 
remarks 

Shri K. S. Ramaswamy (Gobichetti-
palayam): Mr. Deputy-Speaker, Sir, 
I congratulate the Ministry of Com-
merce and Industry on the fine re-
cord of work achieved by them 
last year both in respect of com-
merce and of industry. Industrial 
production in the country has gone 
up by 10.4 per cent in the ftrst ten 
months of 1959. The Ministry has 
been able to achieve this increase not 
only in the traditional Industries but 
also in the new industries. We have 
been able to export a lot of goods 
produced by the new industries 1.nd 
we have been proud of launching 
with our industrial goods the S. S. 
Jyothi which carried a bit of India 
to other countries across the oceans. 

In the public sector, our industries 
are working very satisfactorily. The 
han. Member from Rajasthan suport-
ed the pubHc sector and put up a 
stout plea for it in Its favour. The 
pubHc sector industries that are now 
working are able to produce goods ot 
quality and are able to reduce the 
cost of the produce. Besides, they 
are able to give so many amenities 
to the labourers and others. I do not 
know why the private .ector should 
oppose the public sector. The puhlic 
sector Is only SUpporting the private 
sector by sUPJllytng them with the 

raw materials and r i~ 

machines which are used in the pri-
vate sector. If the private sector 
exhausts all the projects that are re-
served for the private sector, then, 
it can have yet other opportunities 
tram the public sector industries. 
Till then, both the public sector and 
the private sector should be able to 
compete happily in the task at in-
dustrial production in the country as 
a whole. 

The Jha Committee report has been 
received and the Government ill going 
to take a. decision on it soon. If at 
all a new car is to be produced, I re-
quest that this new car should be 
given to the Dublic sector. Sindrl 
Fertilisers and Chemicals are produc. 
ing fertilisers. There is a great de-
mand for this fertiliser throughout the 
country. The Hindustan Machine 
Tools are producing fine machines. 
They have been able to reduce the 
cost of the machine tools. The Hin· 
dustan lathe which was sold for Ro. 
36.000 in 1957 is being sold to the con· 
sumers at Rs. 29,500 now. Almost the 
other industries have attained the tar-
get well before the stipulated date-
fixed for them. 

Now, the Ministry is proposing to 
start heavy machine building plants 
and wants them to go into production 
in the early years of the third Plan. 
While we are moving fast with regard 
to large scale industries, the improve-
ment and progress in regard to ancil. 
lary industries aTe not great. We are 
having very few ancillary industries. 
In Madras, for instance, there Is the 
cycle factory, but the ancillary indus· 
tries producing componen Is for the 
cycles are lacking. There are many 
public sector industries but many at 
them have no ancillary industries to 

• teed them with their needs. It more 
ancillary industries could be set up, 
and if the Government could help 
them, the cost ot the products tram 
the big industries will also go down 
and we can get cheap and good good. 
in that case. 
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Since heavy machinery projects 
are going to be set up, I would suggest 
that Madras may be given one heavy 
eneineerine industry. Preferably, the 
heavy electricals could be started 
there. While such an industry is 
started, many ancillary industries can 
be Bet up with the help of the man-
agement of the heavy indus.ry and 
the big industry can supply the 
finance, the technical knowhow and 
other facilities. Thus, a big industrial 
zone could be created there. 

Regarding small-scale industries, 
want to suggest a few things. Now, 
the small-scale industrial products are 
purchased by the Government at a 
preferential price of 15 per cent over 
that of the large scale industrial pro-
ducts. But this is not done with re-
gard to the purchases for the autono-
mous und"rtakings and other State 
undertakings. This procedure should 
be extended to them also. The States, 
I believe, have a greater responsibility 
for supporting the small-scale indus-
tries. They should also begin to pur-
chase these small-scale industry pro-
ducts at pret..rential rates. 

In Madras, the handloom industry 
is a major industry and the policy Is 
to bring 50 per cent of the handlooms 
into the co-operative sector in the 
Second plan period. For that, we are 
giving aid from the cess fund for 
development purposes and rebates. 
The Madras Government has exhaus-
ted all the money given under this 
aid. It has not enough money, and 
it is meeting the expenses out of Its 
own fund. The Madras Govern-
ment is asking for 50 per cent, of 
what it spends over and above what 
they eet, as grant from the Central 
Government. When I put a question 
last time on this subject, the answer 
was that It is again.t the pattern of 
usistance. I would plead that this 
pattern of assistance should be 80 
flexible as to support the industry and 
the co-operative sector and It should 
not depend upon the pattern of the 
aid. I hope the Minislet' will kindly 
look into this 8Bp<!Ct. 

In the south, there is ereat scope 
for more sugar mills. The Minister Is 
also in favour of it. I hope licence. 
will be given soon for starting more 
sugar mills lhere and the raw film 
factory and the aluminium factory 
will be set up soon, in the first or 
second year of the third Plan. The 
Government should take more and 
active steps towards this end. 

I want to point out one aspect In 
regard to th" export trade. While we 
are importing a lot of raw materiaJa 
for the industry, both small scale and 
large-scale, we are exporting a lot of 
raw materials that are required for 
agricultural purposes. For instance, 
there is oil-cake. We have been 
exporting oil-cake worth Rs. 6 crores 
In 1958. In 1959, we have exported 
Rs. 16 crores worth of oil-cake. 
This is som"thlng which I cannot un-
derstand. The' Ministry says that by 
the little amount of foreign exchange 
through the export of oil-cake we are 
able to purchase some more nitroge-
nous t..rtilisers. But at what cost Ja 
it done? We want to reduce the price 
of foodgrains. The price of oil-cake 
which is a very good fertiliser and 
is food for cattle is going up by 80 to 
85 per cent. How is it possible to 
reduce the price of foodgrains. There 
are so many other factors which allect 
the price of foodgrains but this is one 
of the things which I have mention-
ed. 

From my own experience, I would 
like to submit this. For each and 
every acre of land, we have to put 
one bae of oil cake as fertiliser. That 
means a cost of Rs. 25. One bag 
formerly cost only Rs. 13 or Rs. 14. 
The price has been raised to Rs. 25 
now, a rise of Rs. 12 or so. if It I. 
not possible to impose a ban on the 
export of oil-cake, I request that at 
least a maximum should be tlxed and 
this sort of unlimited export of oil-
cake should stop. 

The wage board recommendation In 
reeard to the textile IndusUy ill 
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accepted and any dispute is to be rel.-
erred to a tribunal. When it is defI-
nitely known that this recommenda-
tion is not acceptable to one party, 
why refer it to a tribunal and give 
rise to so many cases and appeals? 
Why should it not be again gone into, 
revi.ed and looked into by all the 
parties concerned? I think the Gov-
ernment should go into this question, 
refer it back to the committee and 
see that some justice is done. 

Shri P. C. Borooah (Sibsagar): Mr. 
Deputy·Speaker, Sir, in rising to say 
a few words on the demands of the 
Ministry of Commerce and Industry, 
I, at the outset, would like to take this 
opportunity to say something about 
the undeveloped condition of the 
State Assam I come from. I am the 
only speaker from my State on the 
subject and I hope I will be given at 
least 16 minutes time. 

Assurances had been given from 
time by the Government that efforts 
would be made to develop the under-
developed areas, but all the develop-
mental activities have beep founel to 
be confined to the areas wlllcn are 
lu1IIcientiy developed. The POliCY 
Btlltement of balanced development 
has not been implemented. There 
cannot be any dispersal of industries 
unless some concrete measures for 
dispersal Bre undertaken. 

There is not a single industry in 
the public sector in the State of 
Assam. In regard to the one which 
is in the ofllng-an oil reflnery-one-
third only is in Assam; two-thirds 
has gone to one of the most indus-
trially developed States of the coun-
try. There is not a single jute mill, 
cotton mill, paper mill, fertiliser 
plant or cement factory in Aslam, 
although the necessary raw materials 
are there. 

Along with the working at the 
Naharkatiya oil wells from the next 
year, 30 to. 35 million cubic feet at 

natural gas will be produced and uu. 
entire quantity of valuable product 
will either go to waste or be bumt 
away, on account of the failure on 
the part of Government to start the 
proposed project. for utilisation of 
this natural gas. It will be a colo-
ssal loss to the country. As such, 
I would request the hon. Minister ~ 
see that the proposed fertiLser plant 
is put up and expedited, so as to 
make USe of this valuable by-pro-
duct. 

Though there has been some im-
provement in the over-all position of 
our trade deficit during 1959, the 
trend of our foreign trade with the 
advanced western countries is dis-
couraging. While there was a rise in 
our imports from the U.S.A., U.K. 
and other West European countri"" 
by Rs. 112 crores, our exports to 
those countries rose only by Rs. 18 
crores. It is, however, gratifying that 
our trade position with east-European 
countries, Japan, China and other 
ECAFE countries was comparatively 
better, we have got a trade surplus. 
There is a growing lag in demand 
for our products in the advanced 
westem countries, mainly because of 
their restrictive trade pOlicies, and in 
the formation of the European Com-
mon Market of inner six and of the 
Free Trade area of outer seven. It 
io unfortun:ltc that these countries 
are persistently refusing to liberalise 
theIr trade policies which can help 
in correcting the trade balance of 
under-developed countries like India. 
Our Government has taken a number 
of measures for export promot:on, 
but in view of the national policy 
interferences by the advanced coun-
tries, they are not having the required 
amount of sUCcess to improve the 
situation. While we welcome the 
sending of our delegation to the 
Commonwealth Economic Conference, 
it is also essential that IIOme careful 
reorientation is introduced in our 
commercial policy. I feel it is high 
timc that we take serious steps to 
promote intra-regional trade, parti-
cularly amcmg the ECAFE countries. 
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There are already talk. on the sub-
ject, no doubt, but what is necessary 
is positive action. There must be 
trade and Gther economic co-open-tion 
among the ECAFE countries and our 
Government should take the lead in 
the matter. 

Coming to industries that are vital 
for our export trade, tea occupies a 
very important place. As one at the 
biggest foreign exchange earner, it 
earns to the extent of 20 to 25 per 
cent of our annual foreign exchange 
earnings. AB one of the biggest con-
tributors to the Inc!lan Exchequer, it 
contributes some Rs. 120 crores to 130 
crores in the shape of income-tax, 
agricultural income-tax and corpora-
tion taxes. As one of the biggest 
payers of duties, it psys some Rs. 20 
crores to 30 crores in the shape of 
export duty, excise duty, Assam 
Carriage Tax and West Bengal Entry 
Tax, besides many other levies. It is 
the biggest employer next to the 
Railways in the country, providing 
employment to a million of our work-
ers and part-t'me employment to 
another million; and with their 
dependents, about five millions of our 
population are being directly benefited 
by the industry. Some five crores 
of rupees the industry pays to the 
country's transport services includ-
ing the railways. It has a demand 
for some hundred thousand tons of 
• fertilizers produced in the country. 
Ind'an plywood industry is practi-
cally dependent on the tea industry. 
Coal, all, cement, ceramics and machi-
nery industries are vitally associated 
with the over-all progress of the tea 
industry. In the words of Mr. Betts, 
Chairman of the Indian Tea Associa-
tion: 

'"rhe tea industry had earned 
during the last ten years foreign 
""change worth Rs. 1,072 crores, 
an amount that would cover the 
overseas COSt at 8 dozen steel 
plants." 

Thus, the Indian tea industry plays 
a very great role in shapins the ec0-
nomic life of the country. But the 

saddest part of the matter i. that it 
is not fully realised by the Govern-
ment and the industry Is allowed to 
be drifted away. That I am not 
wrong in making the assertion will be 
evident from the fact that there was 
no mention of tea in the First Five 
Year Plan and no specific prog-
ramme of development of it was 
undertaken in the Second Five Year 
Plan, excePt an expectation of a pro-
duction of 700 million lbs. and an 
eXport of 500 million lbs. by the end 
of the Second Plan period. To the 
great credit of the industry, these 
expectations have been l ille ~  

early as in 1958, to which there is no 
parallel in the history of our indus-
trial development. The tea industry 
has got tremendous potentiality and, 
with a little bit of encouragement 
and understanding, and kindlier treat-
ment by the Government, it can 
achieve startling results in bulldlnjr 
up the economy of the country. 

I, therefore, . suggest that thera 
should be a definite plan and prog-
ramme for the development of the 
tea industry in the Third F;ve Year 
Plan, which should include a scheme 
of replantation of the over-aeed tea 
areas, modernisation of factories and 
extension of research benefits. For 
the implementation of these schem ... 
Government should set up a Tea 
Development Fund. 

There should also be a complete re-
orJentation of the Tea Promotion po-
licy both in India and abroad. The 
International Tea Agreement should 
be renewed and all tea producers 
should agree to set up a regulation 
machinery which, if necessity Brose, 
might be set in motion to keep produc-
tion at par with demand. 

Regarding taxation it needs no. 
mention that it is the highest In tea. 
The policy adopted in this regard has 
been a wrong one. It tends to tax 
on production rather than upon proBt. 
On the one hand, the industry has 
been asked  to step up production and, 
on the other, whether 8 profit is made 
Or not, tor every pound ot tea pr0-
duced, a. tax a. high as 50 nP . I.t 
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charged. 50 nP on a small unit as 
one lb. in the 500 million lbs. makes 
quite a big figure amounting to R3. 25 
crores. With this amount on its back, 
the Indian tea enters the world mar-
ket and faces difficulty before the tea. 
of the duty-free countries. Hence, I 
urge upon the Government to rationa-
l,se the taxes on tea, so that the 
Indian tea can reign supreme in the 
world market and, at the same time, 
prevent the capital invested in tea 
from being diverted to other indus-
tries. 

While I welcome the proposal for 
setting up the Plantation Wage Board, 
I urge that there mmt be a bearing 
of any increase in wages with labour 
productiv'ty. As far as possible it 
should be allowed to be developed in 
the natural course. 

As regards the starting of the Tea 
Training Institute at the Agricultural 
College at Jorhat, the matter has been 
long pending. I hear it is awaiting 
sanction from the Central Govern-
ment. I request the hon. Minister to 
see that the setting up of this insti-
tution is made early and the tea indus-
try is benefited by trained personnel. 

Coming to the question of National 
Productivity Council, I would say that 
in any campaign for increasing pro-
duction, which is the prime need of 
the hour, productivity plays a vital 
role. Looking at the various prog-
rammes and the progress achieved by 
the National Productivity Council, 
we have every reason to be proud 
of. It is doing very good work 
and in the years to come it 
will expand its activities. It has been 
able to set up as many as 36 local pro-
ductivity councils all over the country 
and more are in the offing. It has 
also launched a campaign known aa 
'In-country teams' for the exchange 
of technical knowledge among the 
industries within the country. For 
a1l these we need money. Our hon. 
Minister, Shri Manubhai Shah him-
self !IBid in one of the Council meet-
ings that productivity requires crores 
()f rupees. But It is found from the 

Demands for Grants of this Ministry 
that a paltry sum of Rs. 16 lakhs has 
been provided for this. I do not 
know what the Council will do with 
this meagre Rs. 16 lakhs except that 
they will exist only for the sake ot 
existence. I wish that sufficient funds 
be given to the Productivity Council 
to cont'nue its activities and achieve 
the desired objectives. 

As regards the State Trading Cor-
poration I would say that it should 
confine its activities to finding new 
markets for Indian goods and handle 
them. It should not come in the way 
of old and traditional markets handl-
ed through the usual trade channels. 

Coming to the question of quality 
control, it is very much to be regrett-
ed that on account of acfvities of a 
few unscrupulous businessmen, some 
of our products have lost foreign mar-
kets. This I think can be avoided by 
compulsory pre-inspection exporll 
done through the trade concerned on 
a voluntary basis. The other day the 
hon. Minister of CommerCe and In-
dustry said that if the efforts of the 
Indian Standards Institute to improve 
the quality of goods for export failed, 
then the scheme would have to be 
made compulsory that everybody 
made to join the Indian Standards 
lnst;tute. I hope oUr men in the ex-
port trade will read the writing Oft 
the wa1l and see that our export trade 
is made a success, 

Regarding publlc undertakings I 
want to draw attention only to four 
points. They are reasonable price tor 
the consumer, improved quality of 
goods, evils of monopoly avoided and 
overhead charges brought to ec()-
nomic level. The time has now come 
that the question of appointment of 
eminent industrialists as heads of 
public undertakings should be thought 
over and acted upon. 

Mr. Deputy-Speaker: The time 
has also come when he should finish. 

Shri P. C. BoroOIIh: Yes, Sir; I am 
finishing. 
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I feel that the appointment of emi-
aent industrialists as the heads of 
public undertakings may achieve good 
... ul1lo. 

My last point is about hand'crafls. 
There are at present two bodies func-
tioning for the development of handI-
crafts. One is the All India HandI-
crafts Board and the other is the 
Handicrafts Development Corpora-
tion. I do not understand the nece8-
mb' of these two Boards functioning 
tor the development of handicrafts. 
Theile two boards should be amal-
gamated Into one and it should be 
the responsib'lity of a single body to 
look after the development of handi-
craft!!. 
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.mr '1'Wf tr ~ !fori lfll'ifiI> ~ ~ 
lfTiiT ~ I <rofT ~ ~~ ~ 'ffi'f 

~it "IT m ~ I ,,!ff.ru. irq ~ 
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~~ i' ~~~~ 
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~ ~~ ~  i\:R ~ ~ 
. >ri: ~ If"I;TT 'fiT q;;f ~  ~ 

fif; ~ ~ 'l\'t.rr ~ri l it ~ 

'lft'I'Tlf ~~ ~~ ~ <n: ~ 
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~ri ~ ~ ~ t  'liT 
~~ ~1 ' 1 ~ 'If''lT''l' if ~ 
, ~ ~ .,.. '!@11l 'I>"'ft 

' l ~ I If'1:'lifT 'Ih ~ ~"'i l .rom. 
'fiI; ~~  ~ Of'f.;rr 'Ih m 
~'11' qT ' ~ 'f1l'1f.I; nrrfif ~ if; 
;>Jtlf W'1' ~ ~ 1I;;fm it 
"f[.q ~ ~i~  'Rift mf'i'li 
~"" r 'fir m'll<f ~ '{;;ft ~ ~ 
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"NIT"[ '!iT "9" "'Po"f M>TI I o;lfi' 

"'''f'lilT': ~  i\'t;f i ifI'i ~ 
"''lil': 'liT ~ ~ 'lim ~ f'li ;;frrft 
' i ~  ~r ~i  'liTqr.n 
.n 'liIf ~ <n: , ~  oR >itt 
~" ~ t ~ rr~  ~ ~" -

7 (Ai) LS-8. 

<!i1l1: ~  <mlr rn 'fiT IJ<r ~ q: 
~~ 'fIIi'l!T ~  iif9<fmfr'ft'Jl'r it 
~1 i ' '~"'r~~~ 

;;ftfil;oo ~~ ' h~ ""Ifiit I 
~, r ~, ~'lir ~r If 

~' 'r~r ' ttr ' i 'li ~ 

<n: ' ~ rr ~ 'iIT'T I ~r i!:q 
~ mIT .rr fiI; ~ q;m- ~' " t 
l ~~ ;;ftfil; il 'i 'it~ q 

il1llfT fit;fIf 'fiT 1 i' '~ ~1  "" '1Q'fIIT 

~ ~ 'Ht f<'f« ~ 'ff" ' i~ 
IffiT'I' 'Ih'tfll«r if ~,  l;q<f ;ft 

~~r tr 'Ii<: .t 'IIT'l' <t't 'H'IiT 'IiT't 
~ i ~i ~"  <mIT ~ I ~ 1Ji!; 
irq 'f1f'1' ~ i\:T 'flTT ~ ,," ~ 

Ii w ~ if'lii!:ff ~~ ~ 

"f"ffi< ~ rr ~ f'" ~ lJ$r ;fT"f;f '1>1 
~ f...,. I 

8hri Rajeshwar Palel (Hajipur): Mr . 
Deputy-Speaker, Sir, I thank you for 
giving me this opportunity to partici-
pate in this debate. Hon. Members 
preceding me have rightly congratu-
lated this Ministry on having succe ... -
fully augmented the industrial poten-
tial of the country during the last few 
years. The production in the exist-
ing industrial units had 1I0ne up and 
new industries have also been estab-
lished in the recent. years. But, un-
fortunately, there has crept in some 
kind of "onlroversy during the debate 
with regard to the role of the public 
~ t r and the private sector. As the 
time is short I would rather not get 
entagled in that, but I will straight-
away proceed and say that the pro-
gress made by the private sector also 
is quite impressive Bnd that made by 
the public ~ ' r is, or ~ r e  

phenomenal and widespread. For 
that the Ministry deserves the con-
gratulations not only of the memhcf3 
of our party but of the' whole House. 

Unfortunately. our statistics 'Ire 
neither comprehensive nor up-ta-date 
and they do not give us a very clear 



Demands MARCH 30, 1960 jor Grant.! 

[Shri Rajeshwar Patel] 

and exhaustive picture of the progress 
that has been made in the various in-
dustries. There arc many small and 
medium industries which also have 
made very satisfactory progress. 
Even the printed books'supplied to us 
by the Ministry giving the index of 
the progress do not give Us the full 
picture. 

WIDle there has been a general pro-
lI1'ess in the industrial production of 
the country I there are certain very 
unfortunate features of our develop-
ment, particularly with regard to in-
dustries responsible for the consumer 
goods. And, in the context of the 
economy as envisaged by our Plans 
and deficit financing, the riecessify of 
laying emphasis on those industries 
concerning consumer goods cannot be 
over-emphasised. I am quite aware 
of the fact that most of 
these consumer goods industries have 
to depend for their n ~ 

facture'd goods, on the supply of raw 
materials which have to be imported. 
Our foreign e~ h nge position has not 
been too happy. Therefore, if they 
have not been able to catch up with 
the requirements, that is fairly under-
standable. But all the same, the 
necessity of finding ways and means 
to make these raw mater;als available 
to these industries have to be found 
out. In these conditions, the Ministry 
has been able to keep the wheels of 
these industries moving and this is. 
really a creditable achievement. As 
regards the availability of raw mate-
rials for these industries generally, I 
have to make onE' sugge.st:on. While 
it WB.s very necessary to establish 
basic industries in our country. we 
should not have overlooked the neces-
sity of establishing industries which 
could provide the raw materials for 
the other industries to function more 
effectively. For instance, when we 
planned the expansion of the iron and 
steel potential of the country by three 
times the installed capacity before the 
public sector stepped in, at that time 
We should also have thought of aug-
menting production of special kind of 

steel that is required in the machine:, 
making and other industries. In fact, 
if We carefully scrutinise the import 
and what we are spending Over our 
imports, we will lind that a large part 
of the money spent is on items which 
could easily have been manufactured 
here if only We had taken good care 
and in good time. Unfortunately, even 
to this day, we have not been able to 
make up our minds with regard !c> 

the actual quantity of the special 
kinds of aHoy steel, machine tool steel 
that we would be requiring in the 
years to come and the proposal has 
been hanging fire with this Ministry 
as well as the Steel Ministry. I. d() 
not know where it has got stuck up. 
Even to this day we have not been 
able to make up our minds and the 
programme that is before the Govern-
ment seems to' be of an order which 
will again leave a good margin to be 
covered through imports which we 
will find very difficult to do in the 
years to come. Shri Ghose while he 
was discussing in the morning about 
the possibility of any appreciable suc-
cess in our efforts to earn more foreign 
exchange by way of exports, told the 
House that there was nOt any great 
scope and that we could succeed pro-
bably in augmC'nting our exports here 
and there but that would not make a 
very material difference. I entirely 
agree with him that the prospect of 
our being a vcry big exporting coun-
try is rather remote in the near 
future. In my opmlOn. the e~ter 

thing to do is to cut down ollr impor\.< 
which could be substantially cut 
down if we took good care to start 
the manufacture of raw materials that 
our industries require. 

Last time when this Ministry's d!;'-
mands were discussed. you were goad 
enough to give me an opportunity 
when I drew the attention of the 
Ministry to one very important indu5-
try of the country-automobile indus-
try. Since then an ad hoc committee' 
was appointed, popularly known as 
the Jha Committee. They have al-
ready submitted their report, and 
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they have rightly earned the thanks 
of the Country. They have really 
done a good job of it and gone into 
the details of the problem. Unfor-
tUI))'tely, they have not, for some 
reason or the other, found it possible 
,to make the:r r~ en ti n  very 
specific. But I take this opportunity 
to tell the House that my worst fears 
in regard to the ~ it  of the jr. t' ~ 

try as it exists today have been lore 
0)' Jess endorsed by them. In tl.l.eir 
recommendations they have very 
clearly said that the industry as It 
exists today is incapable df coping 
with the requirements. 

In fact, S'r, they have been making 
much of the scarcity of foreign ex-
change. and the Jha Committee had 
unfortunately to come to the conclu-
sion tha t (,ven in the year 1959 wh. '-
ever quantity of foreign exchange w c; 

asked for was l ~  at their disposa . 
Even then they have not been able to -
utilise them, and they have all through 
been /louting the directives of the 
Tariff Commission. They do not have 
any ('ost accounting system as asked 
for by the Tariff Commission. 

Under these circumstances, taking 
into account the great role of this in-
dustry in our economy in general I 
would only submit and suggest to the 
Ministry that the new car that they 
propose to bring out should be in the 
public sector, not because I am oppos-
ed to anything being put in the pri-
vate see tor, but because of the he~'r 

incapac:ty of the existing units ~  

cope with the task that is ahead of ' 
thf'm. I think it would be only right 
that we should start this industry in 
the public sector. 

8hri Ajlt 81ngh 8arbaoM (Ludhiana): 
Mr. Depu.ty-Speaker, Sir, the achievp_ 
ments of this Ministry have been cre-
ditable indef.'d in the year under rE'-
view both in regard to industrial pro-
duction as well as risc in the matter 
of export; but a particular matter for 
gratification is this, that there has 
been an increasing appreciation about 
the regional disparity that prevaill>d 
upon thl> industrial development of 

the country and the effOl·ts that were 
made to bring in a balance in such 
developments. 

I am glad, Sir, that the working 
group of the Small-scale Industries 
Board has recommended that the Gov-
ernment should set an example by 
locating large-scale public sector units 
in under-developed areas, and initiate 
a definite programme for develop-
ment of small units to work as ancilla-
ries to the large-scale units. This re-
commf"ndation, no doubt, is for the 
Third Plan period; yet, I believe, Gov-
ernment would do well in taking up 
the removal of regional disparities in 
the period tha t is left in the Second 
Plan period. 

In this connection, I would parti-
cularly draw the attention of the 
Ministrv to the position that is pre-
valent 'in Punjab. As the hon. Min-
ister knows very well, the programme 
in Punjab during the Second Plan 
period pertaining to large and medium 
indu9lries envisaged five sugar facto-
:ies, one co-operative spinning plant 
10 help the hand loom weavers of 
powerlooms in the small-scale sector, 
one textile finishing plant, one shoddy 
spinning plant, one hosiery needle 
plant and one electric furnace. Ex-
(Cpt for three or four sugar factories, 
We have not been able to accomplish 
.• nything else. The question is this. 
Punjab is very much backward in the 
matter of public sector projects and 
large undertakings. Out of the 20 
public projects and undertakings in 
th ~ country with a capital investment 
~ Rs. 538 crores, besides the heavy 
IOt,n9 advanced to such concerns, the 
Stllte of Punjab has got only one 
fertiliser factory, namely, the Nangal 
~ltili er  and Chemicals. When we 
r ~ so backward in the matter of h~  

in<!-Jstries, at least in the matter of 
l r~'  and medium industries, we do 
exp,,-t that the Government will give 
us ~'  attention. 

k this connection, I would parti-
cul""Jy invite the attention of the hon. 
Minnter to the report of the Punjab 
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Government her~ they have stated 
thus: 

"The large scale ,s('clor of indus-
tries in Punjab is under-deve-
loped. In 1956, the SLate had 
<mly 135 large and medium indus-
tries, employing 100 or more 
workers. There is an increasing 
pressure on the land, re-
sulting in fall in the standard 
of living in the rural areas and 
creatIng an acute employment Sit-
uation. Similarly, in the urban 
areas, (here are few openings for 
the educated youngmen. The tra-
ditional arts and vocations of the 
people providing them with full 
or wholetime occupationg have 
been dying out on account of 
mechanisation of production. 
Aahollgh the emphasis in the 
industrial structure in the State 
is on small scale industries. there 
is still a vast scope of develop-
ment. The most important bot-
tleneck in the development of 
small scale industries are lack 
of finance, unhealthy and non-con-
genial conditions in workshops, 
non-standard production, lack of 
technical skill and knowhow and 
inadequacy of market facilities," 
Now, you will be able to appreciate 
why the Punjab Government have 
not been able to complete the target-
they will never be able to complete 
the targets-and why it has 1 ~ n 

backward in the matter of larg' or 
heavy industries. The situation in 
respect of the large and medium n-
dustries in Punjab will be clear ,,-om 
what follows in the Progress Report 
for April 1956 to December 1959 of 
the Punjab Government; 

"'I'h£' programme under this 
head pnvisages State participation 
In the developmmt of II largo 
and medium industries at a total 
<:ost of Rs. 159:00 lakhs and expan-
~i n of industrial MuC'ation in the 
State. Four industries were es-
tablished during 1956-57 and an 
expenditure of Rs. 32'10 lakhs 
was incurred out of the total pro-
vision of Rs. 159: 00 lakhs. No 

further progress could be made 
in this direction due to licence 
difficulties. " 

This is very significant. I know that 
the hon. Minister is very keen on help-
ing the under-developed areas and 
the backward areas of Punjab and 
;uch other States in the matter of 
heavy industries, Yet, I cannot un-
dNst,nd Why in this particular mat-
ter, the licences were not issued. Per-
hap"". It was due to difficulties on ac-
count of foreign exchange shortage. 
All the same. there should be a sort 
of priority in (>,is matter. I would 
beg of the Gove:',,,,ent to see that in 
case the policy of the Government 
is-it is so now-that there should be 
a development of the backward areas 
and under-developed arc1S or less 
developed areas, there h ~r1 be a 
phased programme. and p:':orities 
should be fixed and particular atten-
tion should be given to heavy capital 
investment on heavy industries in the 
under developed areas and for attain-
ing a balance throughout the country. 
Especially all those regions which are 
backward in this respect should have 
a priority. 

I can see that Punjab has got ""r-
tainly a very significant position. In 
the matter of small scale industries, I 
am grateful to the hon. Minister of 
Industry for the help that he has been 
giving to that sector. But here too, 
let Us see what the Punjab has contri-
buted in the matter of production of 
bicycles sewing ma<:hines. hosiery 
goods, etc. Owing to shortage of 
time, I am not going into the details 
of it. In these items) the achieve-
ment of the Punjab people has been 
very significant. Yet, from what I 
have read from the annual report, I 
can say this that Punjab has not had 
fair deal in Several matters. Let me 
refer to the centres which have been 
created, namely. thp prototype_cum ... 
trainin.1i! r.entres. One of them ha!t 
be<>n situatpd at Okhla in Delhi. ano-
thor at Rajkot and the third at 
Howrah and the fourth is somewhere 
in Madras Punjab hac; bPen over-
looked in this connection. Attention 
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should have been gi ven to this sO far 
as Punjab is concerned, for the simple 
reason that those people who on their 
own initiative and effort are putting 
in so much energy and labour tor 
the production of consumer goods, 
shou ld be encouraged. 

In this connection, as I have said, 
the question of tlnance is very lauch 
important. The total flnar.cial help 
in the shape of loan that has been 
given during the last three years is 
Rs. 130 lakhs by the Punjab Govern-
ment and Rs. 39 lakhs by the Punjab 
Finance Corporation. Except for this, 
d<>spite the fact that in the report it-
self it is indicated that more than 
Rs. 27 crores have been given as loan 
by the State Bank, and other institu-
tions throughout the country Punjab 
has not been given any help. 

In the matter of training, technical 
.kill and know-how also no effort is 
being made to give any help to Pun-
jab. I submit that these are things 
which are most important. I hope 
the Ministry will give particular atten-
tion to this. As the hon. Minister Is 
keen, I do hope Punjab will be able 
to get that great help in the matter 
of development of small-scale indus-
tries, on which rightly there should 
be emphasis in industrial development. 

In this connection, there are two 
or three local is..ues to which I beg 
to draw attention. I am grateful to 
him for having settled satisfactorily 
the matter about supply of yarn. 
There is one thing however to which 
I draw the attention. In that case 
monopoly has been given to the 
spinners' Association. Instead of these 
import licences being given to the 
private sector and to the spinners' 
association. if they are given to the 
Sman Industries Corporation, not only 
would there be equitable distribution 
anlt adequate supply, but there would 
be reasonableness of pric" also. 

Besides this. I would draw attention 
to the excise duty on staple cloth. 
That has hit hard the smaller units. 
Many of the small units are closed 

and more than 8,000 people are un-
employed. The hon. Finance Milliner, 
in reply to my calling attention notice, 
informed that only about 1,500 people 
are thrown out of employment. But 
my information is about 8,000 people 
are unemployed, because of the excise 
duty. I hope the hon. Minister would 
consider this matter with the Finance 
Minister and give them relief in the 
matter of exemption. 

Shr; Manubhal Shah: Mr. Deputy-
Speaker, Sir, it is a matter of real 
satisfaction that throughout from 
morning till now, all the hon. Mem-
bers who participated have expressed 
some satisfaction at the perfonnance 
on both the commerce and industry 
side. The production of the indus-
trial sector has gone up in spite of 
the hm'dships through which both the 
private and public sector industries 
had to pass in the last two or three 
years, duE' to severe restrictions on 
foreign exchange. On the export 
front also, there has been a remarka-
ble t ise compared to what we had 
experienced last year, when there 
was a general world re 'e~ i n in 
foreign trade. Therefore, VIe are all 
very grateful to the House and 
through the House to the people for 
having appreciated this <'1'fort on the 
part of Government. But what I 
would like to urge before the House 
is that this result has not been due 
to any effort in a single 
year, but to a su<>tained industrial 
and economic po'licy since bhe na-
tiona} Government came to power. J 
would say that the industrial ~  

economic' policy could be well visua-
lized if I place before the hon. House 
a few figures to show how the econo-
mie and industrial policy of the coun-
try has been formulated and el~

rated from one Plan to another. 

In the First Five Year Plan the 
total investment in the public sect"r 
on large-scale Industries and mlnera', 
the House will recall, was about 
Rs. 60 crores; in the village and 
small-scale industries it was R •. 44 
crores and In the matter of electric 



Demands MARCH 30, 1960 fOT Grants 

[Shri Manubhai Shah] 

power-since the Plans have besun it 
15 now more or less a State function; 
and it is most intimately connected 
with industries as most of the power 
is consumed by the industries-it 
was Rs. 260 crores in the publ;c 
sector. The total investment under 
these three heads, which are directly 
connected to more or less all factory 
Indusbries was about Rs. 364 crorps. 
In the private sector, in the First Five 
Year Plan the total investment und« 
these three heads was: large-sca 1e 
Industries and minerals Rs. 340 crores, 
village and small-scale industries 
Rs. 88 crores--a recent compu1Btion 
by cevta in schools of economics goes 
to show that Rs. 1 worth of invest-
ment in the small indusutries and 
ill ~e industries by the State pro-
motes inves'Jrnent of about two to f""e 
limes the total value of the out!ay 
but. we in the Ministry have 1 l t~  

it on a more conservative basis, that 
IS two times, Rs. 88 crares g in~t 

Rs. 44 crores in the public sector·-
and power about Rs. 30 crores, mAk-
Ing a total in the private sector under 
Ihese heads of Rs. 458 crores, thus the 
total in the First Five Year Plan being 
aboul' Rs. 822 crores in the industrial 
~e t r  

In the Second Five Year Plan, due 
to the deliberate policy of glvmg 
greater and greater emphasis on 
Industrialisation, the total investment 
of Rs. 822 cron$ rost' to Rs. 2,755 
crores among them being Rs. 822 crores 
in public sector largp-scale industries 
and minerals in the Second Plan, 
village and small-sca1e i!ldustrie. 
n.. 180 crores and power in the puh-
lic sector Rs. 481 crores, making a 
total investment in the industJ'IaI 
sector, including power, of Rs. 1,483 
orores In the public sector and in !he 
private sector Rs. 850 crores on large-
.cale industries and minerals, Rs 3~  

crores on village and small-"'ale 
industries and on private power hou •• s 
Rs. 62 crores of inve.tment, making a 
total of Rs. 1,272 crores. 

Thus, the House win fully apprp· 
elate, from an investment of Rs. 3l'0 

orores over \Jhe 1\"e years of the First 
Plan, the investm"nt sharply rose to 
Rs. 2,755 crores in the Second Plan 
In the Third Plan we are going 10 
have a still greater emphasis on more 
massive indust.rialiSlill\ion and ~ 1'6t

r.cale industries and iner ~, from 
the ten1:ative outlay, will be about 
Rs. 1,300 crores in the public sector; 
village and small-sell!e industriL'S 
will be between Rs. 25U crores to 31'0 
crares, including loans and vario1Js 
ussistance. And we hope as a r~~ lt 

of the feelings expre"<ed in this 
House and elsewhere, W·' might 1in~ 

r.ome means and methods to raise t i.li3 
Investment on vi1lage and ll- l~ 

industries over Rs. 300 crores-and 
!Jower about Rs. 900 crores in I;"e 
nublic sector, making an estimated 
total investment of Rs. 2,500 r r r~  if .. 
the public sector on industrir· in - l ~

:ng !lower. 

In the private .ector, the Third 
Plan gross estimates are that invest-
ment on private sector large-scale 
n ~rie  and minerals will bs 

Rs. 1,250 crores, village and ... nall-
scale industries, by the same computa. 
tion of twice the ratio of the public 
investment, Rs. 600 crores and power 
Rs. 50 crares for the private power 
houses, giving a total estimated invest-
ment on industries of Rs. 1,900 crores, 
raising the aggregate industrial invest-
ment to Rs. 4.400 crores in the Third 
Plan. 

It should give some satisfaction to 
the House that the policy in the coun· 
try of rapid agricultural development 
and massive industrialisation is the 
only policy which can lift an under-
developed country like ours and to 
change the proportions both in con-
sumption. under-employment and 
unemployment from its levels of cur-
rent disabilities and weaknesses of 
various types that we are experienc-
ing to come to a stage of proper deve-
lopment in the future and in order 
to make real impression on the pro-
blem of unemployment. 

While I express satisfaction on t... 
rate of growth in industrial inv .... t-



Demands CHAITRA 10, 1882 (SAKA) for Gran.t .. 8794 

men t from Rs. 822 crores to Rs. 4,400 
crores over a period of ten years, I 
.should also caution the House that the 
various estimates made about the' 
industrial economy reaching the point 
of take-oft by an extra invemment of 
R.s. 25,000 crores in the next ten years 
may be correct, bu I having seoen the 
work on the field and more on the 
realistic basis I would not rather 
venture or .hazard to make any 
.guesses because a take-off point, as it 
is understood in economics, is more 
'Clf less a total self-reliance without 
any foreign long-term credit assIs-
tance to keep th" sustained growth 
and the accelerated growth of indus-
try. But apart from the growth or 
the take-oft stage of economy, I would 
certainly draw the attention of the 
liouse to the very great need for the 
still further and more massive Indus-
trial developme"l1t if the country Is to 
reach anywhere and cross the hwnp 
of under-development, and existing 
distress of unemployment, so that the 
self-sustaining growth of economy can 
be reached. That to my mind is a day 
for which we will have to strive for, 
more strongly, with greater vigour 
and removing all the laxity which our 
national economy today experiences 
in a large measure. That to my mind, 
in terms of aggregates, would be when 
the stage of economy of the country, 
would reach something like a produc-
tion of 25 million tons of ingot steal, 
per year in the power field 30 million 
to 40 million killowatls of installed 
capacity of energy against the Third 
Plan target of about 12 million killow-
atts and not less than 50 per cent of 
the national income to be derived from 
the industrial region. No country in the 
world with gross domestic production 
of less than 25 percent as we are ha-
ving to day from the industrial sector 
could think of a self-sustained growth 
of it.s economy or of providing any 
large measure of emplym.ent opportu-
nites. For that work which lies ahead 
of us for the next ten or fitten years 
all the people of this country, the pri-
vate industrialists, the public sector 
industries and the two Houses of Par-
liament all will have to work in fuU 
harmony ~ tng a wa1cbful eye on 

every weak link of the national eco-
nomy, strengthening it as we go along 
the road to massive industrial develop-
ment and agricultural growth and eco-
nomic development so as to reach some 
of these targets as early as possible. 

For this growlh of economy which 
has brought the industrial index tar-
get to 151' 4 from what it was last 
year namely, l3g· 7, that is a growth 
of 11: 7 poin Is and In terms of percent-
age 8' 4 per cen t, which has been the 
recorded rise in the last year, I must 
congratulate the private industrial 
sector for the very impressive record 
of work that they have put in in the 
last year. Even though many of us 
believe that the role of the public 
sector in this country in the comlnll 
years, at least for a decade or two, 
will be of a very major nature, one 
cannot fail to appreciate and must 
recognise without any reservation the 
great Tole that the private industry 
has played and what it has contribut-
ed to the growth tha t we witnessed 
during the year 1959 and before. 

When this industrial growth is being 
considered I would like to place before 
the House a brief picture of what we 
are trying to do in the public sector 
during the pendency of the Second 
Five Year Plan, and the Third Five 
Year Plan, which is lying ahead. As 
the House knows it is our 
gnod fortune that the Steel 
Ministry's tentative targets of 10 
milfton tons of coal are more or less 
million tons of coal aTe more or less 
being accepted. I do hope they will 
be firmly accepted in due course when 
the final Plan is approved by the coun-
try and the Government because 
without the basic steel which is the 
raw material, nutrition and strength 
of the national economy, it would be 
suffering a great dea\. These three 
years that we have passed, I know 
half the number of people whom I 
meet from morning till evening thelT 
real trouble had been the acute 
.hortallC of basic raw materials like 
steel, tin plates, copper, wool tops, 
rayon yam, various chemicals comP'>-
nents, alloys and 9teel sheets. The 
day should not come again In India 
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when due to any defect or any slip in 
planning we again face the same 
situation of acute shortage of tinplates, 
steel sheets, black sheets, galvanised 
steel sheets, mild steel plates, lighter 
sections, merchant steel and various 
types of steel, the scarcity of which 
we have experienced in the last three 
years in a very  very intensive man-
ner. I am quite sure that with the far-
si&htedness that our planners possess 
we wiJI be out of the woods as far as 
ateel is concerned. 

Now I will take those sectors with 
which the Ministry of Commerce and 
Industry is primarily concerned. Out 
of an investment of Rs. 1300 crores, 
about Rs. 360 crores or more wiJI be 
required for the sieel expansion and 
perhaps with the starting of the 
Bokaro stcel plant we wiJI be able to 
reach a target of 10 million tons over 
and above the expansion that may 
\Jlke place in the private sector. The 
Jninerals and the oil will claim about 
Rs. 390 crores leaving about Rs. 550 
to 600 crores for the projects of the 
Ministry of Commerce and Indusiry. 
Out of these, the most important 
project that we are undertaking is the 
heavy machine building plant at 
Ranchi: As the House already knows. 
this is going to produce, according to 
a revised target, 80,000 tons every 
year of industrial machinery required 
by the steel plants. the cement plants, 
th~ machine tool plants and various 
other heavy industries when the 
project will be completed. The invest-
ment will run to about Rs. 80 tl) 100 
erores and by 1964 we hope that at 
least 25 to 30 per cent of the leavy 
machinery requirements of the first 
Indian sieel plant at Bokaro-I mean 
the first Indian plant in the sense that 
the Indian machinery wiJI go into the 
steel plant!<-will be provided by the 
Ranchi project. We do hOlle that in 
tlle first year or the second year of the 
Fourth Plan we shall 'accelerate and 
complete this project rolling mills and 
with reduction mills and all other 
heavy materials so as to provide to 
the nation one compl.ete steel plant 
which could produce 1 million tons of 

steel, every year from the year 1966-
67. Therefore, it will be a matter of 
great satisfaction when this Ranchi 
project will be completed. I can 
assure the House that all the prelimi-
nary contracts have already been fin-
alised; the schedules have been drawn 
up and all the preliminary works have 
started at Ranchi. Those of the hon. 
Members who would accept our 
invltation to come to Ranchi would 
certainly tlnd, when they see the site, 
that as much work as is necessary and 
something more in aft accelerated 
manner is being done there. 

Along with this Ranchi project there 
will be two other institutes. One 
institute will train machine designers 
from the Indian engineers of experi-
(mce who shall be in future able to 
design indigenous machinery which 
would be produced in the country. 
The other institute will be for the 
foundry just on the lines of the 
Nottingham Foundrymen's Institute in 
Britain where the foundrymen of 
high experience will be trained from 
year to year. I am specially drawing 
t.he attention of the House to this 
becausc they are very vital for the 
future of the heavy machinery and 
industrial machine designing for our 
country. 

The next important project is the 
heavy electrical project at Bhopal. As 
the House already knows, we have 
now programmed for three heavy 
electrical projects, one at Bhopal and 
ther~ will be other two, one with the 
Russian collaboration and the third 
~ith the Czoch collaboration. The 
dctual sites for the other two electrical 
projects have not been decided as yet. 
But I can incidentally assure the 
House that all the theory and the 
principle of dispersing heavy indus-
tries as much as possible in every part 
of the country will be borne in mind 
because already claims have started 
coming to us that this project should 
go to a particular State or the other. 
I can give a general assurance that 
they will be set up at different l e~  
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As regards the production pro-
gramme, the Bhopal project is now 
almo.t programmed to produce from 
the original target of Rs. 61 crore tons 
per year upto Rs. 50 crore per year 
within the next ten years. AI; a matter 
of fact we all of Us discussed this 
matter with Lord Chandos and It 
might be possible to accelerate the 
production and reach the target with-
in 7-8 years.. This very year from 
June or July the production will start 
giving transformers and in another 
three years ·the first hydro turbo alter-
nator will emerge out of the Bhopal 
plant and by the end of the Third 
Plan we hope to give to the country 
Rs. 25 crores worth of hydel turbines, 
transformers, switch gears, control 
gears and all the other heavy elec-
trical equipment that can flow out of 
such a project. 

Incidentally I may mention hert' 
that we are very proud to say that the 
technicians and the trainees-8bout 
2700-who 'are being trained in Bhopal 
received very high appreciation from 
the British experts and Lord Chandos 
when he visited these works At ant' 
time Lord Chandos Was rather reluc-
tan t to agree to a programme of ar.ce-
leration, but when he and the other 
British experts saw our boys, they felt 
confident that any work could be 
attempted by these Indian engineers. 
Therefore, at a subsequeRt talk he 
wanted 60 m.w. steam turbines also to 
be included in the programme, and we 
are glad to inform the Hause that we 
agreed to that, so that steam turbines, 
along with hydel turbines, would be 
included in the Bhopal project. 

Over and above this, the Russian 
and Czech aided projects will also 
help to produce about Rs. 30 crort's 
each of heavy electrical equipment, 
making a totsl of about Rs. 80 to Rs. 
90 crores every year of heavy elec-
trical equipment out of these thr!'e 
projects. 

While I say these things with satis-
faction, I must caution the House that 
even these three plants, with the 
capacities contemplated, would not be 
able to· provide more than 60 to 65 per 

t'ent of the national requirements, and' 
we wiJI have to enlarge the projects 
and take further steps to see that we .. 
cover the entire reqllfrements of the-
country in heavy electrical equipment. 
Therefore, I would invite tbe co-
operation of the private sector. Th ... 
private sector should also initiate 
some schemes and projects for the· 
manufacture of these turbines, trana-. 
former, switch gears, drill gears and 
diesel generators, 'so that the publie 
and the private sectors together CRn 
make the country self-sufficient in 
heavy electric-al equipment... PoRIly 
as possible. 

As the House is already "ware, Ih" 
Durgapur coaimining project is being 
doubled from 30,000 to 60,000 tons to 
include 45,000 tons of coalminlng 
machinery and about 15,000 tons of 
mineral oil, petroleum and other 
exploration drills, riggs jigs etc. Even 
in this 45,000 tons of coalmininll 
machinery. we are trying to include a 
diversified programme, to have mining 
equipment for iron ores, chrome ores. 
bauxite and various other types of 
minerals. Therefore, this Durgapur 
project is going to be one of our vcrv 
fine projects which will give a great 
boost to the mineral industry. 

About fertiliser projectors, as the 
House is already aware and as the 
hon. Shastriji mentioned the other day 
in the Federation meeting, a target 01 
one million tons of nitrogen PPf year 
has already been approved for the 
Third Plan, of which about 800,000 
tons will be manufactured in thr. 
public sector with the present fOlu' 
public sector projects at Rourkela, 
Neyveli, Nangal and Trombay, and 
three more new projects-three or 
four-proposed in the public seclor In 
the Third Plan with an investment of 
about Rs. 125 to as. 130 crores. Hpr" 
also, the co-operation of the private 
sector will be most welcome to the 
country, because fertiliser is a com-
modity for which there will always 
remain a constant and insistent 
demand. As a matter of fact, during 
the current and next Plans it would 
be better 10 licence import of ClOmple", 
of fertilisers on a liberal scale if we 
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can afford the money, or even if we 
have to economu;;e on other sectors. I 
know I am speaking in the presence 
of the Finance Minister, but it is im-
perative that in the next three or four 
years we should permit imports as 
large ·a quantity of complex of fertI-
lisers as possible. to meet the require-
ments of money crops, agriculture, tea 
and coffee plantations etc., because 
every rupee invested in fertilisers will 
yield to the nation two or three rupee" 
of national gross product. Such im-
ports of fertilisers on a liberal scale 
till our fertiliser plants go into prv-· 
duction will be most beneficial. 

Regarding drugs, the House already 
knows the details. I shall not repeat 
them, but I would like to say that by 
the third year of the third Plan we 
shall be in a position to prodUce prac-
tically every basic life-saving drug, 
antibiotics, sulpha drugs, alkaloids, 
synthetic drugs, vitamins and all the 
other intermediates required. '111e 
total value of drugs and immedlates 
to be produced in the public sector 
will be Rs. 40 to 45 crores per year. 
We are fortunate in having collabor-
ation from the Soviet Union as well 
as the West German firms of Bayer and 
Hoccht and others. The West German 
plant will be perhaps the first to 
manufacture such complex and diffi-
cult intermediates of organic chemi-
cals in the whole of the Asiatic con-
tinent. 

On the machine-tools side, the pro· 
duction of the Hindustan Machine-
tools Ltd. is already being trebled 
from 600 machines to 2000 machines, 
and we are planning two more me-
dium type machine-tools units. As 
my hon. friend from Punjab and 
other Members had urged, it is our 
endeavour to see that these machine-
tool plants will be dispersed in as 
many places as possible. Shri Nagi 
Reddy made a reference to the Praga 
tools factory. We are already doubl-
ing it up and making it practically as 
·big as the Hindustan Machine-Tools, 
to give satisfaction to the State of 
Andhra Pradesh, and It will make 

also the precision machine-tools as 
well as various other items of engi-
neering industry. 

On the heavy machine-tools side, 
the House is already aware ·of the 
collaboration with the Czechoslovak 
Government who have given us good 
technical know-how and credit. The 
heavy machine-tool project will be one 
of the very complicated and difficult 
projects, one of the most difficult pro-
jects, if I may say so, of all the heavy 
Industries that we are contemplating. 
We are not quite sure of the size, but 
We do believe that about 15,000 to 
20,000 tons of machine-tools per year 
of a11 heavy varieties will begin to 
be manufactured in the Czechoslovak 
project, as soon as it goes into pro· 
ductJon by 1964-65. 

Then, there are three small things 
that I would like to mention; one IS 
the raw film, the second is the watch, 
and the third is the sulphur pyrites 
project. 

The raw films project has been one 
of the most difficult projects, but we 
have been lucky to secure the colla-
boration of the French firm of Mis. 
Bauchet. There have been some mis-
givings in the minds of the film pro-
ducers and" users, but I can assure them 
that we are taking the greatest care 
about quality and about 50 to 60 per 
cent of the national rC'quirements of 
photographic films, cine-films and 
X-ray films will be covered by this 
project, and if there are any shortages 
or otherwise need for high"f qualJity 
goods, if neoessary, we sh" 11 h ~ tn 
import some of the raw films for somfl' 
time. 

Here also, I would invite the co-
operation of those Internationally 
famous raw-film manufacturers who 
had so far kept themselves a little shy 
of India, and they have kept them-
selves away from collaboration with 
us, and say that they are most wel-
come to come to this country aad 
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collaborate with us to produce the 
best of the raw films that they claim 
to produce in other parts of the world. 
Over and above their coming to colla-
borate with us, if they still want to 
have a unit of their own, we have no 
objection. In addition to the unit that 
we shall be having with their colla-
boration in the public sector, if they 
want 10 have a private unit, if they so 
desire to put it up on their own, we 
have no objection. 

ThIS will be one of the very com-
plicated chemical lines of raw film, 
where we h'ave decided that we shall 
manufacture every basic raw material 
also of this industry. Up till now, 
many questions had been raised in the 
House, but the offers we have receiv-
ed so far were all lame-duck ofters; 
they only wanted to do some pigmen-
ting ana spreading of some gelatine 
un sonU' imported cast base to be 
brought from outside. That is not the 
way thc' Indian industria] programlne 
could function, and such a thing, was 
not, therefore, acceptable to us. The 
French firm, fortunately, has accepted 
all OUr conditions, and has given us an 
agreement for collaborating with us 
to make the base. to make the raw 
film, to make the X-ray film, and to 
make the photographic film, that is, 
about 3' 5 million to 4 million square 
metres of cine-films, about half a 
million square metres of X-ray films, 
and hal! a million square metres of 
photographic films; and in the various 
other ancillaries and auxiliaries pro-
ducts also. they have promised us 
thf'ir collaboration. 

Regarding the watch factory, there 
have been some doubts, but on the 
whole it has been well received. There 
have also been some doubts expres..qed 
as to why Government should go into 
the public sector on an item like 
walch. Here, I would only remind 
the House that a watch though it looks 
so small, is yet one of the most com-
plicated and most precise machines 
·and instruments that one can produce 
through an industrial hase, and, 
therefore, it was found necessary t,) 
train YOUD, men from this country 

who could be thoroughly well-versed 
in course of tillie, as a result of train-
ing in the public sector watch indus-
try, and who may be able to or be 
enabled to start their own industries 
and spread them in the far corners of 
this country in every State. It would 
be very necessary to decide with con-
fidence in this matter, and, therefore, 
a public sector project was selected. 
The Japanese Citizen Watch Co. is one 
of the very highly qualified companies 
with a high international reputation, 
and we are glad that an agreement 
has been finalised. 

The han. Member from Kashmir, 
Shrimati Krishna Mehta wanted the 
factory to be located in Kashmir. We 
have the fullest sympathy with the 
case of Kashmir, but this is a hilb 
precision tool where even ... e were 
shaking as to whether we in the 
public sector should undertake it, 
because the private sector itself would 
find it extremely difficult to initiate 
such a difficult programme. So, it will 
be very difficult to put up such a plant 
in a place like Kashmir, where 
machine tool techniques are not avail .. 
able and where high' precIsIon 
engineering and environment required, 
for such a basic difficult industry like 
a watch factory would not be there 
But we can assure her that there are 
various other types of industry which 
we are contemplating and which we 
have already initiated in Kashmir. In 
the case of the watch factory I every 
foreign technidan who came here, 
every team which came here, wanted 
to start it only in BangaJore because 
the Hindustan Machine Tools factory 
is there. There we have hundreds of 
YOU"1g men who know how to handle 
machine tools. In the ultimate 
analysis, ;a watch factory is nothinl: 
else but a conglomeration or aggro-
jlate of different types of hln~ 

tools. 

As regards sulphur, I can only say 
that we have been extremely lucky to 
have struck iron pyrites of a rich 
variety in Amjor. Now we hope to 
raise the production from 100 ton. per 
day to 400 tons of au\phlU' per 48,.. 



Demand" MARCH 30, 1960 for Grants 

[Shri Manubhai Shah] 

This was a commodity which wes all 
the time b('having like a mirage, 
always esoaplng by the time we had 
reached some source. This is the tlrst 
time that in Amjor we have been 
having a iucky strike where about 10 
million tons of high grade iron pyrites 
have been located. The expectations 
are 9 to 10 times more than tha (, 
which will make the country in a 
major way more or less self-sufficient 
or at least less dependent on imports 
from abroad. 

Regarding the NEPA Mills, 1 ,,,,,, 
assure Shri Ramsingh Bhai Venne 
that though he congratulated us quite 
a good deal on the progress made, we 
are not yet at all satistled with tile 
progress of NEPA. We have got to 
improve the quality, we have got to 
reduce the pri>:'€' end we have got tu 
in~r '  thE" production. Therefore. 111 
the Third Plan period, we are going 
to double the production from 100 
tons per day, that is. 30,000 tons per 
year. to 200 tons per day, namely, 
60.000 tons per year so far as news-
print at NEPA is concerned. 

Mention was made of the private 
spctor industries, My hon. friend, 
Shri Nagi Reddy. pointed out that w(' 
are giving too much impetus to 
foreign capital. For the information 
of the House, I may mention that In 
the last three years, 1957, 1958 anu 
1959, we have approved-these tlgures 
are. of course. under-estimates and 
not complete the final tlgures will be 
tnnrh more-44 Cflses of rei~n 

technical collaboration in 1957, 91 
cases of foreign technical collabora-
tion in 1958 and 175 cases of foreign 
technical collaboration in ] 959, mak-
ing a total of 310 eases. I hope the 
House will appreciate that if out of 
them, about 20 or 23 are such projects 
where there is a majority of foreign 
participation, that is not a thing about 
which we should be so much anxious 
or worries. Out of 3]0 or more pro-
jects, about 23 are with a higher 
element of foreign participation. Here 
I would say what the national policy 
I •. 

Shri Nag! Reddy: May I just in-
form the hon. Minister that according 
to my calculations on the basis or 
figures given to me in answer to a 
question, it is not out of them that 
only 10 or 20 haVe been with a majo-
rity foreign participation? In 1958-
59, out of the cases of private capital 
collaboration that have been allowed, 
more than 50 per cent of the number 
of companies have been allowed with 
more than 50 per cent of the capital 
from for"ign colJabo1'Qtion. 

Shri Manubhai Shah: I do not under-
stand how he goes by that. I may 
tell him in absolutely realistic term. 
that out of the 310 cases of foreign 
tech:lical financial collaboration 
approved by the Government of India, 
about 23 cases,-Bs a matter of fact, 
the number may come to le3S than 
that; but I am taking his own tlgure--
are with a majority of foreign tlnan-
cial participation. 

Shrl Narl Reddy: May I read our 
the answer given? The total number 
of companies allowf>d with foreign 
capital participation was 45 in the year 
1958-59, out of which 23 companies 
have been allowed with more than 5() 
per cent foreign capital participation. 

Shrl Manubhal Shah: I have given 
what the present estimates are. I 
was going to mention that the policy 
of the Government is to welcome 
foreign capital in all industrial deve_ 
lopment with the proviso given in the 
Industrial Policy Resolution that. 
ge:'lerally we prefer that Indian par-
ticipation should be the majority and 
the foreign participation should be 
below 50 per cent. But where the 
techniques nnd skills are rather speci-
alised or important to natiopal eco-
nomy and where it is not undesirable 
for the national economy to have 
foreign participation with a majority, 
there has been no barrier, even under 
the Industrial Policy Resolution of 
1948 reiterated in 1956, in the way of 
foreign capital having a majority with 
the approval of th" Governme'!lt. 

We have been very cautious and 
careful to see that every project i. 
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scrutinised before a foreign majority 
project is approved. But 1 would like 
to say this that the foreign countries 
. have been giving us valuable assistance 
.and the House has appreciated this 
matter from time to time, that for an 
~ er- e el e  country lacking in 
skilled functions, it is necessary that 
those who had the opportunity of 200 
years of industrialisation should come 
forward to our assistance through the 
well-ome given by us and help us to 
industria lise our country in these diffi-
cult and dlversifled lines. 

1 wi,h to mention about the private 
sector industrIes. l1.egardmg 1extlles, 
I am not going into details. All I can 
say is that more productlOn and. more 
productIOn is the answer to tne pre-
sent pflce quesllon of textiles. Day 
before yesterday, hon. Shastnjl had 
appealed to ousiness and 1 nad appeal-
ed from ~  lime ana again ami 
:I do take this opportunlly once more 
io suggest to the industry tnat all 
!heir difficulhes ana troubles are LteIni{ 
!borne in mind. We have assured them 
and are assuring them as mucu cotton 
as they want through indigenous's, 
well as imported sources and It Wll! 
be in the Htness of things that tne 
private sector, as they have risen in 
the past. would Mse to the occaSion 
"to produce more ana more textllCS. 
"that alone will bring aown tne prlt:es 
in thc ultimtae analysis. They have 
,done very well 181t year and In future 
Wf.' f'XDPct them to do better. 

The House will be iliad to Know 
that we have approved 4 types or 
automatic looms, the Sakamoro, the 
To)'da, the Ruh and tne I<.evo Which 
"' ~i1l be manufactured in thi~ country 
llnd which will helD to solve one 01 
ih. basic problems 01 this industry, 
namely. modernisation. Once these 
autom"ati[' looms are made--Nuti. 
-Sakamoto, Kcvo and 'l'oydo are flOme 
of Ihe h •• I-they will heIr us to pro-
l ~  better cloth for fXl)Ort ~ well as 
for inteorna1 consumptIon. 

On ('('ment I need not mention any-
thing because the facts r~ well-known, 

Shri Narayanankutty Menon: Re-
garding textiles, may 1 ask lor a clari-
fication, Sir? Regarding the pro-
duction of long-staple cotton, la,t tl ~ 

the hon. MinISter said thai productioll 
of long_staple cotton should Oe under-
taken on n large scale. MallY people 
in Kerala took to it and lutcr 0:1 
when they were aucllonca, i~ WllS 
found that they could fetch a price 
which was one-tenth the actual cost 
of prodUCtiOn and a11 those people 
are suifering. Now, t..\tey have repl".!-
sented to the Minister. I wan! to 
know whether the MinIStry has takell 
any steps in respect of those people 
who are actually prodUCing long-.cale 
cotton and sevlng forelgn cJl.changc to 
give them reheX. 

Shri Manubhai Shah: The question 
which my hon. friend has put silollid 
be put to the Ministry 01 E'ood anJ 
Agriculture. But I can assure the hon 
Member that we shall l ~  h;; 
feelings because I do not know Ihe 
actual facts. All I know fronl g"ll~r l 

contact with that Minis!r, is that every 
~i t n e is being liven for the grow .. 

ing of long-staple cotton and In the 
last 4 yea .. and the rise in production 
has been due to their efTorts. But I will 
certainly convey this feeling to the 
Food and Agriculture Ministry, 

Then, regarding the automobile i:l-
dustry it has been one of the Cinde-
raIl. indu.tries of this country, Cri-
ticism has been pouring from variou-; 
quarters (Interruption..), All I can 
say is that I have ahvays felt that for 
an under-developed country like ours, 
the private 3utomobil{' industry has 
done very well and has dO!le really 
good work for this coun'ry. They 
have produced cars vphicle:i and other 
trucks of various types, the trail 
loaders and smaller trucks and othf'rs, 
whieh an undC'f-d(>veloped country 
could ferl proud to produce. 

Having done SO I should ' ~l~  

them about what tho .Iha Committee 
has suggested. They ,houJd imme-
'iiately undertake-a, they have al-
n~  started taki:lg to it-t() instal 
all plant and machinery so as to make 
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the whole vehicle and all the vehicles 
produced, practically 85 to 90 per cent 
indigenous within the shortest 'pace of 
time. The necessary foreign exchange 
we have been granting them; and if 
more is required we are prepared to 
grant. But we will not allow them 
merely to hall and retard the growth 
of the indigenous content of this in-
dustry. 

On ancillaries also the Jha Com-
mittee has made very good and 
knowledgable observations. At one 
time it was believed that the ancillary 
growth is rather small. Many Mem-
bers have been repeatedly saying this. 
But this has been analysed in the 
chapter on the Ancillaries of auto-
mobiles. More or less OUr ~'r  b 

following a pattern of the continent, 
aiming at the production of a 
large proportion of the thing. The 
Improvement of the ancillaries i~ 

going on an accelerated scale and we 
are going to give greater boosting to 
the ~, ill9 r  i;1du.;tries in the Third 
Five Year Plan. As a matter of fact, 
in order to make the growth of an-
cillary industry possible, we are think-
ing of functional industrial estates in 
the Third Plan. 

That is, there will be some estates 
which will be devoted to a complete 
variety of ancillaries required for a 
particuLlr industry. That je::. if the 
automible industry consists of 4,380 
parts or so, then We shall try to parcel 
out in one sector of one single estate, 
practically all the components required 
for the automobile industry. Like 
that, half a dozen or more junction in-
dustrial estates can grow for this. 

Similarly, for radio component;. We 
will try to see that all the components 
that go into the radio, about 130 or 
140 of them-are properly parcelled 
out Rnd produced at some of these 
in ~ri l estates. There would b€' 
many of such junctional industrial 
fstates in ditrerent parts of the coun_ 
try so thAt intensive attentIOn eould 
be given to the scientific growth of 

ancillary industries which, in turn. 
would spread to the different part. of 
the country. 

18 hrs. 

I Wd; tuuching t!'te subject of auto-
mobiles and han. Members may "ot 
pardon me if I slip ov,'r the matter 
of people's motor. When hon. Sh~ tri

ji was the Minister of Railways, he 
gave Us i ln~  Trains which were 
mitiated in his time. I do hope and I 
can assure the House tho. t as the 
Commerce and Industry Minister, 
during his time, we will have the 
people's car; car of the people, manu-
factured by the people for the people 
of this country. 

Shri M. L. Dwivedl (Hamirpur): 
We want i:1dustries for the people; a 
elir IS not .Jar the ~rl" .... "t~r-

1'upuons.) 

Shri Narayanankutty Menon: By the 
tlme the cal' comes In the mark.et, the 
Finance Mmister would have marie it 
cost Hs. 50,000 .... (InterrUptions.) 

Shrl Manubhal Shah; There has 
hlOCe ur ·less been insistent demaf"'d 
from the people. Every hO:1. !\!{'m-
ber has J..,,,en pressIng that for thE' 
lower middle Jncome group we shoultl 
have a car within the price range of 
Rs. 6,000, 6,500 .... (interruption".) 

Mr. Deputy-Speaker: Rival claims 
tor the car rne l t ~ , now it'lP.il'? 

Shrl ManubhaI Shah: Just as we 
have Jantu. tralns, we wlll have janta 
cars at tne carllest possible thn~, J. 
am not gOlflg mto the merits. 'Ve 
shall try to gi ~ it the maximum con-
sideration .. 

8hrl D. C. Sharma (Gurdaspur): 
"I'lJnt will h~ the PrIC'" in t' ~ Haclt 
markF.tl 

Mr. Deputy-Speaker: That price 
wUUld not be told by t.he hOll. 1(',·,,-
ter but 01/ toe other peoplp. .... l ,t~ .. 
7·UTttl()1J.1':.' 
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Sbri Manubhai Shah: Once there is 
mass production of these cars, all the 
""o"fl'tt:s wnJch are rightly ex.pre;;w'f'i 
by tno hall. Members will vanish It 
J" tne ~, r n  that has produced th ~'e 

l ~ll  ons, tnat 11a8 upset OUr l'ryd H ... 
'JIJ@Y t,)r tUe last. one or two years. 
onCe i.hC3(-baSIC things are product'd, 
II wlll give a growth to the motod· 
,ation and wIll beDetlt the r;o:ist'l\II 
automobile industry by increasing the 
0t'mr.l1ds ~  it will stimulate t~ -  

growth of motorisation. In this en-
d,"'ellr, ~ will try to take th" help 
of ((," private "ectnr wherever it hu 
the capacity to produce the component 

rt~  from the present inshUed ~ .. 
c.ty. . 

~  i1'0111 the booklet circulated tf') 
the hon. Members. they would be it} 
5. J..IC'snion to notice the good r n~ ,  

t!l the manufacture of industrial 
machinery. I may summaries the 
r ~ t l"l  1'he sugar mar.hinery '11ft! 

made the maximum progress. This 
!1E"2," we are installmg lour complet.e 
sug3.r plants each of WfllCh CBn -cruBb 
t , - ,~  tons of sUll"rcane per day. 
'rh~ indigenous content js 80--85 per 
cent and only 10-15 per cent foreign. 
We shall be able to deliver 8-9 com-
plEte sUj!ar plants I" the next year and 
from 1962 onwards eery year 21 
plants would be produced per yea. 
durin!! the Third Plan wlli"h woulc1 
ri-,., tiS lOti unitS In flve years of 
which about 60-65 will be perhaPtl 

in~ to t.he new sugar factories and 
40-45 for the replacement. of tlte 
eXlstinf( or expansion of thr. f""!xist,ng 
factories. 

About cement hint ~r -- rr~ hope 
with the three factories going uP. in 
1962. we shall be able to deliver six 
complete cement plan ts per Yellr from 
J962 onwards, each with a capacity of 
600 ton' ppr day. Therefore, tu 
achieve the cement targets of li--15 
million tons in the Third Plan we 
may not have to depenJ upon imported 
machinery. Similar progres, has been 
made in the paper mar.hinery, C'JrtELin 
attempts have been made and ,ome 
plants will bp. delivered hut t.he pro-
gress is not as t:ood as ill the Rugar 
Or cement machinery and Wn do hope 
that within the next one year. as 

offorts are going on, We may be l~ 

to have flve 50-ton per day paper 
plants per year for the establishment 
of paper t ri~,  I would here urge 
the need which VIE: are emphaslsing fm' 
!.he small_scale paper units. It is our 
hope, now that ~ have licensed thr"" 
manufacturers who will deliver to us 
20 to 25 plants per year of 5 tons to 
I a tons and below at a cost of about 
Hs. 10 lakhs to Rs. 15 lakhs, We may 
be able to e.tabiish in the remote 
corners of the country, in nrder to 
disperse the paper industry, about 
200 to 250 small-scale plants in the 
coming five years. 

'Shrl Nagi Reddy: What about paper 
from bagasse? 

Shri Manubhal Shah: Paper is 
already being produced from bagn5Sr 
Shri N agi Heddy is probably refer-
ring to newsprint. Newsprint is not 
being produced from bagasse. We 
,il"d it very difficult to produce. 
Paper is already being produced frum 
bagasse in many factories. MOB! of 
the new t ' e~ Eire coming up only 
based on bagasse. 

On the textile machinery front we 
expect the requirements to be of the 
order of Rs. 30 crores per year. We 
hay£, now formed certain gtoups of 
manufacturers which are in the stage 
of formation. The present annual pro-

ti ~ of textile machinery is about 
Hs. 9 crores to Hs. 10 crores. They 
win drliver to the country in the next 
1wo to three years about'Rs, 20 ('rare, 

rtt~ of machinery per year, 

r !J,ve alreadv dealt with the matter 
of moehine tools. I will now come to 
the l!lst point, lind that is about th£! 
sma::·<;cal(> in ~ ri ~, 

An hOD. Member: Last point from 
ehl~ l 

Shri Manubbai Shah: Sir, about 
sma!J-scaJe indu!'ltries, which is dearest 
to t~,e heart of the Minister of Com-
merce and Industry and all of WI. r 
ttl~l1  swear hy the ftmal1-!"cale i'1-
~rle  because I do ~li '  that ~ 

f;lT :1.<; empJoyment problem in the 
cour:tTY is concerned and produc!ion 
c,f (onsutnt'r goods, it can be met 
;arg.ly by the spread and aceeleration. 
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of small-scale industries, including 
khatli, handicrait, coir, silk, mechani-
sEd small-scale industries, handloom 
dc. All theSe industries hRve ~e 

weI' in the Second Plan. 

The allocation of the Third Plan 
has been to the extent of Rs. 2110 
crores to Rs. 300 crores. But we do 
hope that the vitality and the crying 
need which these industries pick out 
from every corner will make us rcvi!;p. 
·our thinking on this more and more 
:and we will have a larger investmf-'nt 
;n the Third Five Year Plan. 

Sir, there has been a feeling that 
in the Punjab, as the hon. Member 
was saying, prototype factory is not 
being given. J can assure him that 
even in the French Prototype Centre a 
portion of the instruments has lre ~r 

been decided to be put at Ludhiana 
because Ludhiana is the nel' e- entr~ 

.of small industries in the Punjab. We 
have also aS3ured in the Small Indus-
tries Board that every Stale in thi~ 

·country will have one prototype cen-
.tre, either of radio components Or of 
loCanned fruits and vegetables or of 
electr1cal instruments Or of mt!chani· 
cal Cilld other instruments or like the 
foundry and light engineering ,,, 
Howrah Or the machine tools in lflP 
'West German Project in Okhla. With-
in the Third Five Year Plan perlO<I 
we nre endeavouring to provide every 
State in the country with one major 
prototype' centre. and Punjab will 
not mi .. the bus. it will perhap. be the 
first to get it because it deserve" it. 
most. 

An hon. Member: What about 
Batala' 

Shrl Manubhai Shah: Places will be 
df'termined in courSe of timp by tt·rhR 
nieal experts. 

Here I was trying to menrion only 
this, that there has been some referCl1-
~  about curb:-t on consumption. res· 
triction on consumption. For a CQUII-
try of such low consumption as Indj., 
and with such a vast population with 
an absolutely low income of ~  2~  

-to Rs. 300 per year, whon we think 10 

realistie Or practical terms, curl:,s on 
con;;umption at the moment are uot 
very realistic of practicable. We will 
have, therefore, to produce more and 
more n ~r goods to catch up WIth 
the rate of growth in national in\!ume 
particularly in the pOOler sectors and 
all that the Ministry of Commerce 
aud Industry can appeal to the privale 
industry in the large-scale, medtuln-
scale and small·scale sectors and aU 
public indu.tries is to prodUce r~ 

and more consumer goods so that __ h ~ 

demands could be stimulated, tne 
national income can be re-absorbec\ 
through larger volume of wage goocLi 
and which in turn will work as an an-
ti-infiation'ary measure for a fast deve. 
lopment economy. Therefore, in that 
particular matter the small-scale and 
medium scale industries have to play 
a major role. 

In this ~ nne ti n, industrial estate:; 
hi. one of our principal instr.1lllents of 
propaganda. I am glad to inform the 
House that for these estates Rs. 27 
crores have been tentatively allotted 
which may be sufficient fOr 300 major 
industrial estates and ~ 200 rural 
industrial estates. We have taken full 
cognizance of the feelings in this 
House that rural industrial estate:! 
must become an important r gr ~ 

for spreading industries in the villag..,. 
In the Second Plan we had only %0 
of them; we have not yet completed 
even those 20 estates. But in the 
third Plan we believe that We sh 111 
estabH.h 200 rural industrial estate. 
in different villages, the villages hav-
ing a population of less than 5,000. 
We have defined a village in the Plan. 
A village means an area with a popu-
lation of less than 5.000. Besides. 
these 200 rural industrial estates 
in the th;,'o Plan. another 300 other 
industrial estates in city. urb3n, senu-
urban ~  other areas will be started, 
as against about 100 industrial estate, 
in the second Plan. 

To make our promises more Pp.rfeC"t 
so that people may not disbelieve what 
we arE" saying. in the nE"xt year also 
~ have included ten to 20 industrial 
estates for the backward areas like 
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Etah, Jhansi, etc. There are very 
many backward areas, and 1 am mere-
ly mentionL'lg some. There are back-
ward areas in Rajasthan, some back-
ward areas in Uttar Pradesh and West 
Bengal and all parts of the COWltry. 
There are industrially backward areas 
throughout the COWltry. _ 

Mr. Deputy-Speaker: Backward 
does not mean those silting behind! 

8hrl Manubbal Shah: An Hon. 
Member wao perhaps pullL'l' my coat 
from behind and I thought I could 
,.Iisty him by saying somethin, ! 
(wught .... ). The idea is this: I was 
110. saying all this in a lighter vein. 
I was sayin, that We feel very much 
tuat the industrially backward places 
mu;! be looked after and must be 
given a higher priority than other 
areas. So, those areas will be pro-
perly looked into. We have not de-
"ided any plaCe so far. 10 to 20 in_ 
dustrial estates will be allocated for 
the industrially backward areas in the 
coming year, 1960-61. so that the r ~ 

gramme could be started and then en-
lar&ed in the third Plan to cover 300 
major industrial estates and 200 rural 
, industrial .tatea. 

I have taken too much time of the 
House. 1 would not like to take any 
more time. All I can say is this: that 
all our policies ultimately depend upon 
the foreign exchange resources and 
\.te manufactured articles, and even 
though my friend Shri Bimal Ghose 
put it slightly difrerently, the future 
depends upon the exports and still 
more exports of manufactured articles 
over and above the traditional exports 
that are taking place. Therefore, the 
industries will be well-advised in this 
regard. As a friend of industry. 1 
would like to make an earnest appeal 
to them as we have been making 
appeals from various platforms, that 
export is a must, and the take-off 
stage in the economy will only come 
provided ollr exports are increased, as 
We have done last year thllDlu to the 
efforts of all the olllcen and of my 
coUeague Shri Satish Cbandra and 
other friends. More and more export 

7 (Ai) LS-8. I 

is the only way to Industriallse thl. 
country because export and industry 
both go together. -

Mr. Deputy-Speaker: This discus-
sion will continue tomorrow. 

Shrl M. L. Dwlvedl: One question 
which is very important. 

Mr. Deputy.apeaker: We are al-
ready ten minutes behind schedule. 

Shrl M. L. Dwlvedl: Just half a 
minute, Sir . 

Mr. Deputy-Speaker: Then many 
han. Members who are standin, may 
like to put questions! 
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Mr. Deputy-Speaker: This discus-
sion will continue tomorrow. Its Fifth  annual report, we find some-

thing mentioned about this grant: 

"Mention was made in the last 
report of the two instalments of 

lS.U hn. I.he Ford Foundation grant each of 
"INDIAN INSTITUTE OF PUBLIC 166,666 dollars which had been 

ADMINISTRATION received. The third instalment is 
dwaited." 

Mr. Deputy-Speaker: We now take 
up the half-hour discussien. I may Then there is a curious thing: 

jUst say for the informatwll of hon. "The second instalment of the 
Members that ten minutes would be Ford Foundation grant is kept 
taken by the hon. Member who starts with our bankers in New York 
the discu.·ion, ten minutes by the and it is primarily meant tor 
hon. Minister and then the balance of financing the institute's activities 
ten minutes may be utilised for ques· kbroad.u 
tions. I have got notice from three 
han. Members who want to put ques- It is very extraordinary to have this 
tious. Now, Shri 'rangomani is amount in a New York bank and to 
absent. So, Shri Sampath may start mcur expenditure whenever these 
the discussion. people go to America. I want to 

know, w ha t is the harm in getting the 
Shri Sampath (Nawakkal): Mr. necessary foreign exchange like any 
Deputy-Speaker, Sir, this discussion other body or person through the 
arises out of the answers given on Heserve Bank, when needed after 
the 29th ~'e r r , 1960 to Starred .ubmitting the types and items of 
Question No. 646. I fully realise the ~ en it re  But they seem to find 
responsibility m raising such discus- it very convenient and comfortable 
sions which pertain to a matter of an 10 have this amount in a New York 
institution. Hank. This is a very curious aspect. 

First of all, I want to give out the Thus, they are getting really a very 
figures of the sums allotted to the l rg~ sum from two powerful organi-
Indian Institute of Public Administra- sations, one from Government and 
tion by the Government of India. In (Ulother from the Ford Foundation. U 
fact, it is the amount allotted that we look at the pattern of expenditure 
has created an amount of interest and mourred by the Institute, it is really 
curiosity in the mind of this House. rather more curious. In the Budget 
From 1954-55 to 1959-60, the total "slimates for 1959-60 of the India •• 
~ nt sanctioned by the Govern- Institute of Public Administration, we 
ment of India a. grants-in-aid find that for conferences abroad a sum 
amount. to Rs. 53.37 lakhs. This flf Rs. 20,000 is allotted; for pay and 
"nswer was given on the morning of allowances Rs. 3,70.000; office expenses 
29th February. The same evening. It.. 1,20,000. This is So far as the 
the General Budllet for 1960-61 was Institute is concerned. The institute 
presented in this House and we were includes the Indian School of Public 
surprised to find that in addition to Administra:ion also. Also the Budget 
the already allotted sum of Rs. 53.37 c3limates of the Indian School of 
lakhs, another sum of Rs. 10.86 lakhs Public Administration: for 1959-60 
'" to be given as grants-in-aid this indicate tbe pay of teaching stall 
year to that Institute. regular; as Rs. 79,200; pay for visiting 

Tn addition to this, this institute is I,rofessors part-time as Rs. 10,000; 
receiving a very fabulous amount as uffice staff as Rs. 23500; and for office 

~g~r n t r th e r , , n ti n  . .:I-,n ___ e , en i t re ~  25,000. _____ _ 
°Half-an-hour discussion. 




